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CONSTITUENT ASSEMBLY OF IND.IA (LEGISLATiVE)
™ Tuesday, 3r] February, 1948

The Assembly met in the Assembly Chamber of the Couneil House at
Eevsﬂ of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalinkar) in
- the Chair.

STARRED QUESTIONS AND ANBWERS

(@) OraL ANSWERS
142+ 87+, S

- AR TravEL IN INDIA

83. *Mr. R’ K, Sidhva: (a) Will the Honourable Minister of Communi=
cations please state whether Government are aware that an unexpectedly
large demand for Air travel on various routes in India is made by the travelling
public? : i

(b) Are Government aware-that although on Karachi-Bombay, Bombay-
Delhi, Karachi-Delhi, Delhi-Calcutta services, and vice versa, bookings are made
a fortnight in advance, passages are not available for nearly 3 weeks?

(¢) If so, do Government propose to ask the licence-holders to increase the
number of services on such routes so that passengers may get their passages
booked within 3 days before the departure dates?

(d) It the Companies are not prepared to incresse tbe number of planes
on such scrvices, do Government propose to consider the running of Air Services
themselves ?

The Homourable Mr. Rafi Ahmed Kidwai: (a) Yes, Sir. Due largely to
the generally unsettled state of communications in the country duririg the past
four months, there has been an unexpected demand for air travel on various
routes in India.

(b) Passages are available generally three or four days in‘ advance on the
routes mentioned except on the Delhi-Karachi route, on which passages are
available about ten to fifteen days in advance. :

(¢) and (d). The possibility of providing increased services on all routes
is constantly under the consideration of Government. The Air Transport Licen-
sing Board aut#8rises increases where the demand justifies it and the technical
and economic considerations sre satisfied. Government has no programme of
operating air services themselves. )

. Mr, R. K, Sidhva: Is it not s fact that even on the Delki-Calcutta section
air passages are not available for 8 to 15 days?

The Bonourahle Mr. Rafi Ahmed Kidwai: That is not a factl™

Mr. R. K, Bidhva: Has the Honourable Minister satisfied himself that it
is not & fact?

The Honourable Mr. Rafi Ahmed Kidwai: Yes, Sir.

Shri H. V. Eamath: Will the Government consider the sdvisability of
allotting A couple of high priority seats on every air liner as the railways are
doing to Members of the Constituent Assembly?

The Honourable Mr, Rafl Ahmed Kidwal: Government have ' got certain
priority seats and whenéver an M.L.A. approaches the Department, he is gives
one of those seats.. . -~ : i

+For these questions and anawers see pages 140-170 of these Debates.
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Mr. B. K, Sidhva: In view of the answer given by the Honourable Minister
may .I. ask him to tell the company to run one extra service from Karachi to

Delhi instead of one as at present?

The Honourable Mr. Rafl Ahmed Kidwai: Whenever there is a large
demand for accommodation, then the companies generally approach the
Governruent for permission for running an extra service and that permission is
given if the company has got sufficient technical officers to run that extra ser-
vice.

Mr. R. K. Sidhva: In view of the admitted fact that 10 days’ delay occurs
generally, may I ask the Honoursble Minister to ask the company to run one
additional service because there is a daily complaint from the passengers?

The Honourable Mr. Rafi Ahmed Kidwai: Sometimes the question of shor-
tage of aeroplanes and technical men is also in the way of allotting extra pas-
sages, and I think the Honourable Member is aware that on account of the
Kashmir and refugee operations many aeroplanes have got out ef order and
they are now being reconditioned before they can be employed again on air ser-
vices.

Prof. N. @. Ranga: Will Government consider the advisability of giving
instructions to these companies to give high priority to Members of this House
when they come to this House or go back again and for interim journeys?

The Honourable Mr. Rafi Ahmed Kidwai: There are only 21 seats in a plane.
Government has already got 4 priority seats, and as I have said they are given
to M.L.As. when they are demanded. If the seats are fall, then Government can-
not expect the companies to provide extra seats when they are expected to pro-
vide -sests for provincial governments en route.

‘Shri H. V., Eamath: Is it a fact that the Jupiter Airways have applied for a
licence for the Madras-Jubbulpore-Delhi route ?

The Emomble_lr. Rafl Ahmed Kidwai: Yes.

Prof. N. G. Ranga: Is that expected to stop at Ganavaram also, that is
Bezwada? !

The Homourable Mr. Rafi Ahmed Kidwai: Yes, if it is permitted, then ib
will stop at Bezwada also.

Prof. N. @. Ranga: When is it expected to start its service?

The Honourable Mr. Rafl Ahmed Kidwai: The question is under examina-
tion, and if the Licensing Board is satisfied that they have sufficient technical
personnel at their disposal, then the route will be sanctioned. e

Haji Abdus Sattar Haji Ishaq Seth: Arising out of the reply to part (c), in
view of the fact that charter planes are available at any time and in view there-
fore of the fact that his reply that the whole. thing depends upon personnel and
this or that does not affect this charter qtrestion, will the Honourable Minister
re-examine the position and order that the compenies sHould rup extra services
on such lines where there is congestion as for instance Delhi-Karachi and Delhi-
Lahore ?

The Honourable Mr. Rafi Ahmed Kidwai: So far as Delhi-Lahore is con-
cerned, sufficient traffic is not available. It is slmos} one-sided. Planes go
_full from this ‘place to Lahore, but sometimés I am told they return empty. or
bring 4 or § passengers. Therefore Government cannot ask the companies to
run extra services.

Shri H. V. Kamath: When will Jubbulpore be put on the .air;map of India
for civil aviation?

The Honourable Mr. Bafi Ahmed Kidwai: I think one servioe is being atarted
from the 5th of this month, which will pass through Jubbulpore,
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Dr. B. Pattabhi Sitaramayya: Are the Government aware that the Jupiter
Airways were the first to offer voluntarily and without charges the services of
their company in order to bring refugees from the Punjab and elsewhere to
Delhi, and that they have & full contingent of both planes and pilots?

‘The Homourable Mr. Rafi Ahmed Kidwai: The position was examined and
it was found that they have not got sufficient technical personnel. Now they

have employed additional personnel and therefore their application is under ex-
amination by the Licensing Board.

TELEPHONE APPARATUSES AND MACHINERY

89, *Mr. R, K. Sidhva: (a) Will the Honourable Minister of Communica-
tions please state whether in view of the great demand for new telephones in
all parts of India, Government have placed orders for such apparatus and also
tor additional machinery ?

(b) Have Government also placed orders for new machinery to reiﬂsce the
present deteriorated machinery?

(c) If so, what are the details of such orders and when is the new machinery
likely to arrive in India?

(d) Is it a fact that Delhi, Calcutta, Bombay, Madras and other places in
India need additional machineries and replacement of the old ones ?

(e) When will new telephones and machineries be installed in these places?

The Honourable Mr. Rafl Ahmed Kidwai: (a) and (b). Yes, Sir. Orders
have been placed in certain countries abroad. Government are also consider-
ing plan tc manufacture telephone equipment in India.

(c) The details of such orders are auto equipment, spare parts for existing
equipment, switchboard wires and underground oables for various places in

India. The dates of arrival of these equipments in India vary from 3 months
to 2 years.

(d) Yes, Sir.
(e) The telephone equipment will be installed at these places soon after their

receipt in India. The installation will take.about three months to nine months
after receipt in India. 0

Mr. B. K. Sidhva: May I know, Sir, the total number of telephones instal-
led in Delhi?
The Hoggurable Mr. Rafl Ahmed Kidwai: I require notice.

Mr, R. K. Sidhva: How many telephones are with the Secretariat and
Government officials in their offices and residences?
The Honourable Mr. Rafi Ahmed Kidwai: I require notice of that question
also.

Mr. R. K. Sidhva: Is it not a fact that more than fifty per cent. of the tcle-
phones in Dellu are with the Government officials in their offices and residences?
The Honourable Mr. Ral Ahmed Kidwai: Does not arise.

Shri M, Ananthagayanam Ayyangar: May I ask the Honourable Minister if
he proposes to establish new factories for the manufacture of automatic tele-
phones?

.Thes Honourable Mr. Bafi Ahmed mflwﬁ: Yes.

shrl M. Ananthagsayanam Ayyangar: When does he expect to do so?

The Homourable Mr, Rafi Ahmed Kidwal: We are negotioting with paten®
holders in different countries and we hope we will be able to reach some deci-
sion before the end of March.
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th Shri. M. Ananthasayanam Ayyangar: Iy there any programme to increase
the ouizput of the manufactory at Bombay in regard to manual exchunge tele-
rhones ?

The Honourable Mr. Rafi Ahmed Kidwai: That will depend upon the way
we undeztak.g the manufacture of automatic telephones. If we manufacture
them, then ii will not be necessary to expand this Bombay workshop. The pre-
sent output will meet our requirements.

Shri M. Ananthasayanan Ayyangar: Is there any workshop to manufacture
SPe01al cable that are required for the telephones and is it the proposal of
Government tc have that also manufactured in this country ?

__The Honourable Mr. Rafi Ahmed Kidwai: The proposal iz under the con-
sideration of the Industry Department and I hope in a short time they will be
sble to acquire a Company to manufacture cables.

Mr. Tajamu] Husain: Are Government aware that it is practically impossible
‘o ggt tele,phone connection in Patna even for the members of the Legislature
npd if the answer to my question be in the affirmative, the reason thereof?

The Honourable Mr. Rafi Ahmed Kidwai: Government is aware of the shor-
tage of new telephone connections and every attempt is being made to supply
extra material for extra connections. I may informn the House that a Special
Officer of the Ministry is now in Europe contacting all possible firms in all the
countries of Europe to secure some extra material immediately to supply some
places with extra telephoues. .

Mr, Tajamul Husain: May I ask the Government how long it will take for
the extra material to come to India?

The Homourable Mr. Rafi Ahmed Kidwai: I am sorry I do not know.

Shri Rohinji Kumar Chaudhuri: May I know why no action has been taken
on the complaint which was made some time ago that whenever we want to
telephone either from Delhi or Calcutta to Assam the line is said to be out of
order?

The Honuurable Mr. Rafi Ahmed Kidwai: The line passes through a foreign
territory ard I think the Honourable Member is aware that we are proposing
before an early date to have a direct line to Assam through our territory. When
that is completed then it will be our responsibility for these complaints.

Dr. P. K, Sen: Are Government aware that in Delhi the unsatisfactory con-
dition of the telephone system is due not only to the delapidated machinery but
to unskilful operators?

The Honourable Mr. Rafi Ahmed Kidwai: That 1 have already answered in
reply to a question put some time before.

INDIAN ARROPLANE COMPANIES AND AIR-MAILS

90. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Commupica-
¥ons please state.the profits earned during the year 1947 by each Aeroplane
{lamupany or concern :egistered in India?

v} Do Government subsidize any of the Companies or concerns?

3} Which Companies carry Air-mail and on what routes?

«1; What is the rate of charges paid to Companies for carrying mail?

te) Whet amount has been paid to each Company for the carriage of mails
during caeh month in the vear 1947? o _

" fhe Honourable Mr. Rafi Ahmed Kidwai: () I lay on the tablé of the Fouse

at t 1 showing the profits and losses of 8 air transport cqm.panieu Tegis-
:e::gtier?: ;:dis‘ Infogrmation-in regard to the other comparies will be availnbla

only when their annual reports are published.
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(b) No, 8ir.
. (¢ and (d). Tlay on the table a Btatement II giving the required informa-
tion. -

{e) Detailed information regarding the amount actunlly paid to each Com-
pany for mails carr'ed during 1947 is being collected and will be furnished to the
House in due course. In the mean (ime, T lay on the table a Statement YH
giving the information immediately available. ™

———
Statemens 1
Showing the profits earned by t1.e Indian National Airwaye, Air Services of Iniis and the

Dabnia Jain Airwaye.

Part (a)—

Indian National Airways . . Profit of Re. 1,560,445 for the yeer ended

) 30th June 1946. "

Totsl loee up to the 3¢th Jume 1047,
Re. 21,49,400 . Loas for the year ended
30th June 1947 was Rs. 16,71,125.

Dalmis Jain Airways Ltd. . . Total profit of Re. 43,168 in respect of

both motor vehicles and air transport,
It ie understood that the air traneport
side of the company showed a con-
siderabls lces which wee offset by profit.
on the motor car businees.

Air Sen'im.of India Ltd. . .

Statement 11

Showing companiee carrying air mail and the routes on which maile are carried,

Farte (c) and (d)—

1. Air India, Lid. (1} Karachi—Bombay—Madras —Colombe.
(2) DelhiZ-Ahwedabad—Bombay.

® (3) Bombay—Calcuttal
(4) gﬂfhru_a'll‘!iﬂndn'm.
ian National Airways . (1) Dalhi cutta.

2. Indian Nat y (2) Delhi—Jodhpur—Karachi.

(3) Delhi—Lahore. -

(4) Delhi—Amritear.

(56) %slﬁ‘unn- Rango%?‘

. Deoc: irways Lid. . . {1} Delhi—Nagpur—Madras.

8 an Airway (2} Hyderabad—Bangalore.

4. Air Servicee of India Ltd. . {1) Bombay—Jamnagar—Bhuj—Karachi.%
(2) Bombay—Bhavnagar.
(3) Jamnagar — Wankaner— Wadhwan ==

el Ahmedabad.
{4) Bombay—Jamnagar—Porbandar—
Bhuj.

(1) Bombay—Rajkot—Morvi.

8. Indian Overseas Air Lines (1) Bombay—Nagpur—Caleutta.

7. Airways (India) Ltd. (1} Caloutta—Madras—Bengalore.

8. Bharat Airwaye Ltd. . (1) Delhi—Lucknow-—Geaya—Caleutta.

; (2) Delthi—Cawnpore—Allahabad—
Calcutta.

*This aervice does not carry torvugh mals hetween Bombay and K_arachi.

5. Ambica Air Lines, Ltd. .

Charges paid for the carriage of mails on the routes.
(1) Karachi—Colombo. {(dAir India).—Ra. 15,00,000 per year with an additional Re. 1 per
ound of mails carried in excése of §,00,600 pounde & yeer.
(2} Delhi— Jodh Kerachi. (I. N. 8.].—_1’&:. 3,265,000 per year with aa..li.'ditioml Re. 1
per pound for mails in excess of 1,210,000 pounde in the year. .
(3) Caloutta—Rangoon {External service) —Re. 2 per Ib. : -
(4) Al other servioes Ra. 1-8-0 per p d tive of dista;
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Mr, B. K. Sidbwa : May I know, Bir, which companies have made - profit
during the period I have mentioned ? pent e
The Honourable Mr. Rafi Ahmed Kidwal: The accounts are avsilable for
three Companies :

The Indian National Airways Rs. 1,50,445
Air Services of India Loss of Rs, 21,49,400

Current year another loss of Rs. 16,71,185
Dalmia Jain Airways Litd. Rs. 43,168 which includes the profits

of the Allenbery Co.
Thus the A% Services of India have actually sustained & considerable loas.

Mr. BR. K. Sidhva: May I know, Sir, whether the mails carried by these
planes are under the Agreement for regular service or there is no condition as
far as the service is concerned ?

The Honourable Mr. Rafl Ahmed Kidwai: I have not been able to follow the
question.

Mr, R, K, Sidhva: Is it a fact that the mails carried by these various Com-
penies are not delivered regularly according to time !

The Honourable Mr. Rafil Ahmed Kidmai: But so far as the Air Bervices are
concerned, if thev are handed over the mails at one end, they hand it over at the
other end. If there is any fault, it must be the fault of the Postal Department.

Mr. R. K. Sidhva: Is it a fact that the air mails posted from one place to the
pther destination are not delivered at all for two days whereas the actual héurs
in flight are 5 to 67

The Honourable Mr. Rafi Ahmed Kidwai: But that does not concern the
Air Services. They merely carry the mailbags and if a bag is handed over here
they hand it over at the destination, Therefore they are not responsible for the
gelay. « e

Mr. R, K. Sidhva: The Honourable Minister is also responsible for the
Postal Department and therefore I want a reply. I want to know if the Postal
Department works in cohesion with the Air Services?

‘qhe Homourable M. Rafi Ahmed Kidwal: That is a different question, of

which T require notice. .
M. Ananthassyanam Ayyangar: May I ask the Honourable Minister

what conclusion the Government have come to regarding the nationalisation of

airways? .
The Honotrsble Mr. Rafl Ahmed Kidwal: I may inform the Honoursble

Merfiber that the matter is on the agenda of the Statutory Committee which is
meeting next week.
SUGAR AND TEXTILE Mrirs, CEMENT AND StEEL FacTORIES
AND PRICES OF STEEL AND CEMENT
91. *Mr, R. K. Sidhva: (a) Will the Honoursble Minister of Industry and
Bupply please state—

(i) the names of Sugar Mills in India and the profits made by each of

them every vear together with the percentage of dividends deelar-
N ed to shareholders since the inception of the Mill up-to-date;

(1) the names-of Textile Mills, Cement Faastories and BSteel Factories,
which made profits and declared dividends to shareholders in- the
vears 1940 o 1047 or 140 to 10461 - -

() Is it o fact that the Government of Indis agreed to raise ‘mﬁ ot
stoel by Rs, 12-8-0 per ton and 4hat. of cement by Re. 22.8-0 per fon in
Sourth week of Decembaer 18477
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--:{c) If o, what are the basic principles involved while determining and con-
senting to the raising of prices from time to time?

(d) While agreeing to such increases do Govérnhxeni bcsru'v‘ m mind: the re-
action of the same on the cost of living of the people?

{e) Do Government propose to adopt some definite policy for bringing down -
the prices of all articles?

The Honourable Dr. Syama Prasad Mookerjee: (a) These particulars are not
readily available and will take time to collect. T

(b) and (). Copies of the Press Note dated the 27th January 1948, regarding
steel prices and-of letter dated the 29nd December 1947, to Provincial Govern-
ments regarding Cement prices, which explain the position, are placed on the
Table of the House. E

(d) Yes.

{e) Goveeniment believe that increased production and availability of goods
will result in a lowering of prices and effort, is, therefore, now being ‘concentrat-
ed on securing maximum industrial produetion in the country.

—_—

Press Note dated the 2Tth January, 1948.
SteEL PRICES.

The Government of India have decided to raise the price of steel purchased from
renfistered stockists by Rs. 80 per ton with effect from today, it is learnt. Of this increase
only Rs. 23-80 will go to the producing companies.

In casé of purchases from registered producers the increase will be Rs. 75 per ton.*

The increase is nearly 30 per cent. over the existing price level and is on level with recqpt
increases in the prices of other commodities.

In spite of this increase, steel prices in India will continue tor be the lowest in the world.

It will be recalled that a reduction of Rs. 12-8-0 per ton in the selling price of steel by
the steel companies was made on April 1, 1946. Since then the liabilities of the companies
have .increased because of the enactment of the Business Profits Tax Act and an increase in
the Corporation Tax. The working cost has also risen on account of increase in the cost of
labour ind raw materials,

Taking these factors into consideration, the Government of India have felt that if-produc-
tion is not to be adversely affected, some immediate relicf to the companies is called for.
They have, accordingly, decided that, pending an examination by the Tariff Board of the
question of -the fixation of steel prices on a long-term basis, the cut of Rs. 12-8-0 referred to
above should, as an interim measure, be restored to the companies. Due to the recent increase
in railway freight charges both on raw materials and finished goods, there will be an addi-
tion of Ks. 11 payable to the main producers, they getting Rs. 23-8-0 per ton in all.

Government expect to import from the U. K. and the U. S. A. substantial quantities of
certain categories of steel in 1948. But the price of this steel will be higher than the Indian
price. As.it would be invidious discrimination among s to sell imported steel at
. prices higher than.charged for indigenous steel and would, in effect, raise the price of all
steel to the higher level, it has been decided that the increased prices should be spread over
all categories of steel except billets, which are only used bv re-rollers,

To- equalize the high fﬁu’ of imported steel with ‘that of indigenous steel .and to meet
the additional payment of Rs. 23-80 to the main producers, the prices at which the consumers
will parchase from the registered producers have been increased by Rs. 75 per ton. The
prices at which the controlled and registered stockista will_sell have been increased by Re., 80
< per ton, Abe extra Re. 5 being added to cover the Bihar Bales Tax.

Thesé increases come into effect from January ;. o
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No. I(11)-163)/41,
. GOVERNMENT OF INDIA
MINISTRY OF INDUSTRY AND SUPPLY.

C. R. Natesan, Esq.,
Under Becretary to.the Gavetnment of ,Indis. -
To
All Provincial Governments.
New Delhi, 22nd December, 1947,
BUBJECT :—Inerease in public price of cement.

. 8ir,

I am directed to say that the Cement Marketing Company of Indin Limited made
representations to the Government of India urging that the existing rate of. Rs. 65 per tom
of t was ic, and that there was a strong case for an immediaic increase on
account of the increase in manufacturing costs (labour, coal and gunnybags) and in freight
charges. The Government of India, after examining carefully -the pointa raised in the
representations and also the materials made available to them by the Cement Marketin
Company of India, as well at by their constituent groups, bave decided that an increase o
Ra. 15 per ton should be allowed, in addition to an increase of Rs. 7-8-0 per ton on_accounk
of freight increase, consequent on the increass in railway rates notified with effect from lst
January 1948. This increase of Rs. 22.8.0 per ton will be in farce to 3lst July 1948,
subject to examination and re-fixation, if necessary, by lst April 1948, :?the freight charges,
~based on actual calculations.

2. I am to request that the Provincial Government will kindly take immediate steps to
oolify the increase.

I have, etc.,

(8d.) C. R. NATESAN,
Under Secy, to the Govt. of India.
Copy to :— .

Dalhi .
Ajmar Morwara
The Chief Commissioner,  Panthpiploda
Goore.
The D. G, 1. & B., Shahjahan Road, New Delhi.
The Hon. Cement Adviser, I} 3. 1. & 5., New Delhi.
All Regional Hon. Cement Advisers.
Commerce, Labour, Transport,
The Ministry of Works, Mines, & Power,Co gunications
Btates, External Affairs &
[¥

wealth el

The ineer-in-Chief's Branch.
B By order,
(8d.) C. R. NATESAN,
Under Seey. to the Fovt. of India

Mr. R, K, Sidhva: Ts it not a fact that the Government policy is that the in-
creased cost of production should as far as possible be met out’of profits which
are still high in some industries, particularly Iron and Steel, and that price in-
creases should be sanctioned only the margin of profit is not large enough to
absorb the enhanced cest? May I know, in view of this policy,  how much
amount of profit made by the factory owners has been absorbed into this increas-
ed price for steel and cement? ST '

The Honourable Iir. Syama Prasad Mookerjes: T have referred the question
of increase to the Tariff Board. The whole' matter is under exam‘nat'on, but the
price of steel was reduced by conséwt by Re® 12/8/0 “in 1046 0on account of
certain considerations. Those have not ‘come into existence and all that iva have
now done is to allow #his increase of Ra. 13/8/0, but whils fixing #ke privs, the
‘point of view expressed by the Honourable Mamber will certainly he borne'in mind
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_ Bhri M. Ananthassyanam’ Ayyaugar: May I ask the Honourable Minister
in Cube sugar is selling at Caloutts at*Re. 12 & maund snd the merchants
are selling the imported sugar at Re. 28? Are no steps being taken by the
Governmeat to encourage the Cuba Bugar ard level down the prices of sugar in
the country? ’ )
. The Honourable Dr. Sysma Prasad Mookerjes: Whether sugar should be
imported or not is still under examigstion as that may act to the detrimert of
sugar manufactured in India. This subject is not umder my Ministry. That is
-decided by the Ministry of Food and Agriculture,

Prof. N. G. Ranga: Is it not the policy of the Government ta see that the
sugar Industry in this country along with the sugar-cane growers are properly
protected even from these desd cheap imported sugar? =~ =

The Honourable Dr. Syama Prasad Mookerjes: That is exactly why I say
that the question of larger import of sugar is under examination. ’
« Diwan Chaman Lall: May I ask the Honourable Minister whether any
attempts have been made to strengthen the Statistical Bureau in order that
my Honourable friend may be in possession of facts which are not now easily
capable of being collected, as stated by him in reply to Mr. Sidhva's question.

The Honourable Dz, Syama Prasad Mookerjee: I frankly admit that the wo
of Industrial Statistical Bureau under the Government of Iidia is not vetf; ;::;k
factory. We have not been able to coordinate it with the activities of the
Provincial Governments, but certain directions and instructions have been 18-
sued to the Provineial Governments and I am hoping that we shall be able to
re-organize the department on a proper basis.

Mrs PrioEs FOR CLOTH AND YARN
92. *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Industry and
Bupply_ be pleased to state whether it is a fact that the question of fixation of
mill prices for cloth and yarn has been referred to the Indian Tariff Board?

) (b) Is it & fact that the reference was made on the representation of the
millowners? If so, have the millowners made out a prima facie case for such
& reference !

(¢) Do Government intend to decontrol cloth ghortly? 1f so, why hns a
reference been mada for the fixation of prices?

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir.

(b) The millowners represented that the Government controlled prices for
cosrse cloth were too low, and made out a prima facie case. (overnment
made a reference to the Tariff Board because they wanted an authoritutive
opinion on what would be fair prices.

(¢) As the Honourable Member is no doubt nware, statutory price control
over cloth has now been withdrawn but the Industry has agreed to fix fair
prices both ex-mill and retail. Government do not however propose fo with-
draw the reference already made to the Tariff Board, as they desire to have
the considered opinion of the Board regarding these fair price levels.

Mr. R. K. Sidhva: At what stage the Tariff Board has reached about the
consideration of this matter? -

The Honoursble Dr. Syama Prasad Mookerjee: The Tariff Board has com-
pleted the first stage. .

My, B. K. Sidhya: What is the result of thet ‘report ?

The Honourshle Dr. Syama Prasad Mooksrjes: "The: report has nob beon
submitted but they heve made the preliminary investigation.

- Pusl. K. G. Ranga: Does 'the Governmant realize: that it lma got-to see that
‘the-dindustry conoerned doss-not sbuse shis privilege’ given $0 it to Ax:ihe ~peice
at reasonable levels?
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" The Homourable Dr. Syama Prasad Mookerjes : That is exactly why Gov-

ivernment.do net propose to withdraw the reference made t6 the Tariff Board and

they have been asked to examine the working of various categeries of mills and
give us a complete report as regards the fair price structure.

Mr, R. K. Sidhva: Do still Government feel that the master should be _ re-
ferred to this Board? _ L

The Honourshle Dr. Syania Prassd Mookerjee: It is all the more necessary
that Government should have sufficient materisl to decide whether the Pprices
charged by the mill-owners are excessive or not.

Prof. N. G. Banga: Among. the references made to the Tariff Board is the
protection of the hand-loom weavers also in regard to the prices of yarn produced
by ‘mills one of the items? :

The Honourdble Dr. Syama Prasad Mookerjee: The price of yarn was gene-
rally put in thé terms of reference. but I will look into it again and see how far
that question can also be examined.

8Lt AND 118 S8ELLING PRICES
93. *Shri Gokulbhai Daulatram Bhatt: (a) Wiil the Honourable Minister of

Industry and Supply be plessed to say whether the monthly quota of salt des-
patches from Sambhar, Pachbhadra and Didwana Salt Sources has been raised
after Augist 1947 for the United Provinces, Bihar, Delhi, East Punjab and

the States?

(b) If tke answer to part (a) above be in the afirmative, do Government
propose to lay on the table .of the House a statement showing the despatches
in wagon-loads from the aforessid sources from June, 1947 up-to-date, menth
and distriot-wise ? ’

(c) Is it a fact that the entire quota of salt is despatched from Sambhar,
Pachbhadra and Didwana by the Registered Traders’ Companies at a fixed com.
missior to the district traders appointed by the District Officers?

(d) Have the selling prices of salt been fixed in the United Provinces and
Bihar under any powers delegated by the Central Government?

(e) If so, how have the selling prices been determined and fizxed 1

() Is the fixation of the price of salt being honoured in the United Provinces
and Bihsr and if not, what is the selling market price today?

(g) Is it a fact that salt is reported to be selling in certain parts of the United
Provinces and~Bihar at Rupee one to Rupees three per seer and if so, what
action have Governinent taken or contemplate to take against the district

straders? :

The Honourable Dr. Syama Prasad Mookerjee: (a) The monthly quotas of
supplies of salt from Sambhar, Pachbhadra and Didwana to East Punjab. Delhi,
U.P., Bihar and the States in the Provinces and in Rajputana and C.I. were
raised where necessary after August, 1947. A statement (No. I) showing the
previous and the revised guotas is placed on the table.

(b) Three statements (Nos. II, IIT and IV) showing despatches of salt to
various districts and Indian Sttes from Sambar, Pachbhadra and Didwana are
laid on the table. Owing to transport difficulties it is sometimes not practicable
to send the full quota of a district during one month but the: deficit is made up
in the next month. In considering these statements it may also be remember-
ed that during June, July and a few days in August, supplies were received from
the Punjab mines also.- , :

(c) Yes.

(d U. P.~-Yor.

Bihar—No.
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. The U. P. Government with the:approvel of the Goverirment ‘of India' have
issued the U. P. Balt Control Order 1947.which provides. for the fixation of
whoiesale and retail prices by -the Distriot Magistrates.

(¢) The District nominees who are the direct importers from Sources for

. P. are required to sell salt at a price not exceeding five per cent. over and
above the cost of salt at the salt source plus freight and incidental charges as
determined by. the Disfrict Magistrate and the retail dealers are to'sell salt at

a price not exceeding ten per cent. over and above the wholesale price as deter-
minea by the District Magistrate. ,

(D) In U. P. rationing of salt bas been introduced in rban areas of 36 dis-
tnctﬂ.n.nfi rural areas of 34 districts where the salt is being sold at rates fixed
by _Dlstnct Magistrates. Prices bave been fizxed in disiricts where salt is not
rationed and the reports received from District Magistrates show that even in

‘these districts salt is sold at fixed ori i £ 3
fixed in Bihar. a ed prices. The prices of salt' have not been

(g) U. P.——Yes, Bihar—No. The reasons of the high prices reported are that
the complainants have been purchasing salt in black market. As already ex-
plained in (f) above, salt is rationed in 36 out of 49 districts of U. P. People
get ¢ sufficient quantity of salt at the rates fizxed hy the District Magistrates
as part of their rations. There is no reason therefore. why any one should
purchase sslt at high rates in U. P., unless he does not care to purchase
rationed salt and indulges in black market transactions. Besides increasing sup-
plies to U. P. from Sambhar, arrangements are being made to supply sea-salt
to U. P. and Bihar from Calcutta with s view to create reserves of salt in
these Provinces equal to two ‘months normal requirements to insure against
temporary shortages due to a sudden break-down in supplics. With supplies
. becomning plentiful it may be feasible to deration salt in the few provinces
_whete this’ control has been imposed.

Cmp—
Statement. I

Previous and revised annual quotas of salt (in Yakhsmds.) for various Provinces.

Pre Auguet 1947. Present.
in lakh mds. in lakh mds.
1. East Punjab and Punjab States 26-35 27-40
2. Delhi . . . . 1:60 2:00
3. United Provinces and U. P. States . . 81-00 81-30
4. Bihar . . . 426°72 5600
5. Ajmere . . +96 1:00
6. Rajputana - 11-23 12-00
7. Gwalior w 3:00 4:00
8. Kashmir . 7-39 '8:00

"'sTn addition Bihar received the same quantity from Kgrichi. Kathiawar and Caleutta by
il.
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Statemsnt II. Jkawmg daspatohes of 8alt to various Provinces and States ffom Didwana,

129

Wag;ms of salt { 2675 maunis each) despatched

Sorial Name of district
No. : Jun3 July Aug. Sep. Oct. Nov. De:. Upto15th
1947 1947 1947 1947 1947 1947 1947 Jan. 1948
1 2 3 4 5 6 7 8 9 10
United Pravinces
1 Muzaffarnagar . 5 4 5 5 .. 9 1 ..
2 Bijoor . 5 4 S 5 .. .- 24 19
3 Gorakhpur . 5 3 5 5 33 31 2 ..
4 Heamirpur . . . .. .. 4 . 4 3.
5 Jaunpur' . . PN - . .. 9 6 3 5
6 Ghazipur . . . . .. .. 10 9 1 2
7 Ballia . . . . .. 10 10 .. 4
8 Deoria . . . . . . 28 24 4 2
9 Basti 4 . . . . . 22 .. 22 5
10 Azamgarh . . . . . 9 9 5 ..
11 Kheri . . . . .. . 10 10 . ..
12 Bitapur . . .. . . 5 1] . .
13 Benares . - . . . . .. 4 4 7 5
14 Banda . . . . . .. “ 10 4
18 Bahraich . . . .. . . . 17 .. . o
16 Barabanki . . . .. . e 11 .. 11 ..
17 Mirzapur . . .. . .. .. b 5
18 Jhansi . . . . .. .. .. 24 .e
19 Gonda . . o222 22 ..
20 Agra . .. .. . N 4 1
2] Saharanpur . . . . .. . . .. 5
22 Meerut . . . . . . . . .. .. 6
23 Aligarh ce e .. Cee . 4
24 Etah . . . .e . . . .. .. 3
23 Bahjahanpur . . . .. .e .. . . . 5
26 Luckiow . . . . .. .. . . .. 2
27 Unao . . . . . . . . .. . b
T.tal . 16 11 18 18 194 137 127 76
Bthar
1 Darbhanga ~. . . 73 .. 88 67 67 .. 11 28
2 Muzaffurpur - . 21 .. .. .. . s oo .
3 Champaran 30 74 . ..
Total . 124 74 88 67 87 .. 11 28
-
1 Hissar . . . .
2 Rohtak . . . 34 3 3B 3 . 39 .
3 Karnal . PR . . IR .. 10 e
4 (Gurgaon . . 3 5 4 5 . 5 .
. .. .o . o . .. 10
Total 37 40 39 8 . 64
Indian Statee
1 Jaipur . . . . 5 5 5 1 5 . 5 ..
2 Dajana . . . . e ve .o . . . .o .
3 Jind ... . 8 6 8 6 .. .. 6 .
‘4 Lohara . . . . 2 2 2 .e 1 . 1 .
5 Alwar . . O . . .. . . . 2
6 Bikaner . . . PR o .o .. .. .. 45 oo
7. Marwar . . . .« e . . . . 5 Y
Total 13 13 13 11 6 ., 62
1 Ajmer 1 1 1 1 1 . 1
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Stasement 111.—Showing despatches of salt to various Prdvinces and Staies from Pachbadra,

Serial Name of distriot. Wagons of salt (2674 maunds each) despatched.

No. June July Aug. Bep. Oct. Nov. Dec. upto 15th.
1947 1947 1347 1047 1947 1947 1947 Jan, 1048
1 2 3 4 8 [] 7 8 9 10
United Provimces.
1 Pilibhit . . . . 4 1 5 18 27 11 8 8
2 Azamgarh . . . 2 3 b 16 24 . 22 8
3 Moradabad . . . 3 . 11 34 51 21 14
4 Ghazipur . . . 2 .. 4 12 18 18 1 10
5 Sitapur . . RN 5 14 30 57 18 14
6 Ballia . . . . e 1 8 [ 16 22 5
7 Jaunpur . . . . e .. 4 12 18 27 .. [
8 Badaun . . R .. 4 9 12 16 5 5
9 Lakhimpur . . v e . 10 22 28 18 9 9
10 Benares . . . . .. 5 12 24 10 16 .6
11 Kanpur . PN . 2 4 6 32 6 6
12 Bareilly . P .. .. . . 20 3 5
13 Hardoi .. .- .. . . 19 2 16
14 Bulandshahr . . e . . . .. . 1 4
16 Etawah . . .. . . . . 1 4
16 Farrukhabad . . . .. .. .. 4 [
17  Allahabad . PN .. . . . .. 1 ]
18 Sultanpur . . . .. . . . 1 4
19 Bahraich . . .o . .. . . 32 ..
20 Muzaffarnagar {. . . . . . . . . 8
21 Mathura . . . . . . . . . 5
22 Agra . . . . . .. 8
23 . Manipuri B .. . . 12
24 Fyzabad . . . 8
25 Meerut . . - . . 6
Total . 11 10 72 184 280 192 155 184
Bihar. .
1 Muzaffurpur . . . b8 . o .. .. . . e
2 Darbhanga . . .13 27 19 92 102 48 44 26
Total .o 27 19 92 102 48 44 26
East Punjab.
1 Amritsar- . « e o .. . .e .. 30 .. .e ..
» 2 Jullundur . . . .. .. .. .e 20 2 .. ..
3 a . . . . . .. . . .. 20 . .
4 Simla . . . . . 40 ..
6 Ludhiana . . . . .. .. . 22 ..
6 Ambala . . . .o . .- ' 33 . .
7 Gurdaspur . . v .. . . . 28 .. .
8 Karnal . . . . . . 25 . .
9 Rohtek . . . .. . . 26 .
10 Hoshiarpur . . . .e .. .. .. .. 36 . .o
11 Gurgeon . . . o .. .. .o . . 16 .e ..
Total e . .. . 50 247 . .
Inidian States.
1 Bikaner . . . . 46 28 .. Ty .. .. ..
2 Udaipur . . . . 98 145 47 28 " 180 16 114 48
3 S8irohi . . . . e .e 8 . . ., .o '
4 Patiala . . P . . . . 19 .. ..
65 . Gwalior . ' . . e .o . . e . 3 35
-8 Jind . . . . e . . . . . (] ..
i Jodhpur . . e e . ‘e .. . . 55 .

Total . 144 178 -85 28 180 36 178 83
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Statement 1V .—Showing despaichee of sals to various Provinces and States from Sambhar Lake.

Serial]  Name of district. ‘Wagouns of salt 205 mds. despatched
No. June July Aug. Sep. Oct. Nov. Dec. Upto 15th
1047 1947 1947 19047 1947 1947 1947 Jan. 1948.
1 2 3 4 6 6 7 8 9 10
UNITED PROVINCES,
Meerut Division.
1 Dehra Dun . . . 8 2 8 19 18 28 1- 20
2 Saharanpur . . . 10 } 7 ;6 3 66 30 ..
3 Muzaffarnagar . . . 4 b5 1 7 37 26 .
4 Meerut . B . . 28 9 20 45 30 84 57 ..
§  Bulandshabr . . . 12 30 16 64 27 71 38 41
Agra Division.
6 Aligarh . . . . 67 33 19 80 51 70 43 15
7 Mathura. . . . . 15 7 22 16 46 66 33 ..
8 Agra . . . . 36 11 26 8 32 %5 34 4
9 Mainpuri . . . « 20 20 20 40 7 42 256 ..
10 Etah . . . . 20 18 20 31 61 69 26 12
Rohiljhand Division.
11 Bareilly .., . . . 29 1 30 41 87 27 30 12
12 Bijnor . . . . 24 13 17 64 26 25 15 27
13 Badaun . . . 17 32 32 28 4 19 30 5
14 Moradabad N . 25 34 43 94 20 81 56 1
15 8hahjahanpur . N 28 3 24 56 35 35 24 [
168 Pilibhit . . . . 8 15 15 15 22 18 15
N s
Allahabad Diviston.
17 Farukhabad . . . 2 25 T B0 34 39 28 13
18 Etawah . . . . 37 16 28 69 10 66 26 .
19 Kanpur . . . b8 . 68 179 132 8 80 46
20 Fatehpur 7 ..o 4 41 36 20 19 .
21 Allahabad . . 4 W € 8 89 712 42 ..
Jhanet Division.
42 Bandsa .+ .+ o+ . .. 30 21 335 43 26 15 5
23 Hamirpur D | 7 11 M 18 14 25 7
24 Jhensi 4 . . . . 23 1 48 32 29 26 20 20
25 Jalaun . . . . .. 16 16 35 19 8 26 6
Benares Diviston.,
26 Benares . T . . 15 12 85 78 38 22 38 4
27 Mirzapur v~ . .27 23 ~90 87 8 38 30 1
28 Jaunpur . . . . [ 35 41 128 41 28 14 20
29 Ghasipur . . . . 17 88 32 48 98 26 15 5
30 Ballis 4. % . . 40 34 30 64 41 19 32 ..
Qorakhpur Division. . !
81 Gorakhpur . . . 2 90 58 ‘102 262 .. 146 13
82 Deoria . . . . .o 80 8 .t 65 49 51 87
83 Basti . . . . 90 30 60 150 100 104 61 7
84 Azamgarh . . . 37 40 40 18 e 85 35 13
EKwmaun Divieton.,
35 Nainital . . 2 by 27 27 63 36 38 .o

8 Gebwal it ., . . 5 18 18 32 10,38 16 15
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1 2 3 4 &5 6 T 8 9 10

38 . Lucknow . . - . 10 22 20 40 12 56 45 ..
39 Upae- s 4 . -1 21 217 31 26 36 3

40 Rai Bareily . . .28 23 32 37 40 38 28 .
41 Sitapur . . B .1 14 12 40 25 9 33 .
42 Hardoi . . .29 22 16 64 43 26 32 ..
43 Kheri . . . . 46 78 27 20 38 12 19 ..

Fyzabad Division. .

44 Fyabad . . . b0 35 34 118 56 52 42 ..
45 Gondae . . . 71 61 17 152 60 82 64 1
46 Bahraich . . . . 65 b8 55 32 132 36 30 10
47 Sultanpur . . .- 27 .. 43 Kyl 36 34 36 .
48 Partabgarh . . . . 21 18 45 29 34 22 .o
49 Bara Banki . . . 42 32 652 656 23 78 27 (]

Total . 1,148 1,189 1,483 2,679 2,264 2,128 1,859 391

Bihar,
1 Bhagalpur . . . 14 25 39 12 6
2 Champaran . . . 21 118 29 43 96 61 79 40
3 Darbhanga . . . 7 30 z5 2 1 10 5
4 Gays . . . . 14 25 16
5 Hazaribagh . . P 7
6 Manbhum . . . 6 w e
7 Monghyr . . . P 12 25 14 19
8 Mucaffurpur B . . 71 124 102 1.7 194 166 34
9 Palamau . B . . 2 o P 10
lv Patna . . . . 14 21 11 4 12
11 Puarnea . . . . 11 5 29 4
12 Santhal Parganas . . S .. .. 10 .. .. 10 8
13 Saran . B . . 122 138 81 111 42 110 b4
14 Shahbad . . . 14 256 556 10 22 40
16 Singhbhum . . . .. .. .. 11 L .
16 Ranchi . . . . 14 M) 26 11
Total . 99 476 51+ 454 420 300 319 164
Foreign Territory. -
1 XNepal . . . . 160 246 171 66 197 81 166 20
Centrally Administered Arca.
1 Ajmer . . . 18 18 10 47 b 26 41 1
2 - Delhi . . . N b 9 33 59 36 73 40 44
3 N.ewuch . . . . .-
To'al . z3 27 43 106 41 08 §1 45
East Punjab.

1 Ambala . « 2 34 4 44 -
2  Amritsar . . . 26 55 50 47 25

3 Ferozepur . . . . 50 38 7 15 3
4 Gurgaon . 17 15 31 1563 2 H 1
5 Gurdaspur . .. . 10 46 . 43 .
6 H.esar, . . . 14 114 5 §
7 'Hoshiarjur B o .. 14 S 41 &1
8 Jullundur. S . . 50 3 46 -
9 "Kongra 3 .. . . e 8 32 s e
10 Karpal . . . . . “ 47 v 13 9
11 Ludhiana , . . . . . . 50 0 12 46 .
12 . Rehtak . . . 8 11 - 3 18 33 12 21 ]
13 -Stmla . . .« 22 44 8 5 11

Total .~ 23 25 12" 383 652 &8 337 91
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1 2 3 4 5 [ 7 8 9 10
INDIAN STATES
- U. P. States.
1 Tebhr: Garhwal . . 2 E] 3 3 8 5 s
. Rijputara Group.
1 A'war . [} 9 29 88 1 [.¥] 12
2 Bikaer , . . . . - e .
3 Bharatpur . . . 15 19 23 40: 21 19 4
4 Bundi . . . .on 16 6 10 1 1 1 10
5 Dholpur . . . ) 6 12 .. 12 8
6 Jaipur . - . . 56 91 75 72 14 123 80 14
7 Jhalawar . . . . 6 iz 6 11 1 4
8 Jochpur . . . - -
9 Karauli . . . . 7 7 14 ki 7 6
10 Kisbangarh . . 3 9 4 1 4 .
11 Xotah . . . . 40 35 10 20 156 60 26 4
12 Shahpura . . . - 2 2 2 .
13 Touk B . . 26 7 7 11 17 7 23 ..
14 Udaipir . . . . . 20 71 .
ToraL 153 216 175 307 94 323 196 42
Central India Group.
1 Ajaigarh . . 4 4 4 8 4 4 4
2 Alipur . . . . 2 2 4 4 2
3 Baghelkhand . . . .- 4 4 10 7 1 v
4 Baroundhs . . . 1 1
5 Bijwar . . . 4 8 4 4° 4
6 Charkhari . . v e 3 3 6 6 3 o
7 Bundelkhand . . P 1 2 5 .
8 Chhatarpur PR 5 5 10 5 11 5 5
9 Datia . 7 14 14 7
10 Garuali . 2 1 1
11 Gaurihar . . . e e e
12 Indore . . . . 8 8 4 4 4
13 Lugasi . . . . e 1 . -
14 Mahihar . . . . 3 3 3 [} 3
1% Nagod . . . [, 3 3 (] - (] 3 .
16 Orcha . . . . 15 15 30 11 19 4
17 Rana . . . . 6 [] 15 5 7 5
18 Rewa . . . B 5 37 66 55 b 93 65 6
19 Sam'har . . - . 1 1 1 1 1 2
20 8arila . . 1
Pow: . 21 102 140 138 57 181 MGt 15
L]
Gw (s r Pvoup, Lol
1 Benares . . . . 2 9 7 9 12 18 [} 2
2 Gwa'inr . . . B 76 72 150 3 160 41 20
3 Kawdbroa . ., 2 2 4 ] 2 .2
4 Rampur ., . . 5 10 6 9 22 12 C
5§ Jammu and Kasinnir - - 58 11
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1 2 3 4 5 6 7 8 9 10
Easiern Punjab States.
1 Boghal . o Co e e e e
2 Buhahr . Co ©o e e e e e 3
3 Bhagst . : : Co e e e 1 1
A Bheui - . - .
3 gh?mb‘ co . - .2
hamba - - .
g gridkot : - 1 1 . [ 1
i . - .
S Jmd . .o 6 6 . 11 8 .
10 Kodia . . . . 2
12 Lo}l:aru . . . . - . 10 %6 8
13 Malerkotla . . . 4 4
14 Nabha . I R |
14 Napha - 4. 4 .. 12 5 3
}c_:'; Paaudi | PO T 1
Patiala . . . . b5 3
18 Sirmur (Nahan) . . 3 8 2 % li 5; 1?
Total . 7 14 20 2 51 45 98 31

" A Mgz wrd Degun Wy T AW &% 3 fe gt
% Tga & 90F (AaaT § Tl IR F1S AL § T9F Fhad g A
W AT AT FEARE ° .

Shri Gombhai Daulatram Bhatt - Is it a fact thaf although salt is a ration-
ed commodity, yet the people purchase it from the black market? Has any in-
vestigation been made in the matter?

The Honourable Dr. Syama Prasad Mookerjee: When there is shortage

perhaps they resort to black market, but I am trying to give them larger sop-
plies so that they can build up reserves. e # g

A dEs wrg ASAUR qZ W T ag € fv wEa d
aqF F 77 (quantity ) TFTE AT 1

Shri Gokulbhai Daulatram Bhatt: This means that the rationed quantity of
salt will be increased.

The Honoursble Dr. Syama Prasad Mookeriee: That will depend on the
supply available.

Shri M, Ananthasayanam Ayyangar: May I ask the Honourable Minister
what the shortage of salt is due to and when Government propose to have
sufficient quantity produced and made available in the country?

The Honourable Dr. Syama Prasad Mookerjee: We have to import aboub
fitty lakhs of maunds of salt and our requirements now are about six crores
of maunds... We can produce about five crores and fifty lakhs. There is &
large quantity of salt lying in the areas; there have been some transport diffi-
cultics, but they have improved considerably.

Shri 0. V. Alagesan: In order to bring dowyp the price of salt and also in-
crenge’ production when do Government, propose to implement their policy of
jssuing free licences for the manufacture of salt ‘on the coast-line.

The Honourable Dr. Syama Prasad Mookerjse: That is under consideration.
i am going to sppoint & Committee in & few days. 2
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Prof. N. @. Ranga: Is it not a fact that there are large areas of land on
the eastern coast of Southern India which can be put to very good use for the
manufacture of salt and which today are mot- being put to.any use st all?

The Honourable Dr. Syama Prasad Mookerjee: Expansion is possible.

Prof. N. @. Ranga: I submit that ordinary business, they are prepared to
manufacture salt.

The Honourable Dr. Syama Prasad Mookerjee: They are not prevented, so
far as local production is concerned.

Proi. N. @G. Ranga: Why is it that Government does not encourage them to

prodtlee more and more in order to sell it outside in view of this great shortage
of salt?
' The Honourable Dr. Syama Prasad Mookerjee: So far as local production
and consumpton is concerned there is no prohibition at all, but so far as grant-
ing of licences for large scale production is corcerned, the whole policy is bLzing
examined and ‘we shall give every possible facility to those who want to do so.

Dr. B, Pattabhi Sitaramayya: Within eight miles in the East Coast of India
sea water flows during the rainy season and in the summer automatically it is
evaporated and huge amounts of salt are available in respect of which also there
are restrictions for export. These areas are all along the sea coast. You have
only to pick it up. The Salt Department is spending Rs. 3,000 only to mix
it up with mud and make it inedible. ~ Will the (Government be pleased to order
that not only the people in the neighbourhood he permitted to take it for their
own use but they should also be permitted to export? .

The Honourable Dr. Syama Prasad Mookerjee: T shall be grateful if the
Honourable Member will give me the details. I shall certainly examine the
matter.

Shri Mohan Lal Saksena: Some time ago a Select Committee was appo'nted
but no meeting was held. May I know what has happened to that Bill?

The Honourable Dr. Syama Prasad Mookerjee: The policy has now altered
and therefore we will have to revise and bring it up to date.

Shri O, V. Alagesan: Doeg the Honourable Minister know that such ratural
salt is formed in large quantities near Vedaranyam in the Madras Presidency?

The Honourable Dr. Syama Prasad Mookerjee: I suppose that must be so
if the Honourable Member says it is so.

Shri M. Ananthasayanam Ayyangar: May I know why Governmeut has im-
posed restrictions on export of salt after it has removed the excise duty en
salt? -

The Honoutable Dr. Syama Prasad Mookerijee: We are not ordinarily
anxious to impose any restrictions on export, but so far as salt is concerned
even this six crore+ which I have mentioned is barely sufficient for meeting our
entire consumptioti.

Shri M. Ananthasayanam Ayyangar: Does the Government propose to re-
move the restrictions of free export of salt from one place to another?

The Honourable Dr. Syama Prasad Mookerjee: That will be examined.

Shri Mohan Lal Saksena: What is the changed policy of the Government
and whether it was considered after the last Government had gone out?

The Honourable Dr. Syama Prasad Mookerjee: The policy now is that we
shall allow salt to be manufactured without any restriction in areas .concerned
for the purpose of local consumption. We shall allow free grant of licenca to
those who would manufacture salt according to the standard which Govern-
ment will lay down. We shall run some of the large-scale factories on Gov-
ernment account and also encourage Provincial Governmemis to manuinchurs
salt in areas where salt can be manufactured. '
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AMMONIA SULPEATE AS FERTILISER

94. *Bhri Biswanath Dag: Will the Honoursble Minister of Agticulture be
pleased to state:. : o

M

(a) Whether Govérnment are aware that agriculturists in the rofussil areas
have not been using Ammonia Sulphate as manure for paddy cultivation on the
gt&und that the use of this manure brings abbut gradual loss of fertility of the
soll;

(b) whether Government are aware that Ammonia Sulphate that is supplied
&% cheap rates to agriculturists, are being ma'nly utilised for sugar-cune, chilly
and such other cultivation, and that even for these crops, they use Ammonis
Sulphate along with oil cakes or green manure;

(c) whether Government have considered the opinions of Mahatma Gandhi
and Sri Kumarappa of the All.India Village Industries Association, Wardha,
against the use of Ammonia Sulphate as fertiliser;

(d) whether it is a fact that there is a large volume of scient’sts’ and speciu-
tists' opinion in America and Englund against the use of Ammonia Sulphate
as fertiliser; and

(e) whether Goverument under the circumstances propose to consider the
desirability of undertaking a scientific enquiry on this question before expanding
production of Ammonia Sulphate?

The Honourable Shri Jairamdas Doulatram: (a) Government have not receiv-
ed any such information from any of the provinces. The demand from the Pro-
vinces is steadily increasing. An inquiry will, however, be made from the Pro-
vincial Directors of Agriculture whether any agriculturists arc not using
Ammonia Sulphate on the ground mentioned in the question.

(b) Sulphate of Ammonia is supplied to the cultivator at subsidised rateg
for use on food crops and the Government of India have sanctioned grants to
the Provinces for this purpose under the Grow More Food Schemes. We have
not sanctioned any subsidy in respect of Sugar-cane and chilly. ~We are not
aware that the concession is being misused. Government will be glad to in-
quire into any specific cases brought to their notice of such misuse.

(c) and (d). Yes, Government are aware of the view held thut chemnicel fer-
tilisers are harmful to the Soil. The Ministry of Agriculture had circulated
its views to the Provinces in November, 1947. A copy of their letter is vlaced
on the table of the House. Continuous use of Chemicals is known to have a
deleterious effect on crop yields but the recommendation of the Miaistry of
Agriculture was to use as much heavy organic manure as possible as a basic
dressing and to supplement it with a mixture of concentrated orgaaic manures
and the chemical fertilisers, the kind of mixtures depending upon the natme
of the soil and the climatic conditions of each area. The question of use of
manure and fertilisers will continue to be investigated.

(e) Scientific enquiries will proceed pari passu with its use on the fields,
1f we ace to hold np its use pending further scientific investigations; we shall
haive to go very wkort of fertilisers. There is an increaging World demand for
Ammonia Sulphate as a fertiliser which is far short of the World supply and
the allocation that we are getting from the P.A.O., which i3 the controlling
internaticnal authority for dirtribution, is already far short of our minimum

neecs,
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No. 4962 M/46.
GOVEENMENT OF INDIA
MINISTRY OF AGRICULTURE

New Delhi, the November, 1046,
From

R. A Gopalaswamy, Esquire, 0.B.E., 1.C.8,,
Joint Becretary to the Government of India.
To
The Provincial Governments and
Local Administrations. .
BUBECT :—Use of fertilisers under Indian conditioms,  °
Hir, ) . e
I am directed to address you on the subject of the use of fertilisers under Indian condi-
tions. In view of divergent opinion which” bave been expressed in certain sections of the
tabement

Press, and enquities made from one Province, it is considereéd that a self-contsined
of the views of this Department might be of use to the Provincial Governments..

This Department has always streesed and confinues to stress the need for securing that
as much heavy organic manures, such as cow-dung, town refuse composts and composts made
from Vegetables and village wastes, as possible should be returned to the soil to mieet the
basic humus requirements of the land. Under tropical conditions humus gets burnt oud
quickly and unless it is replaced in some form or another, fertility and water holding capacity
of the soil are likely to suffer. It is for this reason that this Department has sponsored
the large scale production of composts from both town refuse and night soil and village wastes
and vegelable matter. The production of organic manure in adequate quantities to meet the
full nutritive requirements of crops and soile s however not a practical proposition and should
be supplemented by other forms of manures for supplying the basic plant foods so essential
for the increasing agricultural production gemerally and the production of food crops in
particular. Hence the need for increasing the use of fertilisers whether they are in the form
of oilcakes, or Sulphate of Ammonia or bone-meal. :

Under Indian conditions there are mo scientific data tending to show that the continued
rational use (the emphast® being on the word rational) of fertilisers has an adverse effect on
the soils on which it is used or on the crops that are produced there-from. At the same
time there are also no data to prove the contrary. Ewidence, however, is available on the
continued use of chemicals for over a hundred year on some of the experimeatal plots at
Rothamsted (England) where such uge has shown no deleterious effect and where crops yields
have shown a cnnt.inuou's and steady increase. Under Indian conditions, the recommendation
of this Department has always been to use as much heavy organic manure as possible as a
basic dressing and to supplement it with preferably a mixture of concentrated organic manures
and the chemical fertilisers in order to provide sufficient plant nutrients for the production of
a reasonably good crop under any given set of conditions. The kind of mixtures to be used
will depend upon the nature of the soil and the climatic conditions of each area. The chemist
of the Provincial Government should be sble to determine the suitable mixtare. In order to
forestall any possible damage .that may be feared as a result of the long range use of chemical
fertilisers, particglarly of Sulphate of Ammonis which is acidic in reaction, the. obvious
thing to do is to use lime in some form or ancther at aﬁ:c‘iﬁed intervals, The best form in
the view of this Department wonld be bonemeal which not only actually supplied large
quantities of lime but also substantial quantities of phosphates and somfe quantities of
nitrogen. Failing this, ordinary lime could be used. Under pestral or alkaline conditions,
an nlppliut_ion of one third of a ton of lime per acre once every five or seven years should be
ample, while on acidic scila the use of bonemeal every year in suitable quantities would
definitely preclude any possibility of harm. )

As regards the economics of manuring, this Department is of the opinion that while the
use of manures and fertilisers does give increased yield, the value of such yield is not likely
to recompense the cultivators sufficiently for the increased expenditure and enterprise involved
in the use of fertilisers on a large enough scale unless the prices of fertilisers bore a definite
relation to the prices of foood crops. This relation has been in the past generally unfavour-
able and still remains so. It will ti to be unfa ble until the production and use
of fertilisers are developed on. a,sufficiently large scale to enable this price of fertilisers being
‘brought down not only sbsolutely, but relatively to the prices of food crops. In the mean-
while there is need for making availabls both celbposts and concentrated manores 'on & sabai-
éme ‘basis, aa-has been ntrmgaby this nexmor#mfen@ more than once, in prder ito foster their
de the producti

t and to i

ood. - .

The controversy on the use of heavy oiganic manures versus ¢ f _Jerijlisers was
raised at the M?‘!'ofna and Agricultoral Organizstion Cotmitése m{ at-the Food
and: Agricultoral: Organikation’ Confer held at Copenhagen in Septamber, last..}¥t is under-
stood that this world authority came fothe, comsidered conclusion  that apart from. witer the
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rational use of fertilisers is the only method known to the scientific world whereby increased
production can be assured quickly, In consultation_with Nutrition Experts it has further
stated that there is no evidence to show that the rational use of such manures does harm

- either to man, beast or soil. A very interesting article on this subject was published in the.

Scottish Journal of Agriculture in its issue of January 1945 by Dr. Ogg, Director of
‘Rothamsted Experimental Btation and Dr. Nicol of the Imperial Bureau of Science. A
copy of this article was forwarded to the Provincial Director of Agriculture with this
Department letter No. F. 33-34/45.-P. dated the 11th September, 1945.

It is hoped that in view of the considerations stated above, the Provincial Government

will take every possible step for increaging the maximum use of organic manures and
fertilisers within the Province.

Shri Biswanath Das: Arisng out of the reply given to part (a), may 1 in-
form the Honourable Minister, as an agriculturist, as a man having some-
thing %o do with the provinces of Orissa and Madras, as also having come to
know something of the agriculturists of Bengal; that this is correct.

Mr. Speaker: What is the question? .

Shri Biswanath Das: The question is whether the Honourable Minister
will take the facts I have given him at their face value and institute an
enquiry?

The Honourable Shri Jairamdas Doulatram: I have already indicated that
this matter is being investigated and whatever information the Honourable
Member is pleased to supply me will be carefully examined.

Shri K. Santhanam: May I know whether it is a fact that in all countries
where the out-turn of production is greater, there is plentiful use of Ammonia
Sulphate?

The Honourable Shri Jairamdas Doulatram: May be.

Shri Biswanath Das: In view of the admission of theg Honourable Minister
for Agriculture, may I request him to consider whether it is desirable (o ex-
pand the production of Ammonium Sulphate by installing factories before the
question is decided whether or not Sulphates are injurious to the fertility of
the soil and agriculture as a whole.

The Honourable’Shri Jairamdas Doulatram: Before the factories nre ccra-
pleted, or begin functioning, we shall have completed our investigations.

Shri H. V. Kamath: Sir, arising out of answer to parts {d) and (e), way I
know who are the Scientific experts and specialists who are investigating into
this matter? . \

The Honourable Shri Jairamdas Doulatram: The Agriculture Department.
1 will not, however, be able to give the names of officers straightaway.

Shri H. V. Kamath: Ts it not a fact, Sir. and is it not widely held that Am-
monia Sulphate is as deleterious to the plant organism as vegetable ghee is to
the human body organism? :

The Honourable Shri Jairamdas Doulatram: 1 have indicated that in wy
reply.

Shri Biswanath Das: Sir, may I draw the attention of the Honourable
Minister to the fact that many eminent people have pointed out the fact that
vested interests have been created amongst certain Government officials and
also among remberg of the............ .

The Honourable Shri Jairamdas Doulatram: I would be surprised if it
were so. But I am prepured to go into the matter if any specific ailegations
are made. ’ )

;. B. Pattabhi Sitaramayya: Is it a fact that some of the ex-Viceroys

and Secretaries of State are Directors of the Imperial Chemical Industries®
Lord Reading was the Chairman; now Lord Linlithgow is. :
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The Honourable Shri Jairamdas Doulatram: 1 must accept a well-informed

Honourahle Merber’s statement. o )

Shri 8. V. Krishnamurthy Rao: May 1 know, Bir, if the system of subsidies
extends to States also?

The Honourable Shri Jairamdag Doulatram: I require noticz of fthat
question.

OupE AND TIRHUT RAILWAY AND PILFERAGE OF GooDs

95. *Shri Damodar Swarup Seth: (a) Will the Honourable Minister of
R.allwa.ys be pleased to state whether it 1s fact thay pilfering of goods of various
kinds has been prevalent on the Oudh and Tirhut Railway on a large seale, and
that recently a conspiracy was unearthed by the Railway Police? N

(b) Is it a fact that foodgrains, general merchandise, iron materials and
even dry and fresh fruits are stolen on this Railway, involving not only payment
of big vlaims by the Railway but also entailing hardship to.the public and dis-
location of general business?

(¢) 1s it a fact that since January, 1947 some 180 wagons of foodgrains
consigned for the Gorakhpur region were lost, and subsequently through the
efforts of the R.F.C. Staff several hundred unlabelled wagons standing ‘n the
vards of Gorakhpur and Bhatny stations were traced and seized by a magis-
trate? .

The Honourable Dr. John Matthali: (a) Yes.

(b) Yes.

(c¢) Government are informed that a number of consignments of foodgrains
in unlabelled wagons were traced as a result of the joint efforts of the staff of
the Commercial Department of the Railway and the staff of the Regional Food
Controller. These consignments were delivered in the normal way to the civil
authorities. More precise details are being obtained and will be laid on the
tuble of the House.

Pandit Balkrishna Sharma: Is the Honourable Minister for Railways awsre
that large scale pilfering of newspaper packets which are sent by railways are
taking place and sometimes it so happens that as many as seventy-five per
cent. of the newsptipers sent in packets are pilferred by the railway authorities
und are not delivered to the agent?

The Honourable Dr. John Matthai: I am quite prepared to admit that pilfer-
age has been on the increase on the railways. We are taking every possible
step in order to check it. It is partly a law and order question and 1 am glad
to say that tfe Governments of the United Provinces and Bihar have given us
full co-operation. We are also taking various railway measures, but prumari-
ly 1 think it is a law and order question and has got to be pursued on that line.

Shri H. V. Kamath: Sir, will the Honourable Mnister for Railways please
tell us which other Railways share the honours with the O/F. Railway sc far
as pilfering and thefts are concerned? B

The Honourable Dr. John Matthai: Sir,  the problem on the O.T. Railway
is a particularly difficult one, hecause, as far as I know, in recent months a
fairly big black market has been developing in East Bengal and goods are
being moved from the O.T. Railway—I regret to say in some cases with the
connivance of the railway,staff—for disposal in the black market.

Dr. B. Pattabhi Sitaramayys: Will Government be pleased to strengthen
the Watch and Ward Department ?

The Honourable Dr. John Matthai: As u matter of fact, we have already
‘strengthened our Watch and Ward Department, but that is not sufficient to
cope with the problem. We have .got to bring in the assistance of the civil
authorities as well. ' ‘
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VALUE PavaABLE PAROEL PosTs By EvaOURRS ERFORR 15TH AvausT, 1948

96. Gmu Gurmukh Singh Musafar: (a) Will the Honourable Minister of
‘Communications be pleased to state whether the case of those persons_or -firms,
who have migrated from Pakistan and who sent V. P. P. s to their clients before

- August 15, 1947, and to whom the amount was due after August 15, 1947, but
oeould not get the amounts or the refused articles, has been considered up till now?

(b) It the. answer to part (a) above be in the negative, do Government pro-
-Pose to consider it in the near future, so that those individuals or firms may
Teceive the amounts or the refused articles back?

(¢) Do the Government of India intend to make any agreement with the
, Government of Pakistan in this connection, so that the persons or firms who
have migrated from one dominion to the other may receive the amounts due
-or get the refused articles back on their new addresses?
(d) If the answer to part (a) above be in the affirmative, what action has
been taken in the matter? .
"'~ The Honourable Mr, Rafi Ahmed Kidwai: (a) Yes, Sir.
(b) Does not arise. °

(c) and (d). Under the 'Standstill Agreeinent with the Government of
Pakistan relating to postal services which.is in force till the 31st March, 1948,
V. P. articles and money orders can be redirected to any place in India and Pakis-
tan. It is proposed to have a comprehensive agreement between the two Do-
minions on postal matters to have effect from 1st April, 1948 and steps are being
taken to arrange a meeting between representatives of the P. and T. Depart-
ments of India and Pakistan for this purpose. .

R. M. 8. STA¥F ASD ALIOWANGES)

97, *Diwan Chaman Lall: (a) Will the Honourable Minister of Commun’ca-
tions be pleased to state what action Government propose to take with regnrd
to certain allowances like the hill allowance, compensatory . allowance and out-
station allowance for the staff of the R. M. S., which have been left to be fixed
by Government?

(b) Was the Central Pay Commission asked to fix these allowances and if so.
why did they leave the review to Government? -

(¢) Do Government propose to accept the Central Pay Commission’s sugges-
tion that such allowances should be based on what provincial Governments
pay? -

(d) Will each Ministry make the review independently? ¢

The HonOurahle Mr. Rafi Ahmed Kidwai: (a) Compensatory and House
rent allowances for costly localities have already been fixed and it has been de-
cided that allowances irf"Hill stations, localities with bad c'imate and remote
localities, should be continued at the existing rates until they are reviewed.
The review has been taken up. As regards out-station allowance for R.M.S.
staff, it is proposed to refer the question to an Expert Committee as rezom-
mended by the Central Pay Commission.

(b) The reply to the first part is in the affirmative. As regards the socond
part, the Commission have stated the reasons for not making specific raccm-
mer:dations in these matters in paras. 84 to 88 (Part II) pages 58 and 54 and
para. 57 (Part TIT) page 231 of the Report, .

(c) The Pay Commission have only suggested that in granting these
allowances, the practice of Provincial Gpvernments should-. be ieken into
account. -: Government accept this suggestion, ;
7+ (d) The review is not made by each Ministry -independently; it is co-ordi-
nated by the Ministry of Finance. RIS :
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Diwap Chaman Lall: May I know whether the rates fixed by the provinces
will not act to the detriment of the employees of the Department? Why
should not my Honourable friend himself refer the matter fixing these allow-
ances to the expert committee that is going to be appointed?

The Eommhle Mr. Rafl Ahmed Kidwai: This is, as I have said, what the
Pay Commission recommended and we have accepted it. If at any place it
is found that this is not sufficient Government may take up the question again.

]:gwm Ohaman Lall: May I know when the expert committee is likely 1o
meet?

The Honourable Mr. Rafl Ahmed Kidwal: I hope very soon.

¢ Posts AND TELEGRAPHS DEPARTMENT’S EXTRA DEPARTMENTAYL, AGENTS
AND THEIR REMUNERATIONS

98. *Diwap Chaman Lall: (a) Will the Honourable Minister of Communi-
cations be pleased to state whether the remuneration of the Extra Departmental
Agents of the Posts and Telegraphs Department was included in the terms of
reference to the Central Pay Commission? If so, why did they not fix these
allowances ? - Lo ’

(b) What action have Government taken to fix the remuneration for such
workers ?

The Honourable Mr. Rafi Ahmed Kidwai: (a) The reply to the first part
of the question is in the negative. The latter part of the question does not
arise.

(b) The question of revising the remuneration of Extra Departmental
Agents is under the consideration of Government.

Diwan Chaman Lall: How long has it been under the consideration of
Government?

The Honourable Mr. Rafi Ahmed Kidwai: I think the Honourable Member
is aware that in the course of the last few weeks several questions that were
not decided by the Pay Commission or in which there was some dispute were
taken up. Some have already been decided and some will be decided in the
course of the next few weeks.

Diwan Chaman Lall: May I know if my Honourable friend is prepared to
accept a conference between the Unions and the department before a final
decision is arrived at in respect of these matters?

The Honourable Mr. Rafi Ahmed Kidwai: I think there is no objection in
discusging the matter with the Unions. As a matter of fac{ representatives of
the different Unions have been seeing me off and on_ and they have considered
all the questions which we have decided: and the samie preeedure will continue

GOVERNMENT ACTION ON JUSTICE RAJADHYAKSHA'S REPORT oN PosSTAL DISPUTE

99. *Diwan Chaman Lall: (a) Will the Honourable Minister of Communi-
cations be pleased to state what action has been taken by Government in refer-
encr, to para. 174 of Justice Rajadhyaksha's report in the postal dispute in
regard to the grievances of the employees of the Posts and Telegraphs Depart-
ment? »

. (b) If no action has been taken during the eighteen months since this report
was published and accepted, what are the reasons therefor?

(c) Are Government aware that the Ce?ﬁgl ?ia% Commission baye made a
. similar. recommendation in their report? 1If so, what action has been taken
.:in this ponnection? .

Prgvee
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The Honourable Mr. Rafi Ahmted Kidwai: (a) The grievances mentioned in
paragraph 174 of Mr. Justice Rajadhyaksha’s Report did not form part of the
terms for Adjudication, However, when genuine grievances are brought to the
notice of Government action is taken to redress them. A stateinent is placed on
thf: table of the House indicating the nature of the sction taken in regard ‘to the
grievances mentioned in the paragraph.

(b) Does not arise.

(c) It is presumed that the Honourable Member is referring to paragraph 57

at page 231 of the printed Report of the Central Pay Commission.

If s0, steps

have been taken to appoint an expert committee to enquire into the grievances

referred to therein.

Statement.

Grievance

Nature of action taken

1. Limited application of the Unified
Scale of Pay.

2 Inadequacy of outstation allowance Lo
Railway Mail Sorters.

The Unified scale was introduced with a view to
over ing recrui t difficulties in certain
localities. It was therefore confined to places
where such difficulties were being experienced
With the introduction of the new scales of pay
on the basis of the Pay C ission’s r
dations, the Unified scale has ceased to exist.

This matter had come within the purview of the
Central Pay Commission who recommended
that grievances like this should be examined by
an expert committee. Such a Committee is
being appointed. ‘

3. Difficulty of getting

Gover t provides quarters to staff to the

in places like Delhi.

4. Stagnation at the maximum of the Lower
Division Scale as a result of the change
in the ratio between the strength of the
Lower and Upper Divisions and lack of
vacancies in the Upper Division.

6. Confirmation of temporary staff .

8, Permanent telephone operators in Delhi
getting less pay than temporary tele-
phone operators.

.

7. Departmentalisation of Telephone Com-
panies’ staff.

extent possible. House rent allowance is paid
in certain places like Delhi to compensate for
the high rents for private accommodation.

A continuous scale was introduced in July 1945
Officials who were at the maximum of the
Lower Division could then come over to the
Upper Division without stagnating in the
Lower Division.

Qualified temporary hands are confirmed when
permanent vacancies arise.

A special scale of pay was inroduced for tempo-
rery telephone opcrators in order to cverccme
recruitment diffiulties. These difficulties did
not exist in the case of permanent telephone
operators. This special scale, however, has
ceased to be in force. The scale of pay in-
troduced on the recommendations of the Central
Pay Commission has taken its place and applies
to both temporary and permanent telephone
operators.

The stadf of the old Bengal Telephone Corporation
have been offered terms for being brought on
to departmental scales of pay etc. Similar
action in respect of the staff of other Telephone
Companies’ staff will be completed shortly.

Diwan Chaman Iall: May I know whether the grievances pointed out by
the Adjudicator have been considered by.the Department and settled now?

. The Honoursble Mr. Rafl Ahmed Kidwai:
find, ifi ‘the statement on what matters action has been taken.

The Honourable Member will
About other

matters an expert commiftee hag been appointed and its report will be awaited.
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Diwan Chaman Lall: Is it the same committee that the Honourable
Minister referred previously? ’ ’

The Honourable Mr. Rafi Ahmed Kidwai: Yes, Sir.

Diwan Chaman Lall: Who are the members of this Committee ?

The Honourable Mr. Rafi Ahmed Kidwai: There are two members of the
department and one labour leader nominated by the Labour Ministry.

_Diwan Chaman Lall: Will the Honourable Minister consider the advis-
ability of appointing a member to represent the workers?
_ The Honourable Mr. Rafl Ahmed Kidwai: I thought ‘the labour representa-
tive who is from a Trade Union represents the workers.

Diwan Chaman Lall: May I know if the Labour Ministry consulted the
recognised Unions before making this appointment?

The Honourable Mr. Rafl Ahmed Kidwai: I shall require notice of that
question., -

PrE-1931 PosTaL CLERES

100. *Diwan Ohaman Lall: (a) Will the Honourable Min'ster of Communi-
cations be pleased to state whether Government are aware of the peculiar posi-
tion of pre-1931 Postal clerks whose scales of pay range from Rs. 35—135 to
Rs. 50—160 according to localities and for whom the proposed scale is Rs. 60—
1702

(b) Are Government aware that if these pre-1981 emplovees wish to opt for
the prescribed scale, their substantive pay would be less than their existing pay ?

(¢) Is it a fact that Government have recently decided that the difference
between the present pay and proposed pay would be paid to them as personal
pay? . ’

(d) If so, are Government aware that this will have the effect of stopping the
annual increments of these people till the difference given as personal pay. is
absorbed in future increments?

(e) Is it a fact that this peculiar position will not apply to all pre-1931 em-
ployees but only to certanin categories whose pre-1981 scales are lower than
the prescribed scales?

(f) Tf so. what is the reason for this differential treatment between the two
categorics of employees governed by the pre-1931 scales of pay?

The Honourable Mr. Rafi Ahmed Kidwai: (a) Yes, Sir.

{b) Yes, €n some cases. .

(¢) Government have aiready issued orders protecting the pre-1931
employees against any loss in emoiuments.

(d) and (e). Yes, Sir.

(Iy The matter is already under the consideration of Government.

Diwan Chaman Lall: May I ask again whether the matter is before the
same exper. ommittee ?

The Fonourable Mr. Rafi Ahmed Kidwai: No, Sir. Government have
independently taking it up and I hope a decision will be reached very soon.

Or1vas ON BENGAL NaAGPUR Ramway

101. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of Rail-
wiiys be pleased to state the number of Oriyas who are in service in Bengal
Nagpur Railway drawing a pay of Rs. 200 and over?

(b) What is the total number of Travelling Ticket Inspectors, ~Station
Masters and Booking Clerks who are now serving in the Bengal Nagpur Rail-
way*
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(c) Do Government propose to appoint Oriya Station Masters and Booking
Clerks on B. N. R. line from Puri to Khargpur? ~ ’
The Honourable Dr. John Matthai: (a) The total number of Oriyas on tle
Bengal Nagpur Railway, including the Vizagepatam Port, drawing a pay of
Rs. 200 p.m. and above is 14.
(b) The total number is:

Travelling Ticket Inspectors—46.
Station Masters—540.
Booking Clerks—252.

(c) No, as direct recruitment is not made to posts of Station Masters and

. Booking Clerks, these posts being filled by promotion of suitable *staff from
lower grades. Promotions to higher grades on railways are not made on provin-
cial or communal considerations. . )

Shri ‘B. Das: In view of the change of Government from irregponsibility to
responsibility, will the Honourable Minister now think of recruiting railway
employees on a zonal basis so that the Oriya may not be elbowed out by- South
Indians?

The Honourable Dr. John Matthai: The position with regard to non-
gazetted ranks of the central services, as my Honourable friend well knows, s
that as far as initial recruitment is concerned the Central Government has pro-
vided for preference being given to certain communities. No preference is
-given on a territorial or linguistic basis; but in spite of that I have instructed
the railways that in the case of inhabitants of provinces through which a parti-
cular railway runs in case they are not adequately represented, they should—
other conditions being equal—be given preference. .

) Shri B. Das: Will the Honourable Minister kindly consider "that it is high
time that the Traffic and Engineering Divisions of the B. N. Railway are locat-
ed in Orissa so that other races do not black-out the Oriyas in the railway
services, higher or lower?

The Honourable Dr. John Matthai: Consistently with the principles that I
have mentioned, 1 would look into it.

Prof. N. G, Ranga: Would Government extend those principles by reserving
a portion of these promotions to direct recruitment, so that the people belong-
ing to that area and speaking that language will have a chance.

The Honourable Dr.. John Matthai: That raises a very big question of

policy. -

Shri Rohini Kumar Chaudhuri: Is it a fact that the instructions of the

Honourable Minister have not béen carried out so far as Assam is concerned?

The Honourable Dr. John Matthai: That matter has been under discussion
between me and the Honourable the Premier of Assam and I do think that we
are making some progress in that matter.

Shri K. Santhanam: May I know if the railways are keeping up statistics
provincial, linguistic, communal and on other basis? How many kinds of
statistics are they having?

Shri B. Ds8: Communalism has now gone!

Mr. Speaker: Order, order. .

The Honourable Dr. John Matthal: Since a reference has been made in the
matter of initial appointments, we would be able to give the Honouiable Mem-
bex ‘atatistics as far ns that is concetned. But statistics on.a territorial and
linguistic basis is difficult. ot S
“"ghel K, Santhanam: . Ts it .npvt:“,l!nv),'.’:i_lndes"xrable poliey to ;hﬂ%‘e‘ﬂ??ﬁ- sectional-
jain on the railways? : '
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wme Honourshls Dr. Johm Matthai: It raises a difficult question of policy.
Mr. R. K. Sidhva: Hag Government statistics as far as communal basis is

eoncerned ? . . .

The Honourabls Dr. John Matthai: Yes, there are such statistics.

Mr. R, K. Sidhva: Is it desirable? What is the Government’s policy in
that respect? :

The Honourable Dr. John Matthai: At present, as I said, in regard to non-
gazetted appointments, we give preference to communities, and since we are
giviug preference to communities, obviously it follows that we have statistics of
communal appointments. :

Shri Ramnarayan Singh: May I know if the Honourable Minister is
satisfied that his instructions to the Department that people of the provinces
are adequately represented in the department are carried out and also given
effect to honestly ?

The Honoirable Dr. John Matthai: It is a little more than I can answer.
But I am prepared to see to it that the principle that I have laid down is
honestly carried out.

Shri Ramnarayan Singh: Has the Honourable Minister asked for 1eports
on this point from the Department?

The Honourable Dr, John Matthai: What happens is that when actual
_appointments are made 1 try to see how far these appointments have made
provision for the principles that I bhave laid down. But if you ask me whether

so far I am satistied that sufficient progress has been made, it is8 a question
that I would find difficult to answer.

Shri Ramnarayan Singh: What is the case just referred to in the Depart-
ment?

The Honourable Dr. John Matthai: In regard to this question of the
appointment of Oriyas?

Shri Ramnarayan Singh: Yes.

The Honourable Dr. John Matthai:

I am not in a position to give an
answer to that.

MorarPUR-HOSUR RamLwaY Ling

402. *Shri T. A. Ramalingam Ohettiyar: (a) Will the Honourable Minister
A Railways b2 pleased to state whether Government are aware that the Morap-
sur-Hosur RaMway line on the South Imdian Railway was serving an area
which is short of communications and that the people living in the area formerly
served by this line are put to great inconvenience by the closing of this line?

" (b) Have Government received representations. from the Dharmapuri,
Krishnagiri and Hosur Talugs in this connection and if so, do Government pro-
pose to tnke early steps to restore this line?

The Honourable Dr. John Matthai: (a) No, Sir. The area served by the

Morappur-Hosur Railway line which has since been dismantled as adequately
served by road transport.

(b) Yes; but in view of the line having been unremunerative throughout
its existence the Government do not find sufficient justification for its restora-
tion. However, this proposal will soon be examined by the Central Board of
Transport along with other projects in Madras and a final decision will then be
made regarding its restoration.

Shri H. V. Kamath: Is Government surveying the position so far as the
Kadur-Mangalore line is ebneerned?

The Honourable Dr. John Matthai: It does not arise out of this questien.
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h Bh?:drx WG : :t. Biﬂ{hl ktlilow if the Honourable Minister will refér w
e 1 as Government whether they will pay any subsidy for making th
deficit which may arise if the line is restorez?} y Y SHNE e e

The Honourable Dr. John Matthai: The position with regard to the resto-
ration of dismantled lines is that we make a reference to the Provincial Gov-
ernment on the question. If the Provincial Government wants the line to be
restored, then we make & survey from the traffic point of view and if we are
satisfied that the traffic position justifies the restoration, we proceed with it
irrespecfive of any contribution by the Provincia]l Government. On the other
hand, if we find that the traffic does not justify it, it would be a question to
take up with the Provincial Government whether they should not make a
contribution.

« Shri K, Santhanam: Has any such reference been made in this matter to
the Madras Government?
- .

The Honourable Dr. John Matthai: It has not reached that stage because
we sre going to take up the matter in the Central Trapsport Board. At the
time of the meeting of this Board I shall invite the Madras Government to send
a representative to put up their case.

sShri T. A. Ramalingam Chettiyar: The Honourable Minister said that the
line was a loss, it was not a paying proposition; when was the traffic survey
made ? -

The Honourable Dr. John Matthai: This line was constructed away back in
1906 as a famine feeder line and ever since then every year it has been a losing
line.

Prof. N, G. Ranga: What steps are Government taking to provide through
the railways road transport facilities in all those places where these railways
have been dismantled ?

The Honourable Dr. John Matthai: In regard to a number of these pro-
posals for the restoration of dismantled lines, the fact is that many areas have
been developed from the point of view of road transport and it is a serious
public question whether the railways should step in and introduce an elemert
of urnhealthy competition.

Prof. N. G. Ranga: The other substantial part of my question has not been
answered. What steps are Government in the railways taking to provide their
own road transport services in those places where lines have been dismantled ?

The Honourable Dr, John Matthai: The Honourable Member,is aware that
we have a programme of rail-road co-ordination and that practically all the
provinces are taking up big projects for rail-road co-ordination in which the rail-
ways are having a definite financial interest. R

Shri T. A. Ramalingam Chettiyar: Is the Government aware that there is
only one good metal road in the whole area?

The Honourable Dr. John Matthai: But apparently that road is fairly well
served by buses!

Shri T. T. Krishnamachari: From where did the Honourable Minister get
the information that the area is well served?

The Honourable Dr. John Matthai: From such locel investigations as I have
been able to make! ' _

Haji Abdus Sattar Haji Ishaq Seth: The Honourable Minister said that the

ugstion of this line is being examined. Ts this the only line being _examlped. or
are the other lines also which are to he restored being examined, including the
Shoranur-Nilambur line?
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The Honourahle Dr. John Matthai: I did not say it hus been examined. It
® gowg to be examined. There are a number of other proposals which  the
Madras Government has sent up to us and my idea is to place all these pro-
posals from Madras before the Central Transport Board and have a representa-
tive from that Government to represent their case.

Haji Abdus Sattar Haji Ishaq Seth: Is the Shoranur-Nilambur line included?

The Honourable Dr. John Matthai: I am not in a position to answer that
question offhand. A reference was made to the Madras Government in view
of the suggestions made on the floor of this House, and my impression is that
the Madras (Government have not so far replied.

shri 8. V. Krishnamurthy Rao: If this line is extended from Hosur to
Bangalore will it not become payable?
The Honourable Dr. John Matthai: 1 would like notice of that question.

TRAFFIC SURVEY FOB MYSORE-COIMBATORE RArLway LINE

108. *Shri T. A. Ramal'ngam Chettiyar: (a) Will the Honourable Minister
of Railways be pleased to state whether the traffic survey for the Mysore-
Coimbatore Railway line has been completed !

(b) When will the construction of the line be started?

(¢) Have Government received representations from the Madras Province
and Mysore about the necessity and urgency for this line?

The Honourable Dr. John Matthai: (a) I would refer the Honourable
Member to the reply given by me to starred question No. 689 on 8th December
1947. The agreement of the Mysore State to the estimate for carrying out the
survey for a line between Chamrajnagar to Metuupalayam, the link required to
complete the Mysore (Coimbatore connection, is still awaited. The Traffic
survey has therefore not yet been taken in hand. .

(b) It is not possible to say at this stage when construction of the line will
be started.

(¢) The Government of India have received no representation from the
Madras Provincial Government in regard to this line. The Mysore State,” how-
aver, have supported the construction.

(b) WRITTEN ANSWERS
ML TRAINS AND THEIR LATE ARREIVALS

104. *Shri Rohini Kumar Chaudhuri: (a) Will the Honourable Minister of
Railways be pleased to state on how many occasions in the months of Nov-
ember and December 1947 and upto 28rd January 1948 the following mail
trains reached their respective destinations in time, and if they did vot, what
was the average hours of delay:

Train Destination
1. Up Delhi Mail Delhi
2. Down Howrah Mail Howrah
3. Up Assam Mail . Sea.!dsh :
4. Down Assam Mail Amingaon

(b) Is it o fact that express and passenger traing in the routes referred to in
part (a) above keep mare approxinuitely to the scheduled time than the mail
trains? If so, why? ) ‘

The Honomeable Dr. John Matthai: (a) Out of the trains mentioned in the
question Up Delhi Mail arrived destination at the scheduled time, once, and
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Pﬁom Mail, on five occasions. The average daily late arrival was as
OLOWS

Up Delhi Mail 173 minutes (2 hours 53 minutes).

Down Howrah Mail 216 minutes (3 hours 86 minutes).

Up Assam Mail 152 minutes (2 hours 32 minutes).

Down Assam Mail 176 minutes (2 hours 56 minutes).

{(b) No.

CEMENT SUPPLY TO PARJSTAN

105. *Shri Robini Kumar Chandhuri: Will the Honourable Miuister of
‘Industry and Supply be piesased to state whether 1t is a faet that the ‘eutie
quantity of cement manufactured by Assam Bengal Cement Company, Limited
of Chattack, before 15th of August, 1947 and lying in their stock upto the end
of the year 1947, have been muade over to the Government of Pakistan under
-the direction and with the approval of the Government of Indiu and that nothing
has been made available to the province of Assam?

‘The Honourable Dr. Syama Prasad Mookerjee: No, Sir. Such an impres-
sion was created for a few dasy by a misunderstanding of the Government
orders by the Hon. Regional Cement Adviser, Calcutta, but the position has

been, elarified,

Lime A¥D CoaL FOR AssaMm BENGAL CEMENT CoMPANY, LTD. AND CONSTRUCTION OF
Pusric Womks 1N Asdam

106. *8hri Rohini Eumar Ohaudhuri: (a) Will the Honourable Minister of
Industry and Supply be pleased to state whether Government are aware that
the Lime and Coal required for manufacture of Cement in the Assam Bengal
Cement Factory at Chattack are obtained from Assam under a lease granted
to the Compeny by the Government of Assam and that Chattack was & part
of Assam up till 15th August 19477

(b) Are Government slso aware that important public works commenced
by the Government of Asam have been held up owing to the action of the Gov-
ernment of India in making over the stock of cement lying in the factory refer-
red to in part (a) above to the Government of Pakistan !

The Honourable Dr. Syama Prasad Mookerjee: (a) Government are aware
that the cement factory at Chattack is supplied with raw materials from Assam,
but they have no information whether the supplies are made under a lease
granted by the Provincial Government, or about the terms of the lease. Neces-
sary information is being asked for.

(b) As has already been explained in reply to a previous question, a certain
misunderstanding arose, which Government rectified shortly thereafter, and
supplies are now being made as before.

Quoras oF Caustic Sopa, IRON, STEEL ETC. FOR AssaM
107. *Shri Rohiin Eumar Chaudhuri: Will the Honourable Minister of

Industry and Supply be pleased to state what quota, if any, of the following
materials have been allotted to Assam in 1948: .

(i) Materials for manufacture of umbrellas;

(ii) Matreials for repair of sycles and also cycle accessories;

(iii) Caustic Soda; and

(iv) Iron and Steel sheets for manufacture of tin containers and tip eanis.

ters? .
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The Honhourable D:. Syama Prasad Mookerjee: (i) (a) Steel and timber—
Nil. (b} Umbrella Cloth—Decontrolled since 22nd January, 1948.

(ii) (a) Stesl—Nil. (b) Cycle repair materials and ecycle accessories are.
not controlled and the question of allotment of quota does not arise.

(iii) Although caustic soda is not statutorily controlled, and there is no pre
vincial allocation in the strict sense of the word, the main importers, in fact,
ration caustic soda on the lines indicated by Government from time to time.
The present position is that soap factorigs are given 40 per cent. of their past
average consumption, and other miscellaneous consumers about 60 per cent. of
past average. Factories in Assam are allotted caustic soda on this basis. I shall
be glad to give further details to the Honourable Member if he desires.

(iv) 298 tons in Period I1/1948,

TRANSFERRED STARRED QUESTIONS AND ANSWERS.
[Put down for 81st January. 19487}

TRANSFER TO INDIA OF RECORDS AND ART COLLECTIONS HOUSED IN INDIA OFFICE,
LorNDoN

42. *Mr. B. K. Sidhva: (a) Will the Honourable the Prime Minister please
state whether it is a fact that the British Government have reqyested the Gov- -
ernment of India to send their representative to England for the purpose of

transfering to India the Records, the Library and art collections, housed in the
India Office in London?

(b) If so, has a representative been sent and what is the result of his visit?

(¢) What are the various kinds of jewels like the ‘Kohinoor' taken from
India which are now in fthe possession of Britain? .

(d) How do Government intend to exhibit all these in India,-when transferred
to this country?

The Honourable Pandit Jawaharlal Nehru: (a) The attention of the Honour-
able Member is diawn to the reply given by me to parts (a) and (b) of the Short
Notice qu: stion asked by Pandit Mukut Biharilal Bhargava on the 12th Decem-
be.r 1947 in the Constituent Assembly of India (Legislative). In consultation
with our High Commissioner in the United Kingdom we have since suggested
to the Government of the United Kingdom {hat the fact-finding committee
should meet about the end of March or beginning of April 1948.

(b) No repregéntative has yet been sent from. India.

(¢) We have no exact information yet. ’

(d) As the future of the “‘contents’ of the late India Office is still unzertain,
it is too 2arly to consider the point.

REGISTRATION OF COMPANIES UNDER THE INDIAN COMPANIES’ ACT DURING 1947

43, *2fr, R. K, 8idhva: (a) Will the Honourable Minister of Commerce

please state the names of Compauies registered under the Indian Companies’
Act during the year 1947?

(b) How many Com

panies have been actually floated and how many have
started functioning? -

The Honourable Mr. C. H. Bhabha: The required information is being col-
lected and will be laid on the table of the.House as early as possible.

+The meeting of the Assembly-fixed for 3lst January, 198, having been cancelled, the
8 to starred questi for that day were, in pursuance of convention, laid on the table
of the Houmse to-day.—Ed. of D.
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IssUR OF PasspoRTs BY DOMINIONS OF INDIA AND PARISTAN

44, *Mr. R, K. Bidhva: (a) Will the Honourable the Prime Minister please
state whether the Dominion of India or the Domimion of Pakistan intend to
issue passports to their respective citizens for their movement from ome Domi-
nion to the other-after March 19487

-(b) If so, from what date is it likely to be introduced and what will be the
condition for the issue of such passports ?

The Honourable Pandit Jawaharlal Nehru: .(a) Passports are not at present
required by persons domiciled in India.or Pakistan for movement from one Do-
minion to the other. The Government of India have no proposal to modify the
existing practice and are not aware of any intention on the part of the Pakistan
Government to do so. )

(b) Does not arise.

LABOUR STRIKES DURING 1947 )

45. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Labour please
state the number of labour strikes that took place during the year 1947 and the
names of the Trade, Unions or other organisations under whose suspices they
were organized. )

(b) What was the duration and the result of each strike? )

The Honourable Shri Jagjivan Ram: (a) Statistics of industrial disputes in
Indin are published in the Indian Laebour Gazeite, a monthly periodical issued
by the Lavour Bureau of the Ministry of Labour. Copies of the Gazeite are
available in the Library of the Legislature. The latest figures given in the De-
cember jssue of the Indian Labour Gazelte are upto October 1947 which are
provisionai. Final figureg for the year 1947 are not yet available but the num-
ber uf Jispute: resulting in stoppage of work during the period January to No-
vember 1947 is estimated to be 1580. Information relating to the names of
trade unions cte., asked for, is not available.

(b) 1 lay on the table a statement showing the duration and result of strikes
in the cases su far known.

Stat t showing the duration and result of Strikes during the year 1247, as jar as known
Duration of strikes.
“
One day or less . . . . 337
More than one day up to 5 days 214
More than 5 days up to 10 days . 108
More than 10 days up to 20 days . 90
More than 20 days up to 30 days 60
More than 30 days . 29

. 908

Results of strikes

Bucoessful . . . 282
Partially successful . 267
Unsuoccessful . . B 578
Indefinite . . h 366

) 1,478

—— e
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'I'nx'nr on MmuxY Amnmm nrrwmw GOVERNMENT OF PAEIBTAN AND His
9 MAMYS GovEnNMENT
. H ‘mm Ohlmn Lall: Will the Honouzabie the ane Mlmster be pleased
to- state
(s. whether the attention of Government has been drawn to a newsppper re-

po the effect that a treaty ‘of Military Alliance -exists. between the Govern-
ment of Pakistan and His Ma]esty s Governmerit; snd

(b) whether there is any information available to the Govemment of Imlm
tegardmg the existence ‘or detailf of any such treaty?

The Honourabls Pandit Jswaharlal Nehru: () -Government: have ‘seen the'
newspaper report in queshon b

(b) The Govemment of India have no information on’ the sub]ect

EXCHANGE -OF PROPERTY BY Eu(mns -

4. *Diwan Chaman Lall: Will the Honourable Minister o:f Wozks, Mmes
and Power. be pleased to state:

(a) ‘whether Government are aware' that certain:refugees. #om Weat Pumjab
who had occupied Muslim property by giving the tenants of such property similar:
rights in Pakistan are being evicted from such residences without any alterna-
tive arrangement being made for their accommodation; and

(b) whether the attention of Government has been drawn to Mahatma
Gandhi’s statement to the following eﬂ‘eet in his prayer meeting on the 9th
January, 1948:

““‘Some of their Muslim friends had houses in Delhi. . They bad Teft Delhi
and told their Hindu friends from Pakistan to occupy their houses..  Now the
Government had asked them to vacate those houses’”?

The Honourable Shri N. V. Gadgil: (a} I regret it is nhot po~sxb!e for me
to answer a general question of this type based on so many implicit- and un-
verified assumptions; but if the Honourable Member has any particular cuses
in view, and would give me the necessary detsils, I shall certainly look into
them.

(b) Yes. °

REHABILITATION oF WEST PUNJAR EVACUEES IN EasT PUNJAB Rusatn A.nms

-

48, *Diwan Chaman Lall: Will the Honourable Mmishar of Réliet arid Reha-
bnht»atlon be pleased to state:

(a) whether it is a fact that a number of 5vacueeb from Wess Pun]ub have
been rehabilitated in the rural areas in East 'Pun]a.b? )

‘(b) whether they have rehabilitated Lhemsehes or: have ‘been rahnblhtated
under some authoritative plan;
() how many have been: so rehabilitated under a planned scheme; and

(d) the number of Hindus and Sikhs whe belonged to the rural areas in West
Punjab and the number of Hindus and Sikhs (separately) who ‘havs beon re-
habilitated in the ruril sress in East Punjab?

The Honourahle Shri K. 0. Neogy: (a) Permanent rehabilitation is a process
which can be accomplished after some time.. The work so far done towards the
tehabilitation -of non-Muslim refugees from West Punjab is aimed at giving thum
temporary relief—and, wherever possible, puetmg the agrlculmts among them
on ‘the Taii1 vacated by Muslim evaouees.
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(b) This temporary resettlement was carried out according to certain br
yfiucip]as wl.:ich tli.racted_ refugees from specified Oareés in Wes‘tﬁoP:njab tob?;%
:;ed areas in East Punjab. On the whole this plan appears to have been car-

L out. In view of the need for getting as much ares as possible under culti-.
vation it was decided to lease land for one harvest to groups, owners, occupaney
x::t: ax;ﬂe mtf-;t-wﬂl heingrdentidtled to u?mpomry allotment. The East

jab | € ave now ordered a complete review of the allotment of
land which has been made during the current harvest. e
mat(:l)_y '.[é%uht‘;;.;l‘ number of persons thus settled on rural areas land is approxi-

(d) With the statistics immediately available, it is not possible to work out
the correct figures for the rural population of Hindus and Sikhs in West Punjab.
Rough figures indicate that there were abou. 134 lacs Hindus end 12} lacs
Sikhs among the rural population in West Punjab. Separate figures of Hindu
and Sikh refugees sq far settled in rural areas iy East Punjab are not available.

Bunipmsg oF FEW TOWNSEDS T0 REHABILITATE REFUGEERS

49, *Diwan Chaman Lall: Will the Honourable Minister of Relief and Reha-
bilitation be pleased to state whether it is the intention of Government o openr
up the following areas for building new townships in order to rehsbilitate the
refugees: .

(i) Palam and Gurgaon;

(i) Kurukshetra area;

(iii) the area up to Bahadurgarh and, if necessary, beyond;

(iv) the area along the Meerur Road as far as feasible;

(v) the area along the Mathura Road; and

(vi) the area beyond the Octroi Barrier on the Grand Trunk Read to Karnal
‘s far as feasible?. -

The Honourable Shri K. C. Neogy: (i) Yes. Gurgaon is covered by the Easb
funjab Government scheme for provision of new houses in certain towns.

(ii) The matter is under expert examination.

-(iii) The area along the road has not been specifically considered, but it is
Pro] that a township should be set up in Tehar some distance of the Baha-
durgarh "Road.

(iv) U.P. Government have been requested to consider (he setting up of
pew townships and suburban development near the larger cities, in the western
part of the province.

(v) Yes. A site-has been selected at Kalkaji off the Mathura Road

(vi) The ares in the vicinity of .the Delhi City on this road is unsuitable as
the soil is saline and water-logged. Further along the road, East Punjab Gov-
ernment have a scheme for provision of new houses at Sonepat, Panipat and
Karnal. L ’

Burpike or Towssures AND Mandis ov East Ponias ror West Puxias

REFUGEES .

 B0. *Diwan Ohaman Lall: Wil the Honourahit Minist=r of Relief and Reha-
-ilitation be pleased to state: a _

(&) whether it is the intention of Government to build other towns, townships
and Mandis in Bast Punjab for the benefit of refugees from West Pakistan; and

(h whether -extensions of existing towns capable of absorbing 2,50,000 re:
tugees in East Punjab are being planned in consultation with the Government
of India and whether ~mv acheme is now ready for this purpose? '
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The Honourahle Ehrl X. 0. Neogy: (a) Yes; the matter is actively under the
consideration of the East Punjab Government.

(b) There is a scheme for providing additional accommodation in the neigh-
bourhood of twelve townships in Eastern Punjab. It is proposed to acquire
sites for sbout eight thousand houses. Four thousand of these will be builk
by Government, and it is hoped that other sites will be taken at by private en-
terprise. In this way it is expected to house about two lakbs of refugees. The
4,000 houses' ure expected to cost 24 crores.

DEMarcaTioN OF INDIAN UNT10R BOURDARIES IN ACOORDANCE mmmn'l
AWARD
51. *Shri Basanta Kumar Das: Will the Honourable the Prime Minister be
pleased fo state: ' -

() whether the boundaries of the Indian Union have béen demarcated m -
the East Punjab, West Bengal and Assam after the declaration of and in ac-
cordance with the Radcliffe Award and if so, what demarcations have been pre-
vided where no natural boundaries exist between the two dominions;

(b) what diserepancies, if any, have been found to exist between the descrip-
tionis of the boundaries in the texts of the Awards and the maps annexed thereto
and if so, how the discrepancies have beem or are going to-be reconciled: and

(c) whether there were or have been anv disputes between the Governmente
of India and Pakistan in the matter of boundaries between the two dominions
and if so, how the disputes have been or are going to be disposed of?

The Honourable Pandit Jawaharlal Nebru: (s' The boundaries of the In-
dian Union in the East Punjab. West Bencal and Assam bave not vet beem
demarcated on the ground in accordance with the Rad-liffe Award. For avoid-
ing any possible dispute with the Pakistan Government a joiut survey b~ the two
Governments is obviously desirable. The question of holding a joint survey is
now under coamsideration.

{b) Until a joint survey has been conducted it is not possible to say whether
there is any discrepancy between the description of the boundaries given in
the texts of the Awards and the maps attached thereto. ’

(c) Two or three cases in which the correct locstion of the boundaries is dis-
puted have come to the notice of the Government of India and in all these
cases a joint survey has been suggested to the Pakistan Government.

INcrLusion oF Nebia Districr (East BeNgaL) I THE IND1aN UnioN TERRITOBY

52. *Shri Basanta Kumar Das: Will the Bonourable the Prime Minister be
pleased to state: :

(a) whether Government have received any representation.or are aware of
any agitation to the effect that according to the correct interpretation of para-
graph 6 of the Annexure of Radecliffe’'s Bengal Award, about 500 square miles
of the Nadia district, now under the Pakistan Government. should form a part
of the territory of the Indian Union;

(b) if the answer to part (a) sbove be in the affirmative, what decision Gov- -

-ernment have arrived at in the matter and whether the matter bas been tuken
up or settled with the Government of Pakisten; and . &

(e) if the answer to part (a) sbove bh- in the negative, whether Government
propose to consider the Jesirability of exumining the correctness of the position
referred. to in part (a) above, R ’

The Honourable Pandit Jawaharlal Nehru: (a), (b) and (c). The -Govern-:
ment .of Indiz received a telegram somé time back, which suggested that 508
square -miles of the Distriet of Nadia which should have formed part of the
Indian Dominion under the Radoliffe Award is now wrongly included in the
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tertitory of Pakistan. It has been ascertained from the Gieverument of West
Bengal “that on receipt of similar representations that Government ~asked their
Director of Land Records to examine the matter in course of the joint survey
of the disputed bounduries of West and East Bengal, and they are now await-
ing the Director’s- report. - Further action will be considered by the Govern-
ment of ‘India on teceipt of a report from the West Bengal Government after
they have examined the' report of the Director of Land Records. ™
MassacrRe oF Nox-MusuiM BREFUGEE PASSENGERS AT GUIEAT RAILWAY STATION
v . m  Wsest Povoas .
“§3, *Giani Gurmukh Smgh Musatar: (a) Will the Honoursble the. Prime
Minister be pleased to state if the Deputy High (_}omnnsmoner for India in
Pakistan- at- Lahore has submitted any report regarding ﬁw ‘Tecent masgacre of
the passengers in a refugee train at Gujrat railway station in West Punjeb? It
so, do.Government, propose to place a copy of the snid report on the table of
the House? - Co- _ . ]ugm 4 India
*(b) Is there any ement between the Governmienis of Pa n an
for ?Miathn of Eon‘-%;uslim from West Punjab? Lf so, what are the terms ot
the agreement for the safe passage of trains evacunting non-Muslims from West
Punjac? _ _ :

{c) What is the mumber of casuvalties sustained by hon-Muslim passengers
with details regarding the number of persons killed, number of women abducted
and the extent of property looted?

(d) What is the number of casualties suffered by the Military escort?

(e) I= it a fact that the Muslim ‘guard’ conduct'ng the train del beratoly
stopped the train at Gujrat ra’lway station when the same was to run throuih‘?

1f so, have the Government of India, any information whether the guard has
been arrested or not?

(f) Have the Government of India made any representation to the Guvern-
mens of Pakistan in this connection? If so, what is the result?

(g) Have the Govern aent of India claimed any compensatic from the
Government of Pakistan in this connection? If so, with what result?

" (b) If not, what steps do Government of India propose to take i th's matter?
) The EWe Pandi{ Jawaharial Nehrn- (a) The Deputy High Commis-
sioner has submitted more than one report to Government on this subject.

Government do not consider it proper. to piace these reports on the tuble of
the House. :

(b) Extracts from Press Notés dated the 8rd and 20th September 1947 set-
ting out the terms of agreement for the safe evacuation of non-Muslims from
West Punjab are attached.

(¢) Final figures of cesualtics have not yet been received, but prelimivary
remarta ahow that about 320 persons were kiled and ahout 700 were mbducted.
1t is estimated that property worth rupees thirty lakhs was looted.

= {d) As far as is known at present,.the Commander of the escort troops, who

“is'a Captain, is missing and the second in eommand, a VCO, is in hospital ir
Lahore. Of the 58 IORs, three are in Gujrat, seventeen in Jhelum, seven m
Raewalpindi, havihg been wounded, and the remaining thirty-one are missing
Bome of the missing JIORs are reported to be arriving at Lahore, hut this ig:
being checked up. LT B . :

:{8) According to the West Punjsb reilway authborities the train, which was
not scheduled to halt at Gujrat, %as stopped there because information was e
soiwed frem the previous railway station thet the tail light. was' not burhing -and
nebded adiustment. It is understood that the gusid has sinee been arrested.

{Hand (g). 1 sent telegrams to the Prime Minister of Pakistan on-the 13th
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and 17th January asking for an urgent enquiry into the inciden} and steps to ke
taken to'trace missing and abducted persons and to Tecover. all Tooted property,
1 received a reply from him on the 18th Jenuary stating that a thorough enquiry
was being made into the matter including allegations regarding the conduct_ of
the troops and the local authorities and assuring ‘me that everything possible
would be done to punish those responsible and to prevent such happenings.

{h) The Government of India will await the result of the enquiry which the
Pakistan Government have promised to hold into the l_natter‘before.det’:xdmg
what further action should be taken and what compensation should be claimed.

N
Extract from Gorvernment Gommmiique issued on the 3rd Septfmbcr 1047

This Conference reiterates that the i diate task to which the Goyvernments must d
all their resources and emergy is to give protection to all refugees and evacuees in both Wesf
and East Punjab and to get safely across the border all those who desire to crosa over from
West to East Punjab or East to West Punjab.

"

Bztract from Press Note, dated the %th September 1947

The Conference considered the ‘issues of policy arising out of tne movement of canvoys of
ovacuees from East to West Punjab and from West to East Punjab and agreed on the follow-
Ing joint declaration : )

The situation in the Punjab has developed in such a way that mass movement of Muslims
from East Punjab and of non-Muslims from West Punjab is taking place

The Governments of India and Pakistan have, therefore, decided that the movement of
these people from East to West Punjab and vice versa is to have first priority. They have
agreed to co-operate with each other on this matter to the fullest extent and to take al steps
to ensure that the ts in both directi are camnleted with the greatest possible speed
«nd with the fullest measure of security.

Both Governments appeal for the co-operation of every member of the public in this matier.

Violence begets violence and it cannot be too strongly emphasised that any interference with

movement in either direction will inevitably delay and imperil the movement in the

opposite direction. Consequently. any persons who may attempt such . interference will, in
» grievously injure their own people.

The Govermmnents of India and Pakistan are resolved to wse all available resources to
expedite and secure the safety of these movements; and they have armed themselves with the
most drastic powers to ensure that wrongdoers are rily dealt with in the severest
manner,

—_—a %
ATTACK BY MUSLIMS ON THE SIKR GURDWARA AT KARACHI ON 678 JAN UARY, 1948

54. *Giani Gurmukh Singh Musafar: (a) Will the Honourable the Prime Minis-
ter be pleased to state whether the Government of India have received any in-
formation about the attack made by Muslims on the Sikh Gurdwara at Karachi
oun the 8th Janugry 1948? R

(b) If so, what is the number of non-Muslims killed and what is the amount
of property looted? .

(c) What. were the causes of the attack by Muslims?

(d) Were any officers of the Government of Pakistan involved in the murder
of non-Muslims and plunder of their property? i '

(e) Did the Government of India lodge any protest against this attack and
J 80, what reply did they receive from the Government of Pakistan?

(f) Did the High Commissioner for India at Karachi submit any report on
this matter and if so, do Government propose .to lay a copy. of the same.on the
fable of the House?

The Honourable Pandit Jawaharlal Nehrn:. (a) Yos. A telegtaphic report was |
received Irom our High Commissioner on January 7th. :
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* (b) The official estimate i that about 70 Musli i
! ; -Muslims were killed. It fs
estimated that about gevent; non Musl o
y per cent. of the non-Muslim h
The value of the property lost is not known. ousen were completely

() Tt appears that 50 refu 5

L ugees from Sukkur were sent to Karachi und
:;:Jl;leoflag of escort by the Dmt.rlct Magistrate of Sukkur. No previous inléil:n:-r
ton of 180 ;vs:h ég“:'rzl-i vt:l Ol;r tf.lgh th;mmissioner or to the lqeal authorities at

- O al o ese refugees at Karachi Railwa Station, the:
:er:il takefn In open carriages to the Refuugee Camp at the Gurdywara. As sooi
c;i eﬂ; l(';’ tlllsgiifisng ma}zh;\a‘d tllil; Gu;-dwam, they were attacked by s large crowd,
c 18ting of Muslim refugees in Karachi. I i i
ing and looting spread to all partsgof the ci:y. o dmmediately thercafter riot

(d) Government have no information-that any officers of the Pukist -
tnent were involved in the murder of non-Muslyims. Pre gl i
some of them took part in the looting.

(e) Yes. 'We have protested to the Government of Pakistard and expressed
our grave concern at these developments. We have been repeatedly requesting
that full evacuation and shipping facilities should be given immediately to non-
Muslims. The Government of Pakistan have expressed their regret at the
occwrances and have stated that every facility for protection and evacuation
would be provided for such non-Muslims as desire to leave.Sind. They have
stated, however, that any ships coming to Kerachi to evacuate the non-Muslims
should not bring any Muslim refugees to Sind.

(f) The High Commissioner for India at Karachi has kept the Government of
India fully informed of the developments by telegram and letier. Most of the
facts stated by him have already appeared in the Press. I.do not think it would
se appropriate to place copies of the High Commissioner’s secret reports on the
able of the House.'

Porioy re EVACUATION OF NON-MUSLIMS FROM PAKISTAN

55. *@Giani Gurmukh Singh Musafar: (a) Will the Honourable the Prime
Minister be pleased to state whether the attention of Government has been
drawn to the statement made by Mr. V. Viswanathan, Deputy Higih Com-
missioner for India in Pakistan on the subject of the Karachi massasre, which
wag published in the Hindustan Times, dated the 11th January, 1948?

{b) If so, has their attention been drawn to the following sentences: .

*“That his policy was not to encourage the evacuation of non-Muslims from
Pakistan......... I reiterate. 1 do not want any one in Sind or Rakistan to go to
India’'? )

(c) Do the Government of India hold it as their policy that evacuation ot
non-Muslims from Pskistan should not be encouraged? *

(d) If the answer to part (c) above be in the affirmative, what policy have
the Government of India decided to adopt to safeguard the lives and properties
of non-Muslims in Pakistan, under the changed circumstances? °

The Honourable Pandit Jawaharlal Nehrn: (a} Yes. )

(b) Yes.

(c) The policy of the Government of Tndia has been not to encouvage the'
evacuation of non-Muslims from 8ind, but at the same time to provide all faci-
1igies for transport to India of such non-Muslims as desire to leaye Sind.. " Tn
furtherance of this policy, facilities had been provided as far as lay in their
power for non-Muslims to leave Sind:by ‘séa or. railway ° train.: This prdcess
however was delayed from time to time owing to the policy of the S'nd Gavern-
ment and certain restrictions imposed by it.
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Recent events however have made it clear that it is exceedingly difficult for
non-Muslims to continue to live in Bind owing to lack of protection and oppor-
tunity for leading a normal life and carrying on any profession. The Govern-
ment of India thereupon imnpressed upon the Pakistan Government to with-
draw all restr.ctions and to give every facility for removing the mon-Muslims
g:om SCiihd to India. The Govermmnent of India are straining every nerve to

is end.

(d) The protection of non-Muslims and their property in Pakistan is the re-
sponsibility of the Pakistan (Government and this has been continuously im-
pressed on that government. At the same time, in the circumstances now
prevailing, the Government of India are taking the steps indicated in (c)-above.

Provisiox oF WORK roB REFUGEES

56, *Bhri Damodar S8warup Seth: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) what measures Government propose to take to remedy the enforced idle-
ness among refugees; and ’

(b) whether Government are considering any proposals to provide work for
the refugees in the form of collective farming, cottage industries, industrial pro-
jects or public works?

The Honourable Shri K. C. Neogy: (a) Rehabilitation measures under con-
sideration are intended to remedy enforced idleness umong refugees. Resettle-
ment on land in Fast Punjab and other Provinces and States has been in pro-
gress and many people are now working on land. As rggarfls urban refugees,
Uovernment has arranged to assist refugees in obtaining employment through
Employrmaent Exchanges and the Transfer Bureau.  Facilities have also been
provided for Technical and Vocational training of refugees both men and
women. Homes and Work Centres have -been set up for women.
In order to keep the refugees in the camps gainfully employed,
spinning, weaving, blacksmithy, carpentry, etc., have been started. Equipment
worth Rupees five lakhs has becn sanctioned to keep refugees employed in these
and other trades at Kurukshetra. Government hos sanctioned sechemes for
the grant of loans to medal and legal practitioners, petty traders, shop-keepers,
artisans, etc. in order to enable them to set up their business.

(b) In Bast Punjab, land is being allotted on group basis. East Punjab
Government have a scheme for starting fifty Cotton Sp'nning and five Wool
Spinning Centres for a period of six months. To assist industrialisation, a Re-.
habilitation Fmance Administration is being set up. Road construction works
have been undertaken to provide work for refugees. It may. however, be
stated that the urban refugees, a majority of whom are shopkeepers and traders.
are disinclined to undertake work of this kind. Steps are being taken to con-
sult experts in cottage industries to advise us. Schemes for collective farming
and industrial corporation are being examined.

CaxsoRSHIP OF LETTERS FROM PAKTSTAN o MusLms I INpan Uniox

57. *Bhri Damodar Béarup Beth: Will the Honourable the Prime Minister be
pleased to state:
(8) whether the attention of the Government was drawn to a news item under
he. ing *’Pakistan Government's: Seoret-Bervice Circular’’. published. in the
Leader of Allahsbad, dated the 28th November 1947, and whether: the re-
ported contents of the circular were found to be correct; and



158 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [3rp FEB. 1048 L
(b) if the snswer to part (a) above be in the affirmative, whether Govern-
ment propose to consider the question of general censorship of all fhe letters

imm ]?ak@stan addressed to the Muslims of the Indian Union inciting them to
commit disloyal acts?

The Honourable Pandit Jawaharlal Nehru: (a) The Government of India
have seen the press report referred to by the Honourable Member, which was
published in the Leader, dated 22nd November 1947. The Government of
the United Provinces were asked to report on this matter and their report is
still awaited.

{b) The Government of India do not propese to impose general censorship
on letters from Pakistan.

FACILITIES To HARITANS FOR MANUFACTURE OF LEATHER AND MANURES

68, *Shri Damodar Swarup Seth: Will the Honourable Minister of Com-
merce be pleased to state:

(a) whether Government are aware that the economic uplift of a very large
number of the depressed class people depends on the abolition of the export of
hide, bones and horns; and

(b) if the answer to part (a) above be in the affirmative. whether Government
propose to take measures to give necessary facilities to the members of the
Harijan Community to enable them to manufacture leather and to supply them
bones for manufacturing manures?

The Honourable Mr. C. H. Bhabha: (a) and (b). The policy of Government is
to encourage as far as possible the export of manufactured goods and processed
or semi-processed arti¢ies with a.view to the encouragement of ind'genous in-
dustries and the utilization to ihe fullest extent possible of the supplies of raw
materiai available in the country. The Provincial Governments concerned
will no doubt consider what fac'lities shonld be given in this direction to the
various interests concerned.

59. *[Withdrawn].

SETTLEMENT OF PENDING INDO PAKISTAN ISSUES

60. *Giani Gurmukh Singh Musafar: Will the Honourable the Prime Minister
be pleased to lay on the table of the House a statement giving the following in-
formation: -

(i) What were the questions at issue between the Dominions of India and
Pakistan on the 15th August 1947?

(i) What were the methods employed to settle these issues?

(ili) What are the questions that bave been settled by negotiations at minis-
terial level, and what are the terms of agreement reached in each case?

(iv) What are the questions that are still pending settlement?

(¥) If any questions have heen settled. has the settlement reached been im-

plemented by the Pakistan ndministration in every case, and if so, what are
the details of the same? -

(vi) In case some or any of the agreementa reached have not been imple-
mented so far, what are the reasons tharefor?

The Honourable Pandit Jawaharial Nehru: A statement is laid on the table
of the House. - ’
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" Statement

(t) What were the questions at issue (i) The attention of the Honou.rabla Member is
between the Dominions of India and invited to paragraphs 5 and 15 of the statemnent
Pakistan on the 15th August 1947 ? on partition made by the Deputy Prime Minis-

' ter in the Constituent Assembly (Legislative)
on 12th December 1947, and to his statement
of 9th December 1947. These statements have
already been laid on the table of the House.
This subject wag also dealt with in the reply on
the 21st November 1947 to a question by Shri
Mohan Lal Saksena, and a statement of agree-
ments reached by the two Dominions promised
t.hermn, has been placed on the table of the

(#t) What were the methods employed to (u) The position is fully explained in'paragraph
settle these issues ? one of Deputy Prime Minister’s staternent of
the 12th December 1947.

(I't't) What are the questions that have been (ut) This subject is dealt with in paraguph 15 of
settled by negotiations at ministerial the Deputy Prime Minister’s statement of
level, and*what are the terms of agree- the 12th December 1947 and also in the Prime
ment reached in each case ? Minister’s reply of the 21st November 1947 and

the statement laid on the table of the House in
that connection.

(#v) What are the questions that are still (iv) No questions of particular importance pending®
peuding settlement ? on the 15th August 1947 remain to be deter-
mined, in so far as the Dominion Governments
are concerned. But various matters in dis-
pute as between East Punjab and West Punjab,
and East Bengal and West Bengal have been
referred to the Arbitral Tribunal.

(v) If any questions have been settled, has (v) Certain agreements reached are not yet due

the settlement reached been imple- for implementation. The Government of

mented by the Pakistan administration Pakistan have impl ted the agr 1

in every case, and if so, what are the except in the specific cases referred to in the

details of the saume ? statement laid on the table of the House in
connection with the reply on the 2lst Novem-
ber 1947. \

{vi) In caso some or any of the agreements (vi) It is not possible for the Government of
reached have not been implemented so India to give reasons for the Pa kistan
far, what are the reasons therefos ? Governmont's  failure to implement the

s.greoments reached.

[ Put down for 2nd February, 19484
TrANSFE& TO INDIA OF BooKs, RECORDS AND MANUSCRIPTS FROM INDIA
OFFICE, LoNDON
L L ]

61. *R. B. Lala Raj Kanwar: (a) Will the Honourable *Minister of Lduea-
tion be pleased to state if the books, records and manuscripts n.aintained in
the library of the India Office at London will be brought to India and aade
available for national use?

(b) If so, what steps are being taken in the matter?

The Honourable Maulana Abul Kalam Azad: (a) and (b). The question of the
disposal of the India Office Bu'lding and its ‘contents’ is being referred by His
Mujesty’s Government for advice ard report to a Faet-finding Committee. on
which India .and Pakistan are represented. The Government of India have
suggested that the Committee should meet in London about the end of March
or in the beginning of April 1948, if it is conven‘ent to the Government of the

United Kingdom.

+Omug to the adjournment of the House on 2nd February, 1948, without transacting any
the answers to starred questions for that day were, in pursuance of convention,
lm:l on the table of the House to-dsy.—Ed, of D.




160 CONSTITUENT ASSEMBLY OF INDIA (LEGIALATIVE)  [3mp FEs. 1948
Pavcrry oF QuaLFiED DooToBS To SREVE IN RURAL AREAS

62. *Mr. B. K. Sidhva: (a) Will the Honourable Minister of Health please
state whether sufficient number of persons belonging to the Medical Fraternity
(M. B. B. 8, L. C. P. 8. or persons possessing like degrees) are available in
India for services in urban and rural areas?

(b) H not, what steps have Government taken to increase the total strength
of each Medical College in India, authorities of which have to refuse sdimission
to large numbers every year? -

(c) Is it & fact that a large number of medical practitioners refuse to serve
in rural areas inspite of the best endeavours of some Provincial Guvernments
to provide attractive terms?

‘(d) Do Government propose to issue instructions to the authcrities of all
Medical Colleges which receive Government grants that preference for cdmis-
sion be given to those students who agree to give an undertaking to serve in
rural areas if Government so desired in the event of demand being wiade after

- the degree is obtained?

{e) If not, what steps Government propose to take to wee that sufficient
number of doctors are available for humanitarian service?

The Honourable Rajkumari Amrit Kaur: (a) The number of quslified medical
practitioners is not adequate for the needs of the country.

{b) Medical education is the responsibility of Provincial Governments. The
post-war development schemes of Provinces for which financial help~is given
by the Centre inelude schemes for the expansion of existing medical colleges
und establishment of new -ones.

(e) Government are aware that there is a dearth of qualified medical practi-
tioners 'in rural areas.

(d) and (e). This is a matter for Provincial Governments. I shall, however.
commend the suggestion of the Honourable Member to the Provincial Govern-
ments.

PENALZATION OF PERSONS IN HYDERABAD STATE FOR HOISTING INDIAN NATIONAL
Fragc oN INDEPENDENCE Day

63. *Mr. R. K. Bidhva: (a) Wil the Honourable Minister of States please
state whether it is a fact that eight persons have been sentenced,to various
terms of rigorous imprisonment on a charge of hoisting the Indian Union Flag
in the Hyderabad State?

(b) Is it & fact that on the Independence Day, Hyderabad Etate denied
baving pulled down Indian Union Flag?

(¢) Do Government propose to make an enquiry in regard to this?

The Honouridble Sardsr Vallsbhbhai Patel: (a) to (c). As I stated to the
House in reply to a question by the Honourable Member on the 19th November
lsst. we had made enquiries of the Prime Minister, Hyderabad, on this point.
The Prime Minister replied that the reports that the Indian Union Flag was
pulled down by the State authorities or that political werkers were arrested for
boisting and saluting it were absohitely baseless and that the Indian Union Flag
was allowed to be flown on the 15th August side by side with the State Flag
on Post Offices and other Indian institutions. The reply added that indivi-
duals were at liberty and actually did dieplay the Indian Uniou Flag on privase
buildings, without any let or hindrance. ' In view of ths reply, the Government
of India" do not propose to make any further enquiry in th's matter.
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IMPROVEMENT AND EXTENSION OF TOWNSHTP IN CANTONMENT AREAS IN VIEW
. OF INCREASED POPULATION

64. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Defence please
state whether it is a fact that no Cantonment Board in India has made any
provision for housing accommodation for labour, and poor and lower middle
classes? .

(b) Is it a fact that Cantonment Bazar areas were demarcated vesrly a
century ago, and since then have not been extended to provide for the growing
needs of the increasing population?

(c) Has any Cantonment Board drawn up a scheme of town extension and
improvement ? ' ’

(d) What steps do Government propose to take to provide housing accom-
modation with sanitary arrangements for the increased population and better
and cheap.accommodation f¢ labour and poor and lower middle classes of Can-
tonment areas?

The Honourable Sardar Baldev Singh: (1) Yes.

(b) No. Bazar areas in Cantonments are altered 8s and when necessary.

(c) Yes. Thirty-eight Cantonment Boards have drawn up schemes for im-
provements in Cantonments but it has not been possible for any of them to im-
plement these schemes, partly owing to scarcity of funds, and partly owing to
absence of a final decision as to the size of the Army, and as to the strength of
the garrison to be located at each of the Cantonments. -

(d) These are questions which it is the responsibility of the Cantonment
Boards to consider in the first instance.  Government propose to ask for
special reports from the Cantonment Boards on these matters.

INTRODUCTION OF COMPULSORY AND FREE PRIMARY EDUCATION BY CANTONMENT
: BoaARrDS

65. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Defence please
state whether it is a fact the! no Cantonment Board in India has introduced
compulsory and free primary education during the last quarter of the century?

(b) Is it a fact that the Government of India have reserved no jortion of
grant-in-aid fund of Cantonment Boards for the spread of education?

The Honourable Sardar Baldev Simgh: (a) Two Cantonment Boards have
introduced free (but not compulsory) primary education in Cantonments.

(b) It i§ 3 fact that no reservation of grant-in-aid fund has been made speci-
fically for the spread of education. The recurring grants made by Government
fo Cantonment Boards however, take into account the expenditure on education.

RE-EMPLOYMENT OF RETTRED Omgr;t.s 45 EXEOUTIVE OFFICERS OF CANTONMENT
ARDS

66. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Defence please
state the number of retired re-employed officials who are serving ss Executive
officers of Cantonment Boards in India?

(b) Ho~ many such officers are above 55 years of age and how raany of
them are graduates? 7

(¢) Ts it a fact that’some of these retired officers have hean employed even
‘after the 15th August, 1947?

(d) What steps do Government propose to take to recruit young graduates
for these posts?

The Honourable Sardar Baldev Singh: (a) Twenty-four.

(b) Twenty-three of whom one is a graduate.
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(¢) Yes, Sir. This was done in accordance with the Cantonment Executive
Officer’s Service Rules under which recruitment to temporary appointments in
this Service during the war was confined' to rétired Government servants.

(d) It has been decided to revert as quickly as is administratively feasible
to the mormal, procedure of recruitment through the Federal Public Service
Cominission.

‘DEFECTIVE AMMUNITION PUBCHASED FROM ABROAD FOR R.I. A. F. AtRcRAFT

_ 67. *Diwan Chaman Lall: Will the Honourable Minister ¢f l.efence be
pleased to state:

i(a) whether it is a fact that some ammunition purchased ubroad and miude
available for the aircraft used by the R. I. A. F. has been found to be utterly
useless in actual operations; '

(b) if so, whether the seriousness of the situation arising out of this discovery.

- has been investigated; B ’

(c) whether any steps have been tuken to ensure that future purchsses will
not be of defective material; and

(d) whether Government propose to give the total value of this defective
material and whether it is still being issued to our Forces? .

The Honourable Sardar Baldev 8ingh: (a) Yes, some Air Force ammunition
was found unserviceable. This had been acquired out of H.M.G.'s Swrplus
stocks in India and not purchased abroad.

(b) Yes, the matter was immediately investigated and H.M.G. in the United
Kingdom have replaced all unserviceable articles.

(¢) Future purchases for the R.I.A.F. will be inspected by the Aeronautical
Inspection Section of the R.I.A.F.

(d) Does pot arise in view of the answer to part (b).

DiscCHARGE OR DEMOBILIZATION OF SENIOR INDIAN OFFICERS IN THE INDIAN NAvy
68, *Diwan Chaman Lall: Will the Honourable Minister of Defence be pleased
to state: .
(a) whether there are any senior Indian Officers in the Indian Navy who are
vnder orders of discharge or demobilization and if so, how maay; and

(b) for what reasonsg they are being discharged or demobilized ?
‘The Honourable Sardar Baldev Singh: None. -

DISCHARGE OF DIREQTLY RECRUITED TEMPORARY ACOOUNTANTS IN THE MILITARY
ACCOUNTS DEPARTMENT

69. *Diwan Chaman Lall: (a) Will the Honourable Minister of Finance be
pleased to state the circumstances under which notices of discharge served
on directly recruited temporary accountants in the Military Accounts Depart-
ment, whose appointment in that Department was for the period of lasi
Emergency only, have been withdrawn and whether Government sre planning
to absorb them in the Department in spite. of the fact that they are nct 8. A, 8.
qualifed as required by the Rules?

(b) Is it a fact that about 900 permanent 8.A.S. passed Assistant Aceount-
ants are awaiting promotion to the permanent accountant’s cadre and that at
the normal speed of promotion they are not likely to be absorbed in that cadre
till 1960?

(¢) If so, will not the absorption of the directly recruited temporary ‘account-
ants affect and injure the prospects and interests of these 900 duly qualified
members of the 8.A 8.7 .
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{d) What safeguards do Govérnment propose to provide for the yroteetion
of the interests of these regular §. A. 8. departmental personnel? _

The Honoursbls Shri R. K. Shanmukham -Ghetty: (a) Notices, which were
served before partition, were withdrawn until the size and composition of the
Military Accounts Department could be: determined’ with reference to - altered
eircumstances. 1t is intended to give only & very limited number of temporéry
accountants, who have proved their worth in the Department, anopportunity
of taking the 8. A. B. examination for permanent absorption at & later date.

(b) The snswer to both parts of the qyestion is i the affirmative.

(¢) and (d). It will be seen from answer to the question (a) that :the matter
regarding absorption of these temporary accountants bas not been finally deeid.
ed. The intention is that only a limited number should be absorbed in the
interests of efficiency of the Department, and this is unlikely to affect the pre-
spects of the permanent personnel to any extent. -

RETRENCHMENT OF STA¥F OF THE MILITARY ACCOUNTS DEPARTMENT

70. *Diwan Ohaman Lall: {a) Will the Honourable Minister of Finatce be
pleased to state whether it is a fact that the strength of the staff of the Military
Accounts Department sfter partition is. 18,0002.

(b) Are 11,000 out of the 18,000 going to be retrenehed?

(c) Is it a fact that 2,000 refugee temporary clerks who have lost everything
in Pakistan on account of their offices not hav.ng been transferred to the Indian
Union before the 15th August, 1947 are also being retrenchad, irrcspective of
the fact, that the Government of India have laid down the policy of permanently
-rehabilitating all the refugees?

(d) Is it a fact that before the fixation of the final strength of the Army,
the strength of the Military Accounts Department is being fixed resulting in
this large scale retrenchment?

The Honourable Shri R. K. Bhanmukham Ohetty: (a) Yes, the clerical
strength (including permanent clerks numbering approximately 2,000) as stated
is very nearly correct.

(b) The number that will eventually be retrenched cannot now be estimated,
88 the post-war permanent strength of the department, which in turn is depen-
dent on the strength of the Armed Forces, has not yet been fixed. '

Retrenchment that is now being carried out covers temporary clerks (Matri-
culates and Bftermediates) appointed on or after 1st January, 1944. The number
belonging to these categories is 6,700 spproximately.

(c) The number of refugees temporary clerks is in the neighbourbood of

* 2,000, Out of this number only those belonging to the categories referred to
in the reply to question (b) above are being retrenched for the present.

(d) The clerks who are now being retrenched sre those who ars surplus to
requiremnehts bosed on the present volume of work handled by the Military
Accounts Department. B

Distaior-WisE . PoruraTion oF WEsT BENGAL AND Assam PROVINCES

~A¥TERE RADCLIFTE AWAERD _

71. *Bhri Basants Kuwmer Das: Will the Henourable Minister of Home
Affairs be pleased to state the area and population—giving séparately the num-
ber of Hindus, Bcheduled castes, Muslims and others—of each of the different
districts of the provinces of West Bengal and Assam as created to
the Radeliffe Award ?

mwmwm‘mmummmm
ed and will be plised on the table of the House ss soon as available.
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MusLiM AND NoN-MusLmm CoMMIssIONED OFFIOERS AND V. C. Os. OPTING TO SERVE
IN INDIA AND PARISTAN

72. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Defence be pleased to state:

(a) the number of Muslim Commissioned Officers and V.C.Os. in the Indian
Army who exercised their option in favour of serving India and the number of
those who opted in favour of Pakistan; and

(b) the number of Hindu and 8ikh Commissioned Officers and V.C.Os. in
the Indian army who exercised their option in favour of serving Pakistan? -

The Honourable Sardar Baldev Singh: (a) 215 Muslim Commissioned
Officers and 339 V.C.Os. opted for service with the Indian Dominion. 2110 Mus-
4im Commissioned Officers and 8424 V.C.Os. went over to Pakistan, the vast

majority of whom were of Pakistan domicile and were not therefore entitled to
opt for India.

(b) The total number of non-Muslims with Pakistan domicile and therefore

eligible to opt for Pakistan and who did so is 177 Commissioned Officers and
223 V.C.0s.

ORGANIZATION OF INDIAN TERRITORIAL FORCE OR NATIONAL MILITIA AS A
SEcOND LINE OF DEFENCE IN INDIA

73. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Defence be pleased to state, what progress has been made towards the orga-
nisation of the Indian Territorial Force or the National Militia as a second
line of defence in India, an announcement in respect of which was made by
Government in the last session of the Legislature, and what further time it is
likely to take to bring it into existence?

The Honourable Sardar Baldev Singh: Government have under urgent con-
sideration detailed plans prepared by their military advisers for the creation of
a Territorial Army. It is hoped to issue early orders.

CONSTITUTION OF SUBORDINATE SERVICES COMMISSTON FOR REC RUITNEIXNT 10
CENTRAL SUBOBDINATE SER VICES

74. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Home Affairs be pleased to state whether the Government of India have
taken any decision to set up a Subordinate Services Commission for recruit-
ment of personnel to the Central Subordinate Services in the Posts and Tele-
graphs, Railway, Central Excise and other departments. If s, when is it

likely to come into existence and what will be its constitution, composition and
functions ?

(b) Do Government propose to prescribe competitive examinations for re-
cruitment of candidates to all such services? If not, why not?

The Honourable Sardar Vallabhbhai Patel: (a) Yes. Government propose to
set up a Central Subordinate Bervices Commission. Tt will be the function of
this Comnmission to make reeruitment to all Class 1II, Class IV Services nnder
the Central Government,. except in respect of Railway Subordinate Services,
for which recruitment is already being made through Railway Service Commis-
sions set up by the Ministry of Railways. It is not-possible to say definitely
when the Commission is likely to come into existence, as this depends on the
completion of necessary preliminaries which have been taken on hand.  The
eomposition of the Commission will be settled after necessary preliminary in-
quiries regarding the volume and the nature of the work are completed.

) The method of recruitment appropriate to diﬁerent_sgrvices. and posts
will be decided by Government on the advice of the Commission.
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OnGANTZATION OF HoME GUARDS IN DELHI AND AJMER-MER WARA PROVINCES

75. *Pandit Mukut Biharilal Bhargava: (a) Will the Honourable Minister
of Home Affairs please refer to his answer to part (g) of starred question
No. 812 asked on the 25th November, 1947 regarding the organisation of Home
Guards in the Chief Commissioner’s Provinces of Delhi and Ajmer-Merwara on
the lines similar to those adopted in the United Provinces and other provinces
in India and state whether Government have taken any decision in the matter?

(b) If s0, has any scheme been prepared and by what time is it likely to
be brought into force?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). The detai's of the
scheme of Home Guards in Delhi and Ajmer-Merwara are being considered by
the Chief Commissioners.

PRODUCTIQN OF ARMS AND AMMUNITION IN ORDNANCE FACTORIES IN INDIA

76. *Pandit Mukut Bihafilal Bhargava; (a) Will the Honourable Minisfer'
of Defence be pleased to state the number of Ordnance factories working in
various parts of the country, the number of people working in these factories
and the quantity of arms and aminunition produced there?

(b) What steps have been or are being taken to speed up the production
of fire arms in these factories, in view of their scarcity and high prices at
which they are being sold?

The Honourable Sardar Baldev Singh: (a) and (b). The number of Ordnance
Factories working in various: parts of India is 16.  The total number of per-
sonnel employed in them is at present 88,345. It is not in the public interes§
to disclose the ontput of arms and ammunition, or the programme of produc-
tion, in these factories. :

ABSORPTION OF EMILOYEES OF GOVERNMENT AND GOVERNMENT-ATDED EDUCATIONAL
INSTITUTIONS FROM PARISTAN

77. *@iani Gurmukh Singh Musafar: (a) Will the Honourable Minijster of
Education be pleased to state what steps Government have taken to absorb
the employees of Government and Government-aided educational institutions
who have come from Pakistan? )

(b) Have Government treated the embloyees of Government educational
institutions apd those of Government-aided educational institutions from
Pakistan on an equal footing and if not, why not?

The Honourable Maulana Abul Kalam Azad: (a) The East Punjab Govern-
ment are taking steps to absorb teachers from West Punjab ‘(Government ser-
vante) in educational institutions in the East Punjab,

The Government of India have absorbed 300 teachers from‘Wastem Pakistan
areas in educational institutions in Delbi. Efforts are still ‘being made to
‘absorb more such teachers.

Provincial Covernments, Major Indian States and Indian Universities to
whom a list of refugee teachers (with full particulars regarding their qualifica.
tions, etc.) were furnished, have been asked to give preference to these teachers
for employment in their educational institutions in their areas. The numbee
of such teachers so emploved are not yet known. Provincial Governments
have also been asked to relax their rules relating to domicile and age governing
Provincial employment.

“(b). Yes, but Government. servanta have for obvious reasons, been given pre-
ference for employment in Government institutions, .
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‘CANORLLATION 0F BLaCK LisTs OF PE4SONS DEBARRXD FROM ENTERING GOVERN
. : MENT SERVICE :

78. *Giani Gurmukh Singh Musafar: (a) “Will the Honourable Minister of
Home Affairs be pleased to state whether the black lists of persons debarred
from entering Government services, held befors 15 August 1947, are siill -in
force? sl

{(b) ‘U the answer to part (a) above be in the affirmative, is there any
reason to keep these lists in force after the 15th August 1947, and do Govern-
ment propose to revise these lists in the light of the changed circumstances?

~(e) I the answer to part (n) above be - in the negative, do Government
propose to lay on the table of the House the order of cancellation of these lists?
" . The Honourable Sardar Vallabhbhai Patel: (8) A black list is still being
* mainained but it is subject to revision from time to time.

(b) and (e). Instructions were issued in October, 1946 to all departments of

dhe Government of India for the revision of the old list in the light of changad
eircumstances.

A copy of the memorandum containing these instructions is placed on the
#able .of the House,

No. 2/8/46-Ests, (S).
GOVERNMENT OF INDIA
HOME DEPARTMENT.
New Deli, the 18th Uctober, 1946.
OFFICE MEMORANDUM, _
Bossecr -—Verification of character and mmmn of the employees of the Goveramens of

The question of the fature policy to be adopted in respect of fhe verification of charactes
and antecedents of the employées of the Goverument of India, consequent on the termination
of the war and the subsequent political developments, and the desirahility of, issuing consoli-
dated instructions on the subject have heen under consideration for some time in this Depart-
ment.  In advance of a decision apon the geperal question which-is likely to take some time,
it has been decided that every Department should review cases of persons whom it has
-disqualified during the last 5 years on adverse police reports or on pulitical groonds (includi
eases of Government servants who have been dismissed for such Teasons during that period
“with ‘a view to decide whether such persons should be still debarred from .Government
employment. In other rases. review need be made only on individual présentation. The test
to be applied in determining eligibility should be whether at the time of the review the person
is still indulging in’ subversive or onconstitutional anti-Government sctivities. . When it 1
.intended to continue the disgualification, the Home Department should be consulted before a
.final decision is taken. ' j ) o

2. The Departments are slso requested, pending issue of revised instractions, to “consult
the Home D-‘:_pytmem. in all cases in which it is intended to disqualify from appointment &

per on p I g 1 or where the Department is doubtful regarding the switabilisy for
smployment of ‘» candidate. :

(8d.) P. V. B, RAO,
3 ) Deputy Becretory to the Government of India
Lo AN-X ; of the Government of In%a,_ {e;&;t“hll}gfe?;a Deparl&m'e;il.}{"nl‘;ilitsri
. -to ‘the ic ‘ersonal) and -(Heforms
. Finance Departme'::t.,rsel‘:.rfl.lryrto e G‘owmur m;‘r: { )

Cabinet Secretari p F . Department  (Supply) Crown
i : ©.7 No. 2/B/46-Ests, (8). -
L . b New Delhi, the 18th October 1246.

 Copy forwarded fo the Defence Department, Tt is snggested that any instraétions fesaed
regarding disq:atiﬁcn't-ian for employment in services or posts in that Department or under jia
sdministrative contrul may be re-examined in the light of the instructions above. o
: - A {(8d) P. V. R. RAO, -
Deputy Becretary to: the Government of Tudta
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REFRESENTATION 0F THE RULERS 0¥ THE EASTERN STATES AGENOY IN TiE CONSTH-
o TUENT ASSEMBLY : .

79, *8hri Biswanath Das: Will the Honourable Minister of States be pleasnd
to state: ) ‘

(8) whether it is o fact that twenty-five Rulers of the Orissa States and
about sixteen Rulers.of Chhatisgarh Statcs have handed over their administra-
tions to the Government of India on some agreed basis, and if so, on what con-
ditions; ' ‘ ‘

(B) whether it is a fact that the Governient of Orissa and - the Central-
Provinces have respectively taken charge of these two-groups of States on
behalf of the Government of India; g

(c) whether it is a fact that the Rulers of the Eastern States Agency
constituting these two groups have found representation in the Constituen¥
Assembly through their Dewans or other nominees; and

(d) if the answer to parts (a), (b) and (¢) above be in the affirmative;
whether in the changed circumstances these representatives of the State
Rulers will still retain their membership in the Constituent Assembly?

The Homourable Sardar Vallabhbhai Patel: (a) The Chhattisgarh States. arp
fourteen in number., The Ruler of Makrai has also agreed to the merger. Th
Honourable Member’s attention is invited to my reply to Dewan Chaman Lall's
Question No. 18 on the 29th January, 1948.

(b) The Governments of Orissa and Central Provinces and Berar have takep
over charge of the administration of the Orissa and Chhattisgarh States re-
spectively on the 1st January, 1948,

(c) Yes. The Rulers have nominated, three members.

(d) Yes, unless they became otherwise disqualified.

DEVELOPMENT OF SEA"BOARD OF ORISSA FOR PURPOSES OF DEFENCE AND CoMMERCH

80, *Shri Biswanath Das: 'Will the Honourable Minister of Defence be
pleased to state:

(a) whether Government have seen the Coronation Despatches of the Cow
emment of India in the year 1911 as also the reply Despatch of the. Secretar
of State for India in England to the effect that the Province of Bihar an
Orissa was created with a . view to give the new province a sea-board;

. (b) whether it i3 a fact that the Government of Indis had, from time %o
fime, promised to develop the sea-board; and ) :

{c) what steps Government are taking to develop the sea-board of Orissa
both for purposes of defence and commerce? &

The Honourable Sardar Baldev Singhi: (a) Yes. Government are aware of the
Despatches referred to but do not find anything in them to support the state-
ment that the province of Bihar and Orissa was created with a view to givi
the new. province a sea-board, It was merely pointed out that one: of the

points in favour of the new arrangeruent then. proposed was that thereby Bihar
~will have ‘a sea-board.

(b) Government have been ynable to trace any of the romises refggred §
the Honourable Member. ) v 3 et o by

(c) Vizngapatam iz being developed as a eommercial .and naval nor and ong -
of the main R.I.N. Establishments is being sited ‘there. © The minor ports on
the Orissn const do not provide sufficient depth of water or facilities o -warran$
developmens fcr commercial or naval purposes.

o
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' Hypmasap’s Loaw or Rormss Twenry CRORES 70 PAKISTAN

. 8l, *Ehri Biswauath Das: Will the Honowable Monister of States be
pleased to state: : . : .

 {a) whether Goveryment have seen the statement of Nawsb Moln Nawas
~dung,-Finance and Foreign Minister of H derabad Btate in Delhi on Juuyary
Aoth, 1948 regarding Hyderabad’s loan - Bs. 20 crores to Pakistun;
. (b) whether Hyderabad with hér standstill agreement with India could
; a huge loan to a Foreign State without Indin's concurrence;
-~ “{e) ‘whether Hyderabad: had ever advanced such g hugé loan during the
‘British regime; and ) )
, - {d) whether Government have covsiderad  that the Currency Ordingnes
recently issued by the Nizam was intended to make such transactions *

The Honourable Sardar Vallabhibhai Patel:
'pose fo answer questions B1 and 82 together. 3
". " ‘The Government of India are aware of ths matters. mentioned in the ques-
Ajons and are in. correspondence with the Government of His Iixalted Highness
the Nizam. The subjects are also being discussed with his representatives in
Delhi. T would further invite the Honourable Member’s attention to the
Answers | gave to the Question No. 25 put by Pandit Muku$ Bibari Lal Bhargava
@ the 29th January 1048, 1t is not considered in the public interest to lay on
ihe table of the I-l_louse the gorrespondence between the two _Govemments.

HypEaasap's Loax o Pamisran
}82. *Shri Biswanalh Das: Will the Honourable Minister of States be
pleased to state: Lo .
‘hether the attention of ‘Governinent has been drawn to a sta :
ub!.?s)h:d ?n the Stetesman, dated 14&1" January 1948 ffom Delhi under the
Lnding ““Hyderabad Loan to Pukistan’'; 2 o ”
) i hether it is a fact that the loan of Rs. 25 croves given
H flie)lagn'got: ;;a.k?:ta; ;'a.s merely an exchange of securities of the Govern-
m);nt of Indis with the securities of the Govermment of Pakistan; .
~+{¢) whether the Government of India have transferred this sum' of -money
to the account of the Government of ;Pukmhau;_zm.db’. - s onis
. Qoverainent propose to {ay on the table ouse, if pos-
'ﬁbh(zd)z:? W_ther Gwmanﬁh& as passed between the Governmenut of India
_and the Government of Hyderabad on this subject ? _ _ _
frarmucyr Mape v Kamacm Sagpan Muitauuap Isam, -Lzsozs or
g3, *Sbrl Biswansth Das: Will the Honoursble Minister of Duimes be
Dy er ‘Government have seen the suitement ‘of - Sardar Muhmmﬂi
-'m{ﬂmﬂm« of the Raidurs in Keshriir iff an ‘interview n '-li;?‘izt'_’m
tuteld by the A.P.1. and published by the Hiddustan Times in the last page
of its issue dated the 14th Jenuary 1948, thst the Raiders are also helpe t::
gn Interpational Brigade -in which there sre- subjects of the United: States,
India, Fland end Afghamstan; and < D e
Iﬂd;;-} whether Government have ascertained the sccuracy or otherwiss of the
" The Honourable Sardsr Baldev Singh: (a) Yes. -
.(b) No, not yet. We are making enquiries, :
E .ftFo.r""u;lwu' to this question; tee answer to question No. 81,

Sir, with your pormission 1 pro-
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‘TmansraIoN. 1¥ HINDUSTANT 0¥ BOOKS RELATING T0 MANCFAOTURE OF LEATmuE '
AND ManuRE -

. 84, *Shri Damodar Swarup Seth: Will the Honourable Minister of Edues:
tion be pleased to state whether Government have considered the question of
gotting bo:_)k_s ‘relatmg. to the manufacture of leather and manure translated in
Hindustani with a view to assisting the members of 1Be scheduled castes in
learning the manufacture of the above articles?

The Honourable Maulana Abul Kalam Azad: Leather work and Agriculturs
are accepted crafts for the scheme of Basic Education and a committee of the
Central Advisory Board of Education is considering the preparation of a detailed
curriculum and a Handbook, Provincial Governments may supplement thess
efforts as they consider best.

RESTORATION OF FORFEITED PAY, ALLOWANCES, PEnsioNs, £10. 0¥ THE I. N. Aw
‘OFFICEES  AND SoLDIERS

-

85. *Shri Damodar Swarup Seth: Will the Honourdble Minister of Defenee
be pleased to state whether (Government. are considering the desirability -of
(i) restoration of forfeited  arrears of pay, and allowances of the I.N.A.
Officers and soldiers amounting to some Rs. 75 lacs; .

(ii) restoration of pensions to those who earned them before going overseas
and grant of pensions to those who were entitled to them prior to their dis-
missal or discharge from service in 1945 and 1946 amounting to some Rs. 50,

& month or so; . -

(iii) paying pensions to the dependants of those who died in the service of
- the I.N.A. damounting to some ' Rs. 30,000 a month;

(iv) reinstating the members of the armed forces of the I.N.A. both officers
and men in the armed forces of the Indian Dominion; and

(v) giving pension or gratuity to those officers and men whose reinstatement
is not considered desirable?

The Honourable Sardar Baldev Singh: The whole question is under con-
sideration. )

TeANSFER OF CAPITAL FROM Drpux

86. *Shri T. A. Ramalingam Chettiyar: (a) Will the Honourable Minister
of Home Affairs be pleased to state whether Government are aware that Delhi
ig unsuitable as capital of India from various standpoints, strategical, eeono-
mical and from the point of view of its distance from several provinces?

{h) Have Gowernment considered the transfer of the capital to some other
more centrally situated place and if so, with what result? -

(c) If the proposal had not been considered before, do Government propose
to -consider it now? ) )

The Honourable Sardar Vallabhbhai Patel: (a) This is a matter of opiniom.
Government huve neither formed nor expressed any opinion on .this point. .

{b) No. ’ »

ﬁz;\(O) It is pds§iblq,,00verﬁxﬁént may consider “this question at an op‘port’unp.
. b )

MAIyTENANCE oF Mospom v Daum

87. *Shri T. A. Ramalingam Chettiyar: (a) Will the Honourable Minisfer
of Education be pleaged to state whether it is a fact that the building construck:
od for the Museum in' Delhi is mostly occupied by offices?

{b) Is it a fact that the major portion of the museum ie houvsed: in - &

building not suitable for it?
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" (¢) When will the museum building be -
whiy) When will the mus uilding ‘be vacated and- used for the purpose for

(d* Do Government propose to have a museum worthy of the ital of
India end if so, what ere the steps taken 1'.he1'_ef.01"fI Y capita

" (¢) Has the division of the Art Treasures in the India Office been
pleted, and is the Honourable Minister of Education goi o this
L mtction? g Minister of Education going to England in this
(f) Where are the Art Treasures allotted to lndia to be housed?
(g) Do Government propose to have a library attached to the museum?

The Honourable Maulans Abul Kalam Azad: (z) Except for the Office of the
Buperintendent, Museum Branch, no other office is housed in the Museum
_Building. .

{(b) The present Museum Building was constructed for the purpose of
béusing temporarily the wall puintings brought by Sir Aurel Btein from Central

{c) Does not arise.
{d) Yes, the Government of India have accepted the proposal in prinei ls
and-in 1948-49 they hope to implement the first phase of the scheme. P
. {p) The issues are still under consideration.

() Does not arise at present.
{g) Yes.

MOTION FOR ADJOUaNMENT
RererENCe oF Inpia-Paxistax Dispute 1o U. N. O <

Mr. Speaker: I have received a notice of an adjournment motion from the
12 Noox Honourable Member Dr. Khare. I suppose the Honourable Member
00N  iches to move it, if it is found admissible ?

Dr. N, B. Khare (Alwar State): I am awaiting your ruling, Sir.
Mr. Speaker: The motion reads as follows: .-

T move that the House do stand adjonrned to discuss a definite matter of urgent publis
fmportance of recent occarrence, %iz., the issues arising out of the reference to the U. N. O.
by the Government of India of Indo-Pakistan dispute regarding Kashmir.”

My reaction fo this motion is that it is not definite, nor does it seem to be
urgent. It is not definite, becavse it does not state what particular issues are
sought to be discussed. 1f there be more than one issue, which is sought to
be raised, then the motion also infringes the rules, as the motion must raise
specifically only one matter for discussion. I believe this reference to the
U.N.O. had been made long prior to the beginning of the-gession and therefore
the motion would seem to have lost its urgency also. The motion should have
eome before the House when it began its session on, the 28th January. 1 should

¢ to know from the Honourable Member as to what he has o say sbout these

points which I have mentioned. '

Dr. N. B. Khare: T do not want to say anything, Sir. I do not wish to move
.Ahe motion under the present calamitous circumstances while we are all. in

n.w:mmamwhmwwm:



» COTTON TEXTILES CESS BILL .

“The Honoursble Dr. Syama Prasad Mookerjse (Minister for Industry and
Supply): Sir, I beg to move for leave to introduce a Bill to impose 8 cess an
certain cotton textiles manufactured in the Provinces of India.

_ 'Diwan Chaman Lall (East Punjab: General): On a. point of order, Sir, ms&
IHknow if the capies of this Bill have been circulated to the Members of this

ouse? :

M. Speaker: This point was raised once before also and I then stated thad:
in respect of motions for leave to introduce Bi'ls, copies are kept in the lebby,"
where they are available to Honourable Members. Copies of Bilis are also
eirculated_after introduction. the same cvening at their - ‘residences, to such
Haonourable Members as have not taken their copies from the lobby..

The question ‘is: " ,

“That leave he granted to introduce a Bill to impc;ae a cess on certain cotton textiles
manufuctured in the Provinces of India.” ’ :

The motion was adopted.-
Bmm Honourable Dr. Syama Prasad Mookerjee: Sir, I beg to introduce the.

%

REHABILITATION FINANCE ADMINISTRATION: BILL

The Honourable Shri B. K. Shanmukham Chetty (Minister for Finence):
Bir, 1 move: .

“That the Bill to establich the Rehabilitation Finance Administration be referred to &
Belect Committee consisting of Dr. Bakshi Tek Chand, Pandit Thakur Das Bbargava, Shri
Jaspat Roy Kapoor, Dr. B. Pattabhi Sitaramayya. Shei Khurshed Lal, Mr. R. K. 8idhva,
Shri Bikramlal Sondhi, Prof. Yashwant Rai, Shri T. T. Krishnamachari, Shri Jainarain Vyas,
Kazi Syed Karimuddin, Diwan Chaman Lall, Shrimati Sucheta Kripalani, Shri Screndra
Mohan Ghosh, and the Mover with instroctions to report on or before the 10th February,
1948, and that the number of memhers whose presence shall be necessary to constitute ®
mesting of the Committee shall be five.” '

Sir, Honourable Members might remember that when we were diseussing
the motion to refer to a Select Committee the Industrial Finance Corporaticn
Bill, I indicated that it was my intention to take up the question of setting up
a separate Finance Corporation for the purpose of giving financial assistance Ly
way of loans to refugees to enable them to settle down. We have Leen Tuced
with the tremendous task of rehabilitating over four million refugees, a lusk
probably unparalieled in the history of the world, because it did not face any
Government in the form in which it has faced us. ‘

The problem of the rehabilitation of the refugees must be - considered from
two aspects:—the rehabilitation of the rural refugees and the rehabilitation of
the urban refugees. So far bs the scttling of the refugees on agricultural land
is conecerned, this. is essentially a problem for -the Provincisl Governments to
undertake. In fuct the East Punjab Government which 'has ‘been chiefly

_ affected by this problem has already taken concrete steps to solve it ‘and, as a
matter of fact, a large number of refugees have already been settled on the
agricultural land available in the Fast Punjab. The problem of settling the
urban class of ‘refiugees is somewhat  more difficult and complicatcd. ' ‘These
refugees consist “of professional men, ~artisans, troders . and those who were
engaged in industry. The task of enabling them to settle down .is beyond the
resources of fudividusl Provincial Governments. The Central Government have
thetefors to step in 'and undertake ‘this responsibility. In helping even these
refugeés the East Punjsb  Government have slready taken ocertain sbeps i

- thisir -effort to ‘give. outright grants not exceeding Rs. 500 and to give loans not

amn
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exceeding Rs. 5,000 in any one case to these urban refugees. But the grany
of foans up to Rs. 5,000 will not really solve the problem of a vast wumber of
these people.  In faet credit facilities on a very much larger scale is absolutely

tial, if this class of refugees is to settle down in any useful occupation. I§
is not obviously possible for the ordinary commercial banks to grant the neces-
eary doan facilities to these people for the obvious resson that the loans to such
persons must necessarily be for fairly long periods and an ordinary commerecial

. i8 not expected to advance loans for such long periods. The active inter-

“vention of the Government of Indis therefore becomes aecessary in this

ct, . .

It might be asked whether the Industrial Finance Corporation which we
wre going to set up very shortly cannot really serve this purpase.  Honuurable
Mémbers will realise that the Industrial Finance Corporation is intcrded to be
‘8et up mainly for the purpose of helping large scale industries. 1t will be
entirely outside the activities of this Corporation to advance loang for the sett-
ing up of cottage industries and  for the setting up of small seale industries
which will probably be the aim of most of these refugees. The need for s
separate organisation for providing this kind. of finance is therefore very keenly
felt. When I examined this problem it appeared to me in the very first
instance that & shareholders corporation ix not an appropriate means of catab-
lishing an _organisation which will meet this purpose. 1 have therefore decided
that the Central Government must take up the direct responsibility of setting
“up an organisation which will'depend upon the Central Government for its finan-
cial resources. Tt is because of thig peculiar feature that I have called il the
Rehabilitation Finance Administration, -

In drafting my proposals T had consultations with mv Honourable colleague,
the Minister for the Rehabilitation of Refucees, with Miristers from the Fash
Puniab Government and also with the officials of the Reserve Bank. As &
result of these consultations we have drafted the measure that is now befare
the House and which I want to be sent to a Select Committee. From the date
indieated in mv motion for the renort of the Select Committee Honourable
Members would realize that T would like this House to deal with this ma2nsure
in a spirit of urgeney. We expect that the Select Committee will submit its
report before the 10th of this morth and we would make every endeavaur to
place it on the statute book during the current session and set in motion the
organisation. ] )

I shall indicate at this stage some of the ralien$ features of the mcnsure
that T have prosented to the Honse. This Administration will ke on an all
Indin basis. Even though the problem of the rebabilitation —of refucees is
experienced in its most acute form in the Province of East Punjiab, Hanour-
able Members. will agree that other Provinces slso are faced with this prohlera:
more especially with the evacuation of refugees from Sind, the Province of
Bombay and certain adjoining Provinces will also be faced with this nroblem.
The funds for thic Administration. as T eaid. will he entirely _provided by the
Centre. Tt would. however, be a semi-autonomous hodv carrying -on its ope-
mations on_commercial and business lines ns far as poss'ble, We have <on-
fined the jurisdiction of this Act to the Provinces of India because it is com-
petent for this Legislature to enact legislation applicable only to the Proviness )
.and not to the Btates excent in matters to which the Btates have dcceded. Bub
it is-my intention that refugees, wherever they are Settled, whether in a Pro-
vinee or in an Indian State should get the benefit of this Administration, Tt
has therefore been provided that such of the Indian Stafes as would aeres to
provide the necessary facilities for the recovery of the loans in . accordance. .
with the provisions of our meesure will also come with'n -the  operations
of this Bill. The Administration will he carried on by a Chief Administrator.
and a Board of six Members to assist him. T : )
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Tt is our intention that three of these should be officials and three non-officials—
all nominated by the Government. With a view to assist the Bowid aad to
enab.e them to assess the needs of individuals and the regiong it is alse provided:
that there would be an advisory body consisting of not more than ffteen
members.  This Administration is empowered to grant direct -loans to the
extent of Ra. 7 erores. It can also re-discount bills of exchange to the extend
of Ra. 1 crore. Over and above this the Administraton is empowered to
guarantee to banks and similar lending institutions against losses to the astent
of 50 per cent. in anv individual case in respect of loans and advances that
these institutions might grant to refugees. It will therefore be realized that
the total resources that we place at the disposal of this Corporation will be
Rs. 10 crores. 8o far as the limits of loan to individuals are concerned it is
the intention that the loans advanced by this Corporation should be Ks. 5,000
and above but not exceeding Rs. 1 lakh to any one single individual or party.
The Adwninistration will give 8 per cenf. interest on the monies that it draws
from the Govédrnment, and in lending money to the refugees it is nob permitted
_to charge anything more than 6 per cent. by way bf interest, That, I think,
is very satisfactory. The repayment of the loans granted should be for a neriod
not exceeding ten years. These, Sir, are the salient provisions of this Bill.

It is my intention that in its actual operation this Administration will keep-
in elose touch with the Provincial Governments and other bodies that tackle
the problem of rehabilitation and as far as possible lend monies or grunt assis-
tance to individuals who might be sponsored by the Provincial Covernments.
and other various bodies though the Administration will not be precluded from

nting loan directly to individuals who may not be sponsored by Provineia¥
gvsmmanta or the other bodies,

Bir, the Bill that I am now placing before the House is only one step
among the various eteps that Government have already taken and intend still
to take in tackling this preat problem of the rebabilitation of the cefugees and.
I have no doubt that if worked in the spirit in which we bave c¢onceived if,
this Rehabilitation Finance Administration will be a blessing 1o ali these m-
fortunate brethren of ours who stand so much in need of help and assistance.
8ir, T cornmend the motion to the House. -

Mr. Speaker: Motion moved:

“That the Bill to establish the Rehabilitation Finance Administration be referred to &
Belect Committee consisting of Dr. Bakehi Tek Chand, Pandit Thakur Das Bhargavs, Shri
Jaspat Roy ‘Kapogr, Dr. B. Pattabhi Bitaramayys, Shri Knurshed Lal, Mr. R. K. Bidlva,
Shr Bikramlal Sofidhi, Prof, Yashwant Rai, Shri T. T. Krisk hari, Shri Jai in Vyas,
Kazi Byed Kurimuddin, Diwan Chaman Lall, Shrimati Sucheta Kripalani, Shri Svrendra
Mohan Ghosh, and the Mover with instractions to report on or before the 10th Februsry,
1948, and that tbe number of members whose presence shall be necessary to constitute- &
meeting of the Committes shall be five.”

Bhri K. Santhanam (Madras: General): Bir, no one can possibly help sup-
porting the principle as well as the objective of the Bill. But as the Bili has
been drafted T think it is seriously defective and I wish to point out certain
defects for the consideration of the Select Committee. T shall as far as
poasible confine myself only to the bare points without elaborating them.

First of all the Honourable Minister said that this Administration s being
seb up to help refugees. But if you go  through the text of the Bill there is
nothing to prevent it being utilised by other interests and persons for their own
purposes.  ¥or mstance, it is said in ‘““Notes on Clauses’’: -
h_mz(qﬁmm&m_v inisteation is =n d to financing. refug gnwndiﬂl:'

"in business and in , since agriculturists, shopkeepers, arti an TEODS
sgaged in pro i !n‘ve to he t with nn m‘?bllil and are _t‘her;::n!: beatpl:!t e
Provincial Go for direct amsistance.

LY
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t you look at 2{d) it is a mere definition of displaced persons. But after-.
wards in the material clauses there is not a single clause or provision saying
“that the beneBt+ of this Bill shall acerue only to displaced “persons ard not to
cothers. I think it should be brought specifically under the provisions lhst the
“benefit hould accrue only to those persons. Even there I wish to uiler a
.word. of caution; When, in this House, we were agitating that foreign firmy,
" should not take-the benefit of protection and other beneficial meusures intro-
duced here, those foreign firms used to take in one or two Indian directors and
say, “‘Now it is an Indian company.”’ Therefore, I am afraid” that many
firms and concerns will come into being in which one or two refugees are taken
as Directors or as shareholders and the other people will simply take away all
the benefits of this Bill. It is proper that provision should be brought into
the body of the Bill to see that this kind of thing does not happen, and that the
entire benefit accrues only to those people who have suffered during the recent
disturbanees.

Then, Sir, it is not said—though as I already pointed out in the ‘'Notes" if
is said that it is confined to financing refugees intending to settle in business
and. industry—in the Bill itself it is not said whether it is to be confined to
industrial concerns or whether it may be extended to commercial and: nther
business. Therefore the scope of the businesses for which the loan should he
given should also be defined as earefully and precisely as possible.

"The third point which I would like to add is, will the loans be issued e
private individpals, private limited companies and firms, or only to publie
companies?  As things are, it may be given to any person. I would suggest
that the loans should be given only to-public limited companies; so far as it is
Government finance, it should be on an organised basis; it should not aecrue
to private families and individuals, We should not encourage this in the re-
habilitation that is going to take place at least with Government finance.
Private families or two or three persons should not take benefit of it; it should
be on the basis of public limited companies formed according.to the staadards
or instructions given by this Rehabilitation Adminigtration.

Then, Sir, the whole purpose of the Bill is to advance loans on certain con-
ditions. Will mere loans he sufficient? This Administration should not be -
-eontent with giving loans; it should arrange for consulting ' engincers and for
proper experts;- if necessary it should utilise the other depatarents of the
Government to arrange for the purchase of plant and other machinery. Tt will
succeed only if it brings to this task the constructive mind—not merely the
lender’s or the ‘merely banking temperament. It should not be a mere iaank,
it should not be a mere financing organisation; it should also be a develop-
mental . organisation.  That should be the one characteristic which separatas
this Administration from the TIndustrial Finance Corporation. Even in
the case of the Industrial  Finance Corporation, many of us
suggested that it should go further than mere lending and should assist the
eoncerns ‘to which it lends its' money., That point is much more important in
the case of the Rehabilitation Administration because many of these concorns
will be starting with the knowledge that at least in the beginning there will he
Josses'and we are arranging that this Administration should be willing to put up
with a certain amount of loss. It is said in clause 11 that we should guaruntee
part of the losses, not exceeding 50 per cent in any case. Therefore, it js all
the more essentigl that these should have expert industrial as well as adminis-
Erative advice regarding the concern’s business to be started and how it should
be ‘managed. Unless® that is done, we-shall be merely incurring losses with-
‘out any preventive steps to reduce or eliminate them.
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‘When these concerns lose or compietely fuil, 1t should not be the mere
business of the Hehabiitaton Aduumistration  to ciose shem up or higuidate
them. The Administration should be aple to take up the business and man-
age 1t if conditions are satisfactory. It should have the power to do so—I do
nob suggest it should uormully do thut ur thut it shound  Le dbligaiery—buy i
should have the puwer under the BLill to assumme charge of these oty and
see what can be done to keep them going, whether by new management or oy
a new form of reconstruction or by amalgamasion of smaller concerus the busi,
ness could not be put on a proper footing.

Another- poiut 1 wish to suggest is thut throughout the Bill there is no provi-
sion to enlist the support of the Legislature in the working of this Admiustira
tion. In ull the other Bills like the Electricity Bill or the State Lusurance for
Workmen Bill there is a provision that Reports should be laid‘befors the Legis-
lature. . ‘here is not even that elementary provision in this Bill. It locks as
if the businéss of the Legislature is merely to pass the Bill and then to write
off the losses; no other power, no other association is provided between the
Legislature and the working of this Rehabilitation Administration. I *hiuk
every year a Report should be presented to the Legislature and there should be
& debate as to the manner in which this Administration is working, Uniess
some such safeguard is provided, I think the sense of responsibility in the Admi-
nistration will not be adequate for the purpose for which this Bili is introduced.

The last point I would like to mention is that there is no provision inaisting
that the Members of the Board will not have any direct personal interest in the
loans advanced.. It is quite possible that some Members will also take parh
in the businesses which are financed by this Administration. For instauce,
there are to be three non-officials nominated by the Central Government. I
believe these non-officials will be prominent mén among the refugres them-
selves, if the scope is confined to the refugees, and these refugees will alse have
their private concerns.  Therefore, there should be stringent provisions to en-
sure that they do not seek to utilise their position in the Adiniuistration for
their own advantage or for the advantage of their friends and relatons.

Mr. R. K. Sighva (C. P, and Berar: General): Both directly and indireetly.

Shri K, Santhanam: Yes, directly and indirectly, and even remotely. Se
this matter inust be made clear. 1 think in all such matters aven a mere sus-
picion of nepotism or corruption will ruin the entire work of such a body. If
these defects which I have pointed out are remedied, I am sure we will pe
bringing inta heing a most useful organisation. I am not sure whether the.
finances provided will be adequate but that is-a matter which could be remedied
if in actual experience we find that larger funds are needed. That is not &
real defect and as it is, we have provided ten crores which ought to be & guad
beginning.  But the other points 1 have mentioned require the scrious consider-
ation of the Belect Committee and I hope they will be remedied.  With these
few words I cordially support the Bill.

Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I am extremely
glad that the Honourable Minister has ohosen to bring forward this Bill. Gra-
tuitous relief, however long it might be given, corrupts the receiver and de-
grades him.  Therefore, the earliest opportunity has heen taken. T am ex-
tremely glad, to rehabilitate those persons and msake them stand on their own
legs. The other relief by way of charity may not stand them in good stend for
long. .

i,s regards the scope of the Bill itself, & bank or ecorporation of this kind is
the soul of any industry.  As regards persons to whom relief can be given nuder
this administration, person under the General Clauses Act may be en individual
or bank or corporation. 1 do believe that the object of this administration is to
rehabilitate not only individuals and companies which might have suffered, bul
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banks fnany of which have suffered on mccount of this catastrophe, They were
esrrymg on flourishing business in Pakistan, and the head ottices havmg Leen
alosed down, branches slone remsin in East Punjsb. I had a nuwber of re-
presentations made to me and on their behalf T also made representations-
to the Honourable the - Finance Minister and his Department to rehabi-
litate these banks.  After all with a couple of crore of rupees they could be
made to stand.on their own legs. The Reserve Bank is there to lovk into this
gquestion and try to help them and put them on their legs,. even send their own
fepresentatives to work this administration and put some persoms m chaigs - of
the administration as Directors. Imporfant banks which originally bad their
branches in West Punjub, could be given a loan of two crores of rupecs without
interest for & short period or even with a small interest with the regervation
that the Reserve Bank may take up the management -themselves or intervens
in the management and put them on their own feet. I believe tnat kind of
ssgistar.ce to the banks also comes within the scope of this administration.
as regards the exclusion of small industries. of crattsmen aud sgricul-
lurists.  The Honourable Minister said it is within the scope of the provincial
Government 1o assist them. Out of the persons who require rel'ef, the majority
will be smell landholders or persons who live on agriculture, small shopkeepers
end others. They will be the bulk of the populaiion of refugees who require
such help.  Unfortunately they are not within the scobe of relief of this admi-
nistration. T would urge upon the Belect Committee to improve this co that a
crore or two crores of rupees may be set apart for helping the agriculturists by
way of subsidizing those eo-onerative credit societies whose business normally is
to help the agriculburists and petty traders, The adroinistration micht say that
to the extent of two crore of rupees if losses ure incurred in rehabilitating these
refugees, fo thai extent the administration is prepared to bear the loss. I am
not making any sugegestion out of the way because the administration may
guarantee losses to the extent of 50 lakhs. Sharing of losses by the adminis-
tration is already contemplated. 1 only want that the geone of the Bill shou'd be
extended to cover persons who are abjectly in need. The rieh mar is alrendy
a rich man and he has his morsel. This administration -intends to give him
enother morsel, but it has not addressed iteelf to those persons without™sny
meshs, who normally would not be protected or to whom help would not flow.
They sre in greater need of heln. They are larger in number., - Tl-refore it
is not right that they should be left entircly in the hands of ths Provineinl Gov-
ernmants whor» resources mav not be adequate in that direction. T would even
urge upon the Honourable Minister to bring forward a kind of Aerienltural Re-
habilitation Administration. As ‘& matter of fact, if the AgrieuMfral Rehabi-
litation Administration to help these refupees, is entirely n provinsial subject,
then this kind of trade and industry is also a provincial subject.  We are taking
up some of the matters which the provinces have to do.  Rehabilitation itself
is & provineial subiect.  On account of the maenitude of the work that has to
be undertaken, the Central Government is taking wup this resnonsibiiitv and
coming to the aid of the Provincial Governments. In other ficlds, ttade or
industry or agriculture, the Centre is intervening on behalf of the Provineial
Governments. Therefore it is no argument to sav it is a provineial subjeet and -
provinces are already addressing themselves to this problem. s
There is one other thing. This Agricultural Rehsbilitafion Administration
may take up large tracts of lgnd and settle & large number of agricullurists
upen that land.  Introducing irrigation schemes and such other things would
not be easy for an individual or two, but it has to ho dons on a masx scale, "1
hope that the Honoursble Minister will see his way to introduce in the near
"a similar kind of leislation and bring into existence 8 similar COTHOTA-
Yon or #minirtration to helh small and big sgriculturista. 1f would 1eally ba

sactul 1o give loans or subsidies extending over a period of ten yesrs.
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Then I come to the area of operstion. I am extremely -glad that tus .
Honourable Minister has found it desirable to inelude not only peisons whe
might have migrated to the provinces of India from Pakistan .and other- areas,
but also States. Refugees are refugees wherever they might be, ang relp. to

them is therefore ‘quite welecome.  Provision has been made in thus Bili' for
that.

I do agree with my Honourable friend Mr. Santhanam thay tire purpose -af
the loan has not been set out particularly in’the Bill. . There must be 3 provi-
sion which says it shall be given only foriproductive purposes. It must alse
‘be said there that the person who receives the benefit ought 'not to be & persan
who is not in need of benefit. He must be a person who is in need  of relief
and not one who could camouflage in some form or another with the aid of some
other person and ultimately the reliof tuay not reach the needy person but may
‘be taken ayay by some’other person.. I am sure that all those safeguards will
be introduced at the Select Committee stage.

For losses are three kinds of relief provided for in three ways: by way
of direct loun to the exient of seven crores of rupees, by way of rediscount of
bills by scheduled banks and other agencies to the extent of ‘& =rore of rupees,
and thirdly by giving loans to the extent of two crores. If in the malter of
guarante: there is loss, 50 per cent. of the loss on any particular account will
be borne by this administration. Out of two crores, we will assume one erora’
will be borne as loss.  Then there is no provision  here to make up the loes
that might arise by direct loans to the extent of seven crores. Whatever is
gueranteed, if there is loss, that is borne by the administration. There is. no
similar provision made for oaking good the loss that might arise on  accound
of lending directly the seven odd crores of rupees. My apprehension is increas-
ed by this provision in the Bill that the Central Government expects a return
of three prr cent. interest on the loans advanced by the Central Government 1o
the Adm'nistration. If the Central Government wants three per cent. interest to
be repaid to it, evidently it wants that if by direct loans losses are incurred, the
losses are incurred by the administration itself. Given all care ang cantion, "
direct loans might still end in some cases in losses. ~ As losses might be expeet-
“ed, a provision must also be made in the Bill.

Then as regards the limits to which losns to persons may be given, those
limits are not set out in the body of the Bill and advisedly they will b refe-
gated to the directions that may be given by the Central Government becauge
directions can be changed from time to time and rules or regulations or certain
provisions in the Bill will become fixed and should not be changed ‘acecrding
to circomstances. Therefors it s right and vroper that this portion has ne§
‘been advisedly put in the body of the Bill. But there is one lacuna. Theve is
8 limit for the lToans that ecan be granted directly by the Administration. What
‘about the limit of loans that might be granted by Banks? Banks can grand
foans: and rediscount the Bills; or Banks can make loans and they have 't ‘be
guarsnteed by the Administration. Limits have not been set-out or have nof
‘been’ contemplated in the  Bill for the - amnunt of loans ' that the Banks ean
give, i.e., whatever loans can be granted indirectly and not directly by -the Ad-.
ministration. o ;

Then: there is a provision making the-amennt of the asseta of the particular
eoncern the first charge for the Ioans - given by the Administration. A provie-
eion has not been_incorporated for making the amount of the redisectruted Bilt
~or the amount of a lean guaranteed by the  Adminigtration also a- charpe on the
ansets of ‘the partienlar caneern.  The provision -as # stoands refers oniy fo s
loan which has been granted directly. For indircet loans there is no. provisian.
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-“As regards the recall of money, 1 am glad that there is an expeditious pro-
eedure contemplated in the Bill whereby the loans that have been granted in
eases where they have not been-put to their proper use or otherwise misused
4bey can be recalled and recovered as arrears of land revenue. In inis connee-
tion, 1 do support the suggestion that my Ilonourable friend Mr. Santhanam
fas made, that it must not only be open to  the Administration to recull the
moriey in particular cases and recover it as arrear of land revenue, Lat all
possibilities of rehabilitating that concern must be exhausted before thus final
step of calling for the money or selling away the property and recovering it is
resorted to. There is & provision that was made in the Industrial Financa
Corporation clothing that Corporation with the power of taking over particular
‘industries under its own management. To the extent that is possible uhiz pro-
visioh also should be incorporated in this Bill. I am sure the Administration
would not enter into very small industries and try to fritter away all its ener-
gies, but in particular eases where the industry has established ifseif almost
end with some help it can progress, it might be given that assistanc: also. I
felt that the Advisory Council that is contemplated in this Bill will consist «f a
number of technicians and those who will look into the matter tnd give advice
and find out if the loan is necessary or not and also whether *he applicact hae
got the necessary technicians ete. There is no provision in the Bill to enable
any particular body or for creating a particular body like & Sub-Coirmittee to

- watch if the money that has been loaned by way of a loan is pul to the use for
which it was given. I believe in the Select Committee a provision to thab
effect will also be incorporated. It is not there in those terms.

‘Then, Bir, the Central Government ean give directions from time to time
‘besides approving regulations to be made by the Administration itseif.  Giv-
ing direction does not imply that the Centra] Government can make rules—
directions also in & way mean that, but actually they do not. The = Jentral
Government must suo motu be sble to make rules and regulations where it is
npecessary in general, besides being able to give directions from time 1o time.

I agric with my Honourable friend Mr. Santhanam that the Legislature
ghould be constanily kept informed and ought to have an opportunity of watch-
ing the progress of this Administration, A report must be rent to the T.egis-
ialure every year, There may be cases wnere these Rs. 10 crores-- this initial
eapital—may not be sufficient and adequate. Then it will stropethen the
hands of the Government if it comes forward with a proposal for an additiornal
grant.  Therefore it is necessary not onlv in this ease but in all other Lorpo-
rations which are established or which are  in the contemplation of Govern-
ment to establish similar concerns that the Legislature must he® ahprised and
kept constantly. informed and an opportunity afforded to it to discuss the
‘matter and vote. . i '

.dastly, Sir, I find that there is no agency established in the Pruvinees to
assist this Administration or aet on its behalf. Possibly by rules and reenla-
‘fions such.an agency will be established. Those agencies may also have Pro-
wincial . Advisory Councils for this purnose, instead of the Centrsl Advisory
Board which will not go into detnils. The Central Advisory Board will otly go
_into huge lonns.  Small loans for Provinces, o individuals ete. nmust have to
‘be granted by local ‘egencies. .. T am sure provision will be made in the Bill to
‘empower the Government to bring into existence Provincial Advisory Councils
to carry out the nurnnse of this Administetion. . ‘ !

The Honotirable Pandit Jawaharlal Wehra (Prime Minister and Lend-r of
the House): Sir, I bez leave to say a few words  not direetly eomnseted with
_this Rijl which mv Honourahle ealleague ‘has maced hefore the Honurs, bul
rathériwwith the question of Behabilitaticn. T should like to inform the House

20k certain steps that Government intend taking in regard to this matter. '
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Government attach the greatest importance to speedy, effective and proper
rehabilitation of the large numbers of people who have been displaced in north-
ern India. Bo far, a very great deal of our attention has been absorbed firstly,
in evacuation and secondly, in giving relief. Butb obviously that is nct good
enough. In fact, the whole process of relief, unless it is sccorapan.ad by
-oertain constructive and creative aspects of it, is likely to have uufortinate
psychological ahd financial results. The proposal now is—which the (overn-
‘ment is considering and in fact it has come to a decision—to appoint o Lehabi:
litation and Development Board. Of course, many Boards and Commissions
‘are appointed and they may just produce Reports.  The idea behind this:
Board is that it should be not only a planning body but an executive bods,
that it should have large powers, that, in facét, it should be able to.work much
more speedily than the average Government Department works. Governmental
machinery sometimes—indeed very often—is rather slow; all fanner of sane-
tions are pecessary; all manner of references have to be made to various
Departments and hence there i3 delay. . Meanwhile, we have to deal with a
human probletn affecting millions of people, so that this Rehabilitstion and
Planning Board will survey, plan and execute and implement the plans in
go far as it can, - R :

Naturally, the general policy will be laid down by Government, the gneral
sanction for various large schemes will come but apart from that, they will be
free to go ahead. We propose to appoint a Board—a relatively small Board,
—working whole time, which will consist of three persons to begin with, I
eaid ‘‘to begin with”’, not that we need necessarily be adding to that but it sy
be that owing to developments we may have to add one or more members, bud
we would like to keep it a small Board. This Board of three will be ussisted
by Technical Advisers—for instance, an Engineer Adviser, a Financial Adviser,
s Btatistical Adviser, and may be one or two others. This Board will considas
first of all the existing development schemes, You will notice that we eall if
the ‘“'Rehab’litaton and Development Board,” meaning therehy that we sre
combining the two functions or rather, looking at the two problems——recabili-
tation and development—together. We have been thinking of &evelonment for
8 large number of years, and-T am sorry that so far all cur thought has rosulted
in schemes rather than anything more _definite and - practical. But many
schemes are ready and this new Board that we set up oucht speedily to run
throngh those schemes, specialiv from the point of view of rehabilitation and
to choose such as ean he put into operation cvickly. The Board. shanld also
consider any fresh schemes from the point of v'ew of rehabilitntion, that is to
gay, schemes whiel: give gainful employment. It mav be that we may have t) zet’
up certain town®hins in areas which are ready for development. such as river -
valley schemes and development of ports and other places. The Buard ~will
oconsider the whole country and will function for the whole country. y

‘Naturnlly it will have to function in many parts of the country in co-opera-
Hon with the Provincial Governments, Generally we exnect to have frea play
even in the areas under the Provineial Governments if the finances come from
the Central Government. Where the Provincinl Government and the Contrsl
Governments share the finances then they ‘will co-onerate. Whers the I'ré-
vincial Government itself rrovides the finances, then this Board will: function
In an advisory capacity. We would like naturally to have the fullest ec-opera-
%ion from the Provimeial Governments. At the same time we should lke ‘the
Provineial Governments td give this Board full plav also, that i3, we want rs
little ohstruction as possible, . We suffer  frequently from manvy checks and
work eannnt be carried on  sneedilv,  We should like this Board to funetion
‘with speed and effieiency. ‘Therefore we have chosen mersons  who we think
will be nble to function in that particular way. We wonld like thix Board scain
“$0 concentrate to some extent on the development of smaller industriss. Majer
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imdustries, of course, are in the big plans and they would have to look into
Abem. ~The major industries take a considerable time. We should like
them to consider cottage and small scale industries which can be developed
ahuost immediately in these town-ships. That is the information I vhould like
to give to the House. I am sure the House would approve of this and I hope
this Board will lead to a fairly rapid rehabilitation of large numbers of peocple
‘who are at present lacking in accommodation and sometimes home ard shelter.
The present scheme includes both town dwellers and sgriculturists buf
primarily this Board will deal with urban people. They will no doubt dezl with
others but most of the rural refugees or large number of them have necessarily
Yo be settled in the East Punjeb. Thic Board will advise and will help in
every way it can. But the very large number of urban refugees find it difficuld
to settle down and mest of the Members know that Delhi is full of these urban
refugees from other towns. 8o the problem for this Board primarily is cne ‘of
rehabilitating urban refugees, secondly agriculturists. o

Prof. N G. Ranga (Madras: General): Is not a Bill likely to be introduced?
The Honourable Pandit Jawaharlal Nehru: No; there is no occasion tc in-

froduce a Bill. The Government appoints a Board and gives it power to
fuhction. ’

Shri H. V. Kamath (C.P. and Berar: General): Mr. Speaker, Sir, it is a
matter for gratification that our Government have at last. brought fnrward this
eoncrete = financial measure for the rehabilitation and resettlement of millisas
of our countrymen and women who, for no fault of theirs, have been uprocted
from their native soil, their hearths and homes and torn from their necarest and
dearest. We are very well aware that this problem of rehabilitation and re-
settlement consumed so much of the attention and energy of our Govérnment
that they had bardly any time left for attending to the very urgent tasks of
development and reconstruction. of our country. Among these millions of
refugees 'who have now become displaced persons there are I believe thousands
or hundreds of thousands who have now joined the army of +the pourest, the
lowliest and the lowest in our country. This measure I find is Cesigned
tnainly for urban folk and takes no account of the poor rural population who
have been now pauperized and many of whom have joined the ranks of the
‘landless proletariat. I for one would not like to exclude any category of
these refugees or displaced persons from the operations and the benexts of
this Rehabilitation Finance Adminjstration. It wag gratifying therefore to
fearn from the Honourable the Prime Minister that it was® oaly in the first
instance that urban refugees should be attended to but that the rural displaced
persons are not wholly left out of account. I agree, Sir, with my Honourable'
friend Mr. Ananthasavanam Ayyangar that the scope of this Bill is rather
limited. Without, bringing forward a separate measure which he would lke
#o call the Agricultural Rehabilitation Administration, T think, Sir, with some
more effort by the Select Committee the scope and extent of this measure’ ecan
be widened, so as to include almost all categories of displaced persons who are
urgently in need of rehabilitation and resettlement.

The Honourable the Finanee Minister in referring the Bill fo Select Com-
mittee said that aericulture was primarily the field -of provincial administration.
But there are certain:imethodsor. modes of agriculéure which our Goverrment
ean easily take up .at this time of ‘day and try fo absorb thousands of rctuaces
in that pursuit. T refer to collective or co-operative farming which I believe,
SQS’ only the Central Goverriment .can undertake. and which cannot be left to.
iMié" jurisdiction of the Provincial Government. There are vast tracts of waste
1and in our .comntry which can be reclaimed in. the first place’ and then taken
wover for collective or co-operative farming and this ought to be one of the tasks
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of this rehabilitation administration and if thousands of acres of waste land can
be reclaimed all over India, I am sure, Sir, that the Government wili he able
to put a few lakhs of refugees on this very useful and gainful occupation.

One of my friends said the other day that even the transport problem could
be solved to a certain extent with the help of these refugees. The Honour-
able Minister in charge of Transport said some days ago that transport was a
bottle-neck. 8o far as the carriage or transport of coal is concerned, one of nry
friends said perhaps half in jest and half in earnest that the millions of toas of
coal lying in the pit-heads in Dhanbad and Jharia in Bihar could be transpreed
to Delhi and .other parts of India where it is needed if only the refugeer are
lined up from the pit-head to the places where the coal is needed, 1, -Bir,
would not subscribe to that, but there is this problem of agriculture, com-
merce 8nd industry. And without bringing in a separate measure this very
bill could be widened in scope so as to include agriculture because Sir, as you
all very well know, agriculture is the main stay of our people and if you inen-
tion “‘industrv’’ in the Preamble to th's Bill, then it follows Sir, as a natural
consequence that agriculture must be included, being the main industry -of
cur country,

Then, Sir, there is the problem of youngsters, the children and sdolescests.
The other day the Honourable Prime Minister in the course of a casuz! con-
versation remarked that some days ago in the refuges camp ab_
1pm. Kingsway in New Delhi there was & demonstration by girl refugees
in the eamp who raised slogans about more schools #nd more teachers.
I am snre that among the refugees and displaced persons there are many teachers
and this problem of schooling can be tackled with the mutual co-operation of
would be teachers and would be students. And in the rehabilitation that we
are contemplating we can certainly attend to the problem of openiig a few
schools for refugee boys and girls who are very keen on receiving education,—
not merely ordinary education but also technical and vocational education. Af
the Kurukshetra camp which some of us visited last month we were glud te
find that some handicrafts were being taught—they had been recently infro-
duced—such as carpentry, weaving and basket making, and such other ceeu
pations.  These handicrafts and cottage industries too mush be ‘nelided within
the meaning of the word ‘industry’ which we find in the Preamble to this Bill.

Shri B. Dus (Orissa: General): Give more power o the Provincial (Govern-
ments.

Shri H. Vo Mamath: We have left that position far behind where we wanted
to make th> Provincial Governments very strong and the Central Government
compzratively weak. I think it is high time that the Central Government
took a hand in almost all national concerns; and where the provi -mial Govern-
ment fails to do its duty the Central Government must step in and instruct,
guide and control the activities of such Provincial Governmnent. T think my
Honourahls friend Mr. Das will agree that if the Provincial Governments fail
in their duty it is up to the Central Government, so far as national affairs sre
concerned, to intervene. This is & pressing problem and it is a yery nrgeat
problem  todav,—this protlem of resettlement and rehabilitation of our
countrymen and weinen . no consequent upon the partition of the country
have been turned out of their hearths and homes. TUlnless this problemt s
solved T am afraid all other problems will lie inr vold storage.  That is why T
want our Government to attend to this seriously and earnestly and with all
the energy that they and the country ean command.

Then, Sir, there are a few points which have struck me in the course of a
perusal of this Bill which might be changed or altered or amended. 1 was re-
ferring to the settlement of these dieplaced refugees.  The Bl says thas
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wsgistance will be given to displaced persons. I think it was my Honourable
friend Mr, Banthanam who referred to the point of how far the advancing of
loans to displaced persons or individuals will solve the problem. It is very like-
g—ﬂndeed I am certain—that in many provinces there will be mary co-gpera-
ve societies or associations or organisations which would like to tackle this
problem; and these societies or co-operative bodies—either in agriculture or
business, commerce or industry—must be helped by the Administration in the
matter of settling refugees in any of these occupations.

I find that neither in the advisory board which will be <et up for the rdmi-
nistration of this Act nor in the constitution is there any reference to meinbers
of this Assembly. I think that in this important matter relating to the re-
habilitation of refugees it must be laid down specifically that there must be at
least three or four members elected to this . advisory board by this Assernbly
which is now practically the sovereign legislature of this country. There is
no provision of that kind here.

Then in coming to clause 12 of the Bill I find a provision in sub-clause (7)
that befor2 loans are advanced by the Administratien, the Administration may take
such further security for any loan as it may consider npecessary. Further
on in clause 14 it is provided that a loan or interest not repaid may be recoversd
as arrears of land revenue. I feel that when loans are advanced to Jisplaced
persons or individuals—apart from loans to co-operative societies or organisa-
tions—it will be hardly fair to recover these loans—in case they are not paid
for some reason or other—by attaching their personal effects. It must be laid
down in this Bill that the personal effects, whatever they may be—clothes,
furniture or utensils—must be exempted from the operation of this rule as
regards recovery of loans in the mode prescribed in clause 14.

Then, S'r, the Honourable Prime Minister in "the statement just made re-
ferred to the setting up of townships in various parts of the country. There
was some work-in-the-making at Kurukshetra which I visited last mwnth, I
was told there that there will be four townships each inhabited by about 15,000
refugees rourd about Kurukshetra. Where there was a desert there will now
be four townlets with every modern amenity in the shape of bazars, houses and
other things. T hope that this Administration will take active part in setting
up these townships. And when new things are set up we should try to leave
behind us the old ideas of town planning and have new fowns on modern
hygieniz and sanitary lines. As far as possible our old styvle of architectursl
construction must be discarded which practically bars all light and ventilation
from houses of the poor. After all we will build these townlets for the poecr;
and when we are planning for the poor let us plan well and truly in the new
rocial order that we are contemplating.

Lastly, Sir. T hope that by the efficient administration of this measure the
refugees will be put on their feet and will be enabled to earn their living, lor-
getting their sad and miserable past, and will really be able fo turn o new leaf
in life to the benefit of themselves and of our country. Let us plan; let us nd-
minister this measure in such.# way and see that these the poorest, ihe low-
liest and the lost shall have life, and have it more abundantly.

Mr. Tajamul Husain (Bihar: Muslim): I rise to support the motion of the
Honourable the Minister to send this Bill to & Seleect Committee. This is a
“very important measure ‘and an urgent one too, and I do not think that a
sinale Mamber of this Houde will not welcome it.
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I do not wish to desl with this Bill in detail because many Honourable
Members have done that already. There are thousands and’ millions of refugees.
Sbmething has to be done for them. Money is the chief tln_ng and At}ns nin
makes provision as to how we can rehabilitate them and help them with mcney
iv their business, etc.

At the same time, there are one or two points which I wish to place for the
consideration of the Honourable Ministerr and Members of the Seclcet (‘om-
mittee.

The Honourable Minister has admitted that this is a very important mea-
sure and he wants the Committee to. submit its report by the 10th of February
1948. In clause 1, sub-clause 3 we find the words:

“It shall come into force on such date as the Central Government may, by notification in
the official Gazette, appoint in this behalf.”

I want tha$ it should read thus: ‘‘It shall come into force at cnce.”” It
is an important measure. Why should we give power to the Central Govern-
ment to mention this fact in the Gazette and make as much delay as possible.
I hope this matter will be taken into consideration seriously by the Honour-
able Minister and the Members of the Select Committee.

I wish to say one word as regards the definition, clause 2, sub-clause (3). A
‘‘displaced person’ has been defined in this manner.

T

accoun!

The point is this. If a person is displaced, he will be called a ‘displaced
person.’ But take a person who shifts himself voluntarily becsuse he is
apprehending danger to his life and property. Should he be zalled a ‘displaced
person’?

Mr. Speaker: That is provided for in the definition, &s the Honourable
Member will see.

' Mr. Tajamul Husain: I beg to submit that I have read that definition very
carefully and I do not find what you suggest. According to the definition, a
‘‘displaced person’’ means ‘‘any person who is displaced from any area outside
India’’; but I want to add ‘‘/displaced and shifted...... . The word T am sug-
gesting may not be very appropriate. But a person who removes hirself
because he apprehends danger to his life, property and family, should be clear-
lv mentioned as a *‘displaced person.”’

I am making guggestions so that at the time when you read this sub-clause
you will think ‘whether a person who removes himself on accoumt of fear comes
within it or not.

Mr. Speaker: Is the Honourable Member likely to take much loager?

Mr. Tajamul Husain: I will finish before lunch time.

.. “'A ‘displaced person’ means any person who is displaced from any area out-
sxde. India...”” This is meant for residents who have been turned out of - or
coming from Pakistan. Why then mention India. You are not going to have
persons from Europe. Instead of the word ‘India’ it should be ‘Pakistan’.”

bsrﬁﬁ M. Ananthasayanam Ayyangar: He has been displaced from Myxde-
raba -

Mr. Speaker: Order, order.
Mr. Tajamul Husain: But Hyderabad is Indiat

. In clause 4 it is mentioned that the Administration shall concigt of &
Chairman, three officials and three non-officials—seven in all, Bui o mer-

:;jon (};as been made as to how many will form a quorum. That must be men-
ioned. ‘ '
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The same remarks apply with reference to the Advisory Board.

In clause 16, sub-clause 4 we read:

I ‘persol t; th isi b-secti 1) and (3) he shall be panishable
with impristament. which ey SEtond ta vic maonths or with Sne which may exiend bo. ve
thousand rupees or with both.’

I want to add the words ‘‘with imprisonment of either description.”

With these words I wholeheartedly support this Bill and I resliy thnk it

should not have been sent to the Select Committee but it should have Leen
passed in this House now.

The Assembly then adjourned for Lunch till Half-Past Two of the Clock.

The Assembly re-assembled after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri B. Das (Orissa: General): Sir, I welcome the Bill and whqleheartedly
support it and hope that it will soon be passed and speedy action will be taken
on it. I have however to point out that I find a few lacune in the Bill.

I wish the Bill had stated where the head office of this Rehabilitation Fin-
ance Administration will be located. I am not enamoured of the idea thas
every new institution should be located at Delhi. I hope that Allahabad or
Cawnpore will be selected, so that it wil be midway between East Punjab and
West Bengal, because sooner or later we are going to face the vast problem of
refugees from East Bengal. That is a problem which we have to handle and I
do not want that it should be handled from Delhi, where the refugees of Wes-
tern India are in preponderance and people have no space to move about.

I find the notes and explanations are more icformative than the Bill itself,
The Bill dves not say what will be the agency, whether the Central iGovern-
ment propose to have their own offices or to utilise provincial governments and

banks. It should be defined by the Select Committee and I hope they will
take action on that.

I am again sorry to find that the name of the Imperial Bank is mentioned
ag agent of the Reserve Bank of India. Some day it may become a national
bank but T insiet that this unnational bank, the Imperial Bank of India, should
not be mentioned in statutes.

An Honourable Member: Is it & red rag to you?

Shri B. Das: Yes, it is. It has done more harm to India and to Indian
nationals and also to Indian economy than any other banking institution thas
has been transplanted from European soil to India. I do hope the lacuna tha$
other scheduled banks cannot be bankers to the Government of India or the
Reserve Baok of India will be soon removed and by statute we can make the
United Commercial Bank, the Punjab National Bank or the Central Bank of

. India to b depositors of the funds of this Administration.” My Honourable
" friend the Finance Minister will find that it is the Punjab National Bank that
will do most useful bhusiness in connection with the rehabilitation of the refu-
gees of West Punjab who do most of their business with that Bank. In this
matter I have had a feeling of injury all these years and I hope our national
Minister of Finance will soon remove such feeling of irritation in any future
., vmeasure ttat he may introduce on the floor of this House,
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I welcome the idea that loans from Government should pay at three per
cent. and not more than six per cent. should be charged to borrowers. I- also
welcome the decision that it should be income-tax free. I hope this will no
be a precedent for any other Provincial Government to claim such exemption
from the Government of India.

I agree with my Honourable friend Mr. Santhanam that the annual reports
‘of this Administration should be laid on the table of the Central Legislature
%0 that if they desire they could have a discussioX on the reports.

I weleome most the -desire on all sides that this Finance :Administration
should function as a business organisation. I hope no I.C.8. man will be the
Administrator. 1 hope that the old defunct 1.C.S. class which ig still -found
in the Government of India will be done away with and sent back to the dis-
tricts. The Government of India should function as a business government.
They should have their secretaries from men in business, from public life and
not allow these I.C.S. men to perpetuate the tradition of the defunct British
Raj. °

We welcome the speech of the Prime Minister. The Prime Minister said
that he had appointed a Development Commission of three, but he did not
mention the names of those three gentlemen. I do hope that no I.C.S. man
will be a member of this Development Commission. My Honourable friend
the Finance Minister who, if he was not a Finance Minister, is a businessman
otherwise, knows that a businessman knows how to handle the difficult situation
and does not make mistakes which the I.C.S. men are perpetuating throughout
in the administration of the Government of India. How can it be a business
Commission if you leave it to the I.C.S. man—the Joint Secretary and the
Deputy Secretary—who knows only to create files and live in those files and
not take any action on any file? I hope therefore that in the national stress
through which we are passing the India Government will not have any civilian
in the Development Commission or in the organisation for this Rehabilitation
Finance Administration. There are many businessmen in the country. After
all the hanker is an administrator. He is bound to deal more sympathetically
with his customers than the I.C.8. men. I have no knowledge of an I.C.S.
man ever having been sympathetic because he thinks that his power came to
him from King George.

8ir, T do not ngree with my Honourable friends Mr. Kamath and Mr. Anan-
thasayanam Ayyangar that the Central Government should dabble with agri-
cultural financing. Surely the Provincial Governments are existing and there
are the Governors and Ministers who are supposed to administer provincial
autonomy., TH8y must do something. Do not therefore give all the work to
the Centre. Tt is a curious phenomenon I have been noticing that peopln
are thinking of all power being concentrated in the hands nf the Central Govern-
ment reducing the Provincial Governments, in spite of their Governors and
Ministers, with absolutely no work. That should not be so. If any Wes¥
Punjab gentlemen settle down in Orissa or Assam we welcome them as citi-
zens of the Province. And if they come to the Provincial Government and
ask them fo look into their normal difficulties over rehabilitation, it is bound
to be responded. Of course for helping in their industrial regeneration Central
8id is absolufely necessary.

8ir, here is a measure of nationalisation. I do hope that my friends, parti-
cularly those friends leaning to absolute socialism from which T differ, will wel-
oome this nationalisation measure and I do hope they will keep their watchful
eyé to so. how this nationalisation measure is working in .the countrv. Leb
us profit by the example of the working of the rehabilitation measure.
It we find from our experience that nationalisafion of anv measure brings
in economy and brings in benefit to all, not by gift or charity but by economio
methods of work, then I may subscribe to the idea of nationalisation measures
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sand we may all agreé with the Government of India establishing any machinery

in the future for nationalising industry. Let them not hatp on the past and

on the buying of all old industry in the idea of nationalisation solely for the
benefit of labour.

Sir, I have one more point to make. I was not parhcularly enamoured of
the suggestion 6f my friend Mr. Santhanam that every individual who_seeks
any assistance in the shape of a loan ghould turn himself or herself into a limi-
ted liability company. Probably the Registrar of the. company in the Provin-
eial Governments will derive a little money, but it will be an irksome duty,
and lawyers will benefit by defermining how an individual can turn himself or
herself into a joint stock company. If we meen to rehabilitate—and it is the
‘biggest task before us—then we need not be suspicious and think that an indivi-
dusl is not a gentleman or honourable man and only & limited company will
prove to be an honourable concern. There are scoundrels everywhere and it
is human nature that we have to think of.

I strongly urge that every Province which has received refugees should have
local Advisory Boards and that point has been supported by my honourable
friend Mr. Ananthasayanam Ayyangar. That is necessary. At the same time
I hope my Honourable friend the Finance Minister will see that the provincial
organisations do not cost too much, thereby taking away the benefit of the
thrze per cent. earnings and freedom from income-tax which are left in the hands
of this Administration or frittering it away in useless expenditure. Sir, I sup-
port the Bill.

The Honourable Shri K. C. Neogy (Minister for Relief and Rehabilitation):
Sir, if T intervene in this debate it is for the purpose of reminding this House
that the present measure, important and vital as it is, is only one of a series
of measures that the Government have either undertaken or have under con-
templation in furtherance of the rehabilitation of refugees. Sir, let us consider
the numbers that are involved in this question. Roughly spesking, the total
number of refugees who will need to be rehabilitated in India would be aboub
55 lakhs. It is a very rough guess and I include in this figure those Hindus
and Sikhs who have yet to be evacuated from Western Pakistan. Out of this
55 lakhs very nearly 80 lakhs are likely to be followers of agriculture as an
occupation or those who follow other rural means of livelihood. The remaining
25 lakhs would be represented by people who would follow non-agricultural
occupations more or less of an urban character. So far as the 30 lakhs of agri-
cultural population are comcerned, this Bill deliberately and definitely excludes
them from its purview. It is not as if the question of giving €nencial aid in
regard to ihe rehabilitation of agriculturists among the refugees has not received
adequate attention. On the other hand, we have set no limits to our liability
in regard to giving financial assistance in the matter of rehabilitation of agri-
culturists. We have advised the Provineial ay well as the State Governments
to grant taccavi loans on a libera! scale for this purpose. We have assured
them that if they need the assistance of the Centre in this matter the Central
Government would be prepared to advance loans to the Provincial and State
Governments. Indeed, the East Punjsb Government have already provided
Rs. 1,57.00,000 by way of taccavi grants in their current budget. . Take again
the 25 lakhs of urban refugees. I imagine a large proportion of this figure would
not need the assistance of the machinery that my Honourable colleague is set-
ting up. They would be people :who would require assistance of perhaps less
than Rs. 5.000 each or free grants of smaller amounts. For these parties agam,
Government have directly set apart adequate funds for giving necessary assis:
tance. They would quslify for loans directly from the Government and they
would, not need the assistance of the Administration that is now proposed to
be set up.
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There are certain specific loans which are contemplated, for instance loans
%o men following certain professions or other callings who would not come with-
in the scope of any measure intended to benefit either agriculturists or indus-
trialists or businessmen, loans which would benefit lawyers for instance or
members of the medical profession and so on. We bhave a definite scheme for
granting financial assistance to these categories of refugees and thele schemes
are already in operation. They are being operated by the Provincial Govern-
ments concerued on the basis of the scheme that has been prepounded by the
Central Government,.

Sir, a mention was made about students. Now, here again we have a scheme
for granting financial assistance to students which is aln?ndy in o r‘at‘mu. In
the Province of Delhi they have se} up a committee specially to administer the
loans that we have sanctioned for the benefit of the students among refugees.
Sir, incidentslly I might mention that we bave also urged upon the aut-hont.}es
concerned in Delhi the urgency and the importance of giving the utmost facili-
ties to the student community among the refugees. There was u reference to
this poiat perhaps in-the speech made by my Honourable friend Mr. Kamath.
That holds good in regard to Delhi, and I dare say the same policy is being
followed elsewhcre, but then the position of East Punjab is somewhat excep-
tional. In East Punjab all the available accommodation afforded by all the
various educational institutions is at present being utilised for the housing of
refugees, to which naturally the highest priority was given. These educational
institutions are expected to re-open from the beginning of March next.

Sir, the Honourable the Prime Minister made an announcement of the
appointment cf a Rehabilitation and Development Board. He referred in that
connection to the many plans that were framed and to many feports that were
written on those plans. 1 happen to be one who was associated with one such
report at one stage. It has regretfully to be admitted that although there have
been a number of plans and a number of reports on plans, very little practical
action has so far peen taken. On & previous occasion when I had the honour
of addressing this House, I pointed out that the problem of rehabilitation of
the so called refugees could be solved only as a part of the problem of the gene-
ral development of the country. It is in pursuance of this idea that the new
body, the formation of which was announced by the Prime Minister, will be
charged with not merely planning but also the execution of the plans which they
mav either frame themselves or which they may adopt from those already in
existence.

Bir, we may have to be grateful to the refugees for having drawn our atten-
tion to the urgency of the problem of planning for the development of this coun-
try, and perhaps future generations will acknowledge their gratitude to the so
called refugess for having furnished the man-power which is necessary for the
purpose of developing the resources of the country as a whole.

Shri B. Das: Who are the three gentlemen that are being appointed ¢
The Honourable Shri K, 0. Neogy: An announcement will be made shortly.

it Mg ore aw: ST T2, 78 ot e TaTe (Government,)
A 9 fr § g e afwr & geew € fr @ fae (Bill) foade
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W @ aw A, oA, e (Government) 1 faawds3
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(English translation of the above speech )

Shri Mohan Lal Gautam (U.P.: General): Mr. Speaker, the Government
deserve our congratulations for bringing in this Bill before the House as this
Bill is connected with the rehabilitation of refugees. The Government can only
know what were their difficulties and why they could not present this Bill earlier
than this, but the restlessness shown by the refugees has indicated that it should
have come up much earlier. Nevertheless, the schemes and plannings of the
Government oi India that have so far come before the House I rgust say with
all respeet, are tending to strengthen the old capitalist system. At no place
in these schemes, plannings or budgets, have I come across anything sugges-
ting, that we want to change the capitalist system and wish to adopt the socia-
list system. May be, the Government who are still faced with many diffcul-
ties have not been able to.judge how they sre going to adopt & new system. I
think it is the best opportunity to bring it in, as those who have been ruined
once have to start afresh with a clean slate; they will easily accept 8 new Eco-
nomic Bystem, and this will really be a good start for the system also. The
granting of loans under the scheme of this Bill has been limited to private indi-
viduals, public limited coneerns or private limited concerns only. My friend
the Honourable Mr. Santhanam has suggested that the granting of loans should
be restricted to Public Limited concerns only. But ‘may I ask why can't we
make it clear in the Bill that we are beginming with a new system and the loans
will be now granted to bodies organised on cooperative basis only. "Loans will
not be granted to bodies organised on individual basis. We should start 8 new

-systém of Economic Planning. Our worthy Minister the Honourable Mr. Neogy

has just said that they are planning such a system these days. I may be ex-
sused if I say that that planning is bound to fail if it is based on the Capitalist
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Bystem. 1t will not be useful for the country. If you are planning anything
then the Socialist systein. is the right one. I have not been able to find out so
far what sort of planning you are doing. I wish to place before you that the
loans should be granted on the cooperative basis, so that we could introduce &
new Iliconomic Bystem in India. '

At the same time it has not been made clear any where in this Bill—what
advantage will they derive who take these loans and how it will be determined?
If with this loan they are able to earn lakhs of rupees, do you think they will
still need your help? If that is the position then only a very small number of
the refugees will be benefited. .

Just now it has been said on behalf of the Government that the Provincial
Governments are dealing with the Agriculturiste question. I will say that the
way the Provincisl Governments are proceeding in this matter and the way
they are trving to solve th's question is at least not known to me: We are not
aware actually®of what they have been able to do and what has not heen
done, But I may say that they are helping individuals. My friend the Hon-
ourable Mr, Kamath has pointed out that there are hundreds and thousands acres
of waste land. 1 have to say that that is beyond the scope of Provincial Govern-
ments. This land should be given to refugees of the West Punjab on the
cooperative basis because they are quite strong and fit to make use of it.

The Bill should provide that at least the agriculturiste who work on coopera-
tive basis are given the loan.

The interest to be charged under the Bill will be 6 per cent. I have to
request that they should not be put under such a heavy burden. If the Govern-
ment grants loan at 8 per cent. interest, then they may charge about 4 per cent.
from these people. But if this results in loss fo the Department then you ecan
ask for a grant from the Government. But you should not charge the inter-
est ab 6 per cent. in any case.

The other difficulty which I find here is that the loan will be the first charge
and it will be realised as arrears of land revenue. This will diminish the capa-
city of the refugees to take out loans. This will really mean some benefit to
the administration but will diminish the capacity of the refugees to take loans,
because other bodies who give loans will find it difficult to recover. The Legis-
lature has no representation of its own on these administrations. This should
have been provided. The Legislature should know how the work goes on. An
‘Honourable Member has suggested that ‘displaced. should also include any one
who hss ‘shifted’. . ,As a farmer I say that this will prove good to a very large
number of farmers as many farmers have had to leave their villages for fear of
the landlord. If such persons are also included then perhaps the purpose will
not be served. I think the Honourable Members meant to include those
Mohammadane who had through some fear shifted from one place to another.
But if the landlord through fear of the farmers, migrate into a city and want
to open shops, will also be henefited and cause confusion as they will also be
treated as refugees. Therefore I strongly oppose this part of the Bill. With
these words T rongratulate the Government for introducing a good Bill for the
refugees though it has not been brought early enough.

Pandit Hirday Nath Kungru (U.P.: General): Mr. Speaker, I welcome the
Bill befare us. T should like te understand what its total result in connection with
rehabilitation will be. This Bill will apply only to those refugees who are con-

3 nected with business or industry or who want to be engaged in business
M o industry. This limitation seems to me to be & sound one. But
what T should 1ike to know is whether the maximum amount of assist-
ance which can be given for the rehabilitation of the refugees, that is ten -rares,
would be enowgh. How has this smount been caleulated? Government musé
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have roughly estimated the number of people who would require help from the
Rehabilitation Finance Administration and come to some conclusion regarding
the total assistance that would be necessary. Even after considering what
my Honcurable friend Mr. Neogy said, my fear is that ten crores may not prove
enough for the purpose for which the Rehabilitation Finance Administration
is going.to be set up. Had the Administration been connected with banks or
syndicates of banks to a larger extent than it will be, then we might have thought
that on the base provided by the money that can be advanced by Government
to the Rehabilitation Finance Administration, a large,edifice of credit facilities
could be raised. But as my Honourable friend the Finance Minister stated

* this morning, owing to- the provisions laid down in the Bill, the total amount
sf assistance that can be rendered would be to the tune of ten crores of rupees.
{ speak subject to correction, but I think it is desirable to find out sound ex.
pedients of emabling the refugees to have assistance to a greater extent should
this prove necessary. It may be that, the proportion, of lossés incurred by
banks, the repayment of which should be guaranteed by Government, may be
reduced; or bonds and debentures might be issued by the Administration. I
see no reason why the latter suggestion should not prove feasible.

Now, I know this Administration is not a pure and simple banking concern.
1t is really an administrative body which, taking a large view of its responsibi-
lities and th= problems that it will be entrusted with, will take such measures
as in the circumstances it might consider proper. In this respect it of course
differs “radically from the Industrial Finance Corporation Bill which this House
considered some time ago. But even sc, 1 see no objection to the Administra-
tion being allowed to raise lozns for the purpose of rehabilitation provided that
the period of repayment of the loans raised by the Administration is not smaller
than the period of repayment of the loans given to the refugees. These are
some of the ways in which credit can be extended.

Again, Sir, while I was glad to learn from the Prime Minister’s speech that
the Rehabilitatiop Finance Administration would be provided with a staff which
would examine the soundness of the schemes for which aid might be solicited
from ib, T do not think that this will be enough. It seems to be, at present,
the Government’s idea that the function of the technical staff should
only be to examine such schemes as are placed before it. T personally
think that the Rehabilitation Administration should go further than this and
should take steps to have a staff which would enable the borrowers to receive
such technical assistance as they might need. Defects might appear at some
stage or other in the carrying out of the schemes approved hythe technical staff.
15 would be in the interesty of both rehabilitation and Government that these
defects and difficulties should. if possible, be removed with the assistance of the
technical staff of the Rehabilitation Administration.

Again, T think that the Rehabilitation Administration might go still further
and regard it as one of its dutics to suggest new schemes which might appear
suitable to a particular area. I§ should not consider it its duty merely to con-
sider such schemes as are laid before it, but should hold itself free, indeed
should consider itself more or less bound, to prepare schemes whose execution
would 'be feasible in & particular provinee or in s particular area. In this way,
the Administration might be able to benefit a wider circle and bring about
development on an organised and planned basis. If this method is adopted.
it may be that the Banks without asking for a guarantee from the Governmenf
would be prepared to help those people who might take up any of the <chemes
prepared by the technical staff of the Rehabilitat'on Administration.

; Bir. though strictly speaking.. we cannot discuss at this stage the assistance
to be given to refugee agriculturists and srtisans and other people, numbering
according to Mr. Neogy about three million, I should like to know a little more
in detail than I could from Mr. Neogy's speech what measures (Giovernment
have adopted in order fo help this class of paople. Are the Local Governments
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going to be asked to depend on their own unaided resources in connection with
giving assistance to such people or will the assistance required by them be
provided in certain proportions by both the Central and Provincial Govern-
ments? Again, if help is to be provided to artisans, you might have to pro-
vide for their re-training in certain cases. It is quite possible that the arti-
sans may have to follow new avocations instead of those which they were fol-
lowing where they were formerly settled but they will be unable to do so unless
they are given the necessary technical training. Now, it is not enough for the
authorities in such cases to say ‘‘We regret we cannot help you''. It is their
business, I think, as part of the policy of rehabilitation to help them to get
the training which would enable them to re-establish themselves in life. This
is & subject, Sir, in which we all are keenly interestéd. The small man is not
vocal, he ig not even in a position to influence those he may see around him to
put forward his case. It is necessary therefore that we should take up this
question and.that Government should tell us what the entire scheme that they
have i1 view is. We ghall then be able to see what relation the Bill has to the
problem before us as a whole.

Sir, I should like to say again, before sitting down, that I welcome this
measure, I hope that it will indicate to the refugees, amongst whom there
is a great deal of discontent, that the day is not far distant when they will be
able to start such business as they have capacity for and be able to maintain
their self-respect. Whatever, Sir, the criticism to which the refugees may be
subjected, I think one thing will be admitted by everybody liere and outside
and that is that notwithstanding the sore straits to which they have been re-
duced, you will bardly find a single Punjabee refugee begging in the streets of
Delhi. I doubt whether-if we had an equal number of refugees from any other-
province, we would have found among them the same aversion to public charity
and the same desire and energy to earn their living by the sweat of their brow.
I am filled with admiration for the Punjabees when I see that notwithstanding
the desperate circumstances in which they find themselves, they are trying to
do something in order to be self-supporting, in order to cease to be a charge on
the public revenues. Such people deserve every assistance. This Bill and the
speeches that have been delivered to-day by my Honourable friends the Prime
Minister and the Minister of Relief and Rehabilitation should make them feel
that Government are fully alive to their needs and that they will soon find the
assistance which they had stood in need of all these months in order to start
life afresh. 1 hope that Government will consider the points that I have raised.

Sbrimati @. Durgabai (Madras: General): Mr. Speaker, Sir, I have not
got much to.sag, but only a small suggestion to make for the consideration of
the Honourable the Mover of the Bill and also for the Select Committee. The
suggestion which I am going to make is this. Sir, as we are all aware, this
Bill is mainly intended to give some kind of relief to the displaced persons from
outside India by giving them some loans and rehabilitating them, and this will help
them to start some kind of business activity or some kind of industrial activity.
8ir, T do not know who are really defined as displaced persons and who are the
class of persons who are entitled to apply for a loan to the Administration. In
my view perhaps they are the people who have still something left with them
or some small capital left with them who are really qualified to apply for a loan
to this Corporation. But may I know what happens to those people, those dis-
placed persons who have practically nothing left with them and who have noth-
ing to mortgage to the administration or to the Government for getting the loan
from this administration. We are aware that there are some small scale indus-
tries already in the area of Delhi and also in some other areas where the refu-
gees have taken shelter and these small scale industries are really capable of’
expansion and also they are capable of absorbing the vast number of refugees
in their industrial activity, but they are excluded from the operation of this:
Bill. They dared not and are not qualified to apply for a loan to this admi-



194 CONSTITUENT ASSEMBLY OF INDIA (LBGISLATIVE)  [8ED FEB, 194?

[Shrimati G. Durgabai]
nistration or for being employed in the activity. My suggestion will be this
that the body of persons or my private persons who may not be strictly called
‘displaced persons’—they may be anybody—but on the assurance given by
them that they would absorb many refugees in their activity, they may also
be enabled tu apply for a loan to this administration and that they will utilise
themselves for helping the refugees,

Now the proposed Industrial Finance Corporation Bill does not contem-
plate helping some such small scale industries which are already there, be-
cause it propuses to help very big public limited companies and also does not
take note of some such small scale industry in the country. I propose that
this bill may include them and give them such facility for expansion and also
enable them to absorb vast number of refugees. This also will help us to ex-
pedite giving effect to this mesasure to give them the relief. We have given
Bome orn: Iakh of rupees or some thousands to a refugee to enable him to start
some kind of activity, but it will certainly take time for him to get
the required machinery or other material necessary to start an industry
of a business activity. But in my view, the industries which are already
started here, which are already suffering for want of some kind of help, such
industries may immediately start absorbing the refugees as soon as they are
given some help by this administration. Therefore, I would urge the House and
also the Honourable the Mover of the Bill to take my point into consideration
and also include such classes of persons. They may not be strictly displaced
persons, they’ may not be refugees, but they are here with all their material,
their machinery " already to start and expand and sbsorb the refugees who
immediately need some kind of help. Therefore, Sir, I would like the Honou-
rable the Mover and the Select Committee to take my point into consideration.

Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, Sir, like
my predecessors I also welcome this Bill as one of the beneficent and merito.
rious acts which this Government has done to help the refugees. I think, Sir,
I would go a step further and say that if this Government had done nothing
els2, but tackle this refugee situation successfully, as they have been try'ng
to do, they would be remembered for the charity and the act of humanity which
they have done.

Sir, having said this, I find very little to say by way of criticism of this
Bill and if T add anything to what I have said already, T would only make
certain points mecre for the sake of enlightenment. I am rather surprised to
find that in this Bill ‘the displaced person’ has been defined, although in the
object of this Bill I do not find any section which speaks or governs this ‘dis-
placed person’ at all. There is mention of the word ‘displaced persen’ in
the fpreamble itself, but as we all know, the preamble is not part of the Bill
itself.

In the definition of ‘borrower’ nothing is said about a displaced person.
The word borrower as defined in this Bill would include anybody. Tt will in-
clude me also, Sir, if I can in any way satisfy the administration and press
them to give me some loan. The word ‘borrower’ means an individual, com-
pany, association or body of individuals, whether incorpofated or not, to whom
a loan has been advanced under this act and there is nothing as far as T have
seén, Sir, in the body of the Bill itself to say that the loan shall not be granted
by the administration to any person other than a displaced person. Of course,
there is an omnibus clause namely clause 18 which s2ys:

““For the purposes of this Act, the Central Government may, from time to time, give to
the administration such general or special directions as it thinks fit, and the Administration
shall. in: the exercise of its functions under this Act, complv any such directions.”

This section may be considered in any way. The Central Government may
give an instruction sometimes not to.give a loan to a particular class of person
.or to give a loan to a particular c'ass of person. At every stage we have to
“invoke clause 18. v i
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As regards the definition of ‘‘displaced person’’ what my honourable friend
Mr. Tajamul Husain wanted to convey was that the words ‘outside India’
should be deleted. Sir, we all know of instances and persons who had to leave
Delhi on account of, or for fear of, disturbances and settle in U.P. Similarly,
a large number of persons had to leave Calcutta during 1946 and sett'e in,
Bihar and Orissa- %nder the definition of ‘displaced person’ as it stands these
persons will be excluded. The provinces to which these people have migrated
are already finding it difficult to find land for their own people. It is too much
to expect such provinces to afford accommodation for these ‘displaced’ persons,
I would, therefore, submit, that nothing will be lost by the omission of the
words ‘outside India’ from the definition of ‘displaced person’. Any abuse of
the provisions of the Bill can easily be prevented by invoking the aid of clause
18, which leaves complete discretion to the Central Government. One of my
Honourable friends—if I have correctly understood him—said that if these
words were omitted, a person who migrates from one village to another within
India may claim the benefit of this Bill. Sir, that is visualising an extreme
contingency. Even such a case can be prevented or controlled by the Central
Government acting in its discretion. :

Then, Sir, it is said that the Advisory Board shall consist of such members,
not exceeding fifteen in number, as may be nominated by the Central Govern-
ment. T would suggest that a certain percentage of the non-official members
of the Board to be nominated by the Central Government should be elected
by this Assembly. :

Then, Sir, I have a very serious objection in regard to clatise 7. Clause
7 says that notwithstanding anything contained in section 6, the Central Govern-
ment may, for any reason which may appear to it to be sufficient, remove any
member at any time from the Administration or the Advisory Board. 1 think,
Sir, this is going too far. You can remove a Member of the Legislature even,
provided he is guilty of some misconduct. Unless there is any misconduct or
moral turpitude, no member who has been nominated by the Central Govern-
ment should hold office merely at the pleasure of the Central Governient. I
would, thercfore request the Select Committee to consider whether this
clause cannot be raore happily worded. Of course, I can see that inveertain
circumstances, even though a member may not be actully guilty of hduct,
he has got to be changed on account of exigencies of circumstances: :¥n that

case the more suitable course would be to request the member to resign from
the Administration or Board.

Another matter for the considerstion of the Select Committee and later
of the House is®fhe charging of interest at a rate which may extend up to six
per cent. This I consider to be a very high rate of .interest, I would submit
that in no case should it exceed five per cent. After all we are actuated by
-philanthropic motives in bringing forward this Bill. The expenses of the admni-
nistration are not likely to be much and I do not think it is in the mind of the

glqnourable Minister that whatever they lose as bad debt, is to be made good in
is way.

The other poirl I want to raise is whether any person who does not come
under the category of ‘displaced person’ would be entitled to the benefib of this
scheme. Supposing a company is floated which consists of refugees and some
non-refugees would that company be entitled to the benefit under this scheme?
I personally feel that it is advisable to encourage the floatation of mixed com-
panies. After all it is going to be a business proposition. The refugees are
going to earn profits oub of loans advanced by Government. It will prevent
competition or business rivalry if we were to associate nen-refugees  also in
the scheme..

Prof. N. @. Ranga: You have got the Industrial Finance Caorporation for
thab purpose.
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Shri Rohini Kumar Chaudhuri: There may be other organisations too.

From a long-range point of view I consider it would be advisable to make this
scheme a mixed one.

Another point I would like to know is whether a single individual will be
allowed the benefit of monetary assistance, or there must be an association of
people. In this connection I would respectfully draw the attention of the
Honourable Minister in charge to the maladministration of the rural agricu-
tural credit system in the provinces, where loans ard advanced only to associa-
tions of two or three agriculturists, The result is liability becomes unlimited
and very often at the time of realisation of the credit the whole amount is rea-
lised from one person who is honest and scrupulous. The conscientious man
has to pay the debt of his associates too. That has been g great set-back in
“the distribution of agricultural loans. I apprehend that similar things might
happen. If you really want to secure a loan and by way of securing loans
you give it to a mixed number of persons, and that too you do-not give, then
it may have serious consequences to honest and scrupulous people. If you in-
sist on having a number of persons to take the loan you must not make their
liabilities limited bub limit it to the amount that they actually take.

Sir, these are my reactions to the Bill. I do not say all this in a spirit of
criticism but I wish to be enlightened on these points.

Shri §. V., Krishnamurthy Rao (Mysore State): Sir, in support of the sug-
gestion that this Bill should be made spplicable to the agriculturists also I want
to place one more suggestion before this House for the consideration of the
Belect Committee. Of course it is gratifying to learn from the Prime Minister
that this Bill will help agriculturists also. The Honourable Finance Minister
has not given us figures of agriculturists who yet remain to be rehabilitated.
The suggestion I would make about rehabilitating agriculturists js that through-
out the length and breadth of India during the time of war number of wilitary
camps have been built. Bome of them have been dismantled and auctioned
for a song; some yet remain and they are going into dilapidation. I suggest that
the Ministries of Defence and Rehabilitation may consider the question of how
many of these camps could be released for the occupation of these agricul-
turists and other refugees that have come over to this part of India, and if the
waste land round about these camps could not be brought under cultivation.

Mr. Speaker: Order,"order. I have been watching the course of the discussion
that is going on. It appears that there has been a misconceptidn ‘about the scope
of the Bill. Honourablg Members seem to be under the impression that the
whole question of refugees and the various ways in which help could be given to
them is the subject under discussion and that the question of agriculture and
ity irmprovement or of the Grow More Food campaign is also open for discussion
on thig Bill. There is nothing of the kind. As I understand the scope of the Bil,
it is a restricted one. It is taking only one of many steps for rehabilitation of
refugees and that one step is restricted to help them in business and industry.

(Addressing the Honourable the Finance Minister)
Am T right there?
The Honourable Shri R. K. Shanmukham OChetty: Absolutely, Sir. That
is exactly what I have been feeling nd I am glad you have elucidated the
point.

Mr. Speaker: Therefore Honourable Members will now restrict themselves
%o the scope of the Bill.
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Shri 8. V, Krishnamurty Rao: My submission is that the scope of the Bill,
as suggested by many Honourable Members, should be extended ior the benifit
of agriculturists also. That is a suggestion which the Select Committe may. .
consider. We need not wait for another measure of this kind to help the agri-
culturists.

Mr. Speaker: I may point out that even if the Select Committee. thinks it fit
to extend the scope of the Bill in this manner the question will arise here whether
the Bill as amended by the: Select Committee should be permitted. to be pro--
ceeded with or not. .

Prof. N. @. Ranga: The Select Committee is not permitted to extend the
scope of the Bill; it can only make recommendation and nothing more.

Mr. Speaker: When that question arises we will see to.it; but if the Honour- .
abie Memeber were to refer to refugee agriculturists, perhaps, the matter would
stand differently. What 1 feel from the Honourable Member’s speech js that
he wants to extend it ‘to agriculturists generally.

Shri 8. V. Krishnamurthy B20: No, Sir, 1 want that this Bill should extend
to refugee agriculturists, ana that is the suggestion that I want to make in this
connection.

Saiyid Jafar Imam (Bibar: Muslim): Sir, We all know that people have been
displaced both in India and outside it, but here we are going to give relief only
to those who have suffered outside India and we have ignored those who have
suffered in India. I have no objection to relief being given to those who have
suftered outside India but 1 suggest that those who have suffered in .India mrust
also have sympathetic consideration and their case must be considered in the
Select Couumittee. People displaced in India must come under the category
of displaced persons.

Shri Mohan Lal Gautam: If they themselves are not responsible for it.

Saiyid Jafar Imam: Responsibility is not in issue before us. The question
is of giving relief to displaced persons; and my submission is that these who
bove suffered in India and have been displaced also need and should be'given
relief. The children of the soil cannot be ignored, whoever may have been at
fault. We are not here to discuss the faults of individuals or groups; we have
to give relief to those who have suffered. People in.Delhi, Gurgaon, Bharat-
pur and other Stat® have suffered and it is only fair that they also should be
given relief,

Shrimati Dakshayani Velayudhan (Madras: General): Sir, the object of the
Bill is thus stated in the Statement of Objects and Reasons:

“Credit facilities for the settlement of refugees in busi and industry t adequately
be granted by commercial banks and other financing agencies nor can they appropriately be
provided by a cial organisation like the proposed Industrial Finance Corporation, It
is also impracticable for the State to give such accommodation direct, as in the case of
agriculturists, small shopkeepers, artisans and d i fessi This Bill

P

870, in L 4
therefore seeks to establish for this purpose a Rehabilitation Finance Administration.’’

From these Sentences wesunderstand that the benefit of the Bill is exte;xdea
to agriculturists, small shopkeepers, etc. But when we come to the ‘Notes
on Clauses’, we find this under clause 2(d):

“The scope of the Administration is confined to financing refugees intending to settle in
business and industry, sincp agriculturists, small shopkeepers, artisans and persons engaged in
professions have to de;.ft with on personal basis and are. thereforc best left to Provineial
Governments for direct assistance.”
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[Shrimati Dakshayani Velayudhan.] -

-"These two things are contrary to each other. In the first we find help ex-
tended to a portion of the refugees and in the second we find that what is given
by one hand is taken away by the other; and we find that the benefit of the
Bill is not extended to the people for whom it is said it is also intended. "Thé
other day we congratulated the Finance Minister on having brought in a Bill
calfed the Industrial Finance Corporation, ang that Bill was evidently ‘meint
for giving help to industrialists and industry. In this Bill also we find ‘that’
help goes only to big industry and business. Thus both these Bills are meant
to render help to big business and industriakists.

I can say that most of the refugees with financial resources with them had
already settled by purchasing st cheaper rates business and industries left by
Muslim refugees who left this place. We all know that.the people who really
deserve help by this Bill are the agriculturists, the small shopkeepers, the arti-
sans, etc. 8o I do not think that, when we say that this Bill is meant for such
people and in the same Bill we withdraw the help provided by the Bill, it is
not going to give any benefit to the poor people—that is to the common people
who deserve help. I must ask whether the Central Government is intended
only for helping industrialists and big business men. The future India will not
wlerate this kind of discrimination. So, I hope there will be some reasonable
change in the policy that induced the Finance Member to bring forward this
Bill.

“This is the only thing that I wanted to bring to the notice of the Honouralle
the Finance Minister.

Shri V. 8, Barvate (Holker State): Mr. Speaker, coming as I do from Cen-
tral India, namely, Indore, where a large number of refugces has settled, I
welcome this Bill because in that part of the country most of the persons et-
tled there are not agriculturists but business men. But I may pdnt out und
suggest: that the scope of this Bill should be enlarged so that the word ‘business’
in clause 2(d) may include small business also so that even shopkeepers wh:
are excluded in the notes should be allowed to take the benefit of this Bill.
According to the notes on clauses though the admiristration would not be in-
competent to make advances to displaced persons settled in States, it would be
better if the administration could make such advances. Moreover, it should
be positively stated so that they may understand that it is within their provinee
to do so. and it is desirable that it should be put in this way.

I order that persons settled in States should get the benefit of this Fund,
I would make certain other recommendations. .

As regards the ‘‘Mode of Recovery'’, it has been stated that the adminis-
tration may without prejudice to any other remedy provided by law, rec.wer
ag arrears of land revenue. This probably refers to the mode, the process and
the agency through which these recoveries may be made, They would be the
administrative process, through Tehsildars and the Revenue agency. This
clause may also mean that #he recovery of land revenue may become the first
charge. In that case my submission is that there may be a possible conflict
which muy arise but which should not come in the way of advaucing loans. to
persons settled in the States. The State Law says that the arrears of land
revenue of that State would be the first charge.. 8o the charge of the Adwinis-
tration on these loans would be a second charge. That may be the possible
conflict whieh may arise but I am suggesting that provision should be made
by the Select Committee that this conflict could not arise and that funds and
légni could be made even to persons settled in States.
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I support the suggestion that the Members of the Advisory Board—some
of them at least—should be elected by this Asserably. My reason for it is this.
This Assembly conteins members and representatives of States. Therefore if
this Assembly elects some of the Members of the Board. the States wnuld
have a hand in electing those members. Many of the States have co-operated
with the Central Government in settling these displaced persons. It is there-
fore proper that they should have a voice in the appointment of the members of
Advisory Board, and if the procedure of having them elected by this Legisla-

ture is not followed then they would have no purt- in the appointment of the
Board. '

In Section 1B-there is power of inspection and certain powers have been
given to ask for statements from the borrowers. In those cases where the re-
fugee is settled in a State, possibly fhe co-operation of the Btate would be néce-
ssary.  In certonin cases where the borrower declines to make a statement cr
mikes a false declaration provision should be made by the Select Committee
in the directions which are to be given by the Central Government to see that
co-operation is secured from the States” where these persons are settled.

T Mgw W% (T qAF A © AT FAHT S, T faw & IR F aga
T FF AT § 3T TF AT I AR T G A @ AT § T AR 3§
o fae N I AwE E, 38, TR AR F AR F, famga #A @
e oW A qq §, FAitn @faw F A (reasons) F qg wwar
T § R S gR-a ared €, A 39T &, 9T eWi A geE @ W
T8 faed ae §, R 7 9% & a1 awar § T gw wrAd &, fF T
st fomr mar § “faswg av- g7sgt (“business or industry”) zg&
T 7 & A g ag 1 farw § Swd fawdw (business) #t aw &
T greEd) (industry) aY; agi oF S W @ Fa@r § f5 @
AT ag IAWT § o 7 a0
[At this stage Mr. Speaker vacated the Chair wkwb was then
occupied by Pandit Thakur Das Bhargava (one of the Pamel of
Chairmen)] '

sfe gad o1 o1 (reasons) § I7H qqAT AT ¢ 5 WS W
st - (small shop-keepers) 9Y § 37 wag 7 frsdt | &Y S &
ITH Y 0IT G fqw gy § A q FrarAr a0

ST AA%T ag g‘rrﬂméﬁ::ﬁ W FF TR FigT er.OwA §
T 9T FT AFQ § T srefaal #t #g & (loan) 2 § o W
_vrt@rfg’rﬁ gre-gre Irafaal Y g & (loan) 3 Y amw #9 S
TEA, ITH B A A FT WA 9g TS Q) aN §, W maﬁ
&) feirfht AT & wEvan, B ogwd #F Fog S g,aﬁmaa_
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& Wi oEwd § A I A dfms Wi @ E ) w @
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FEA 8, S A & gl wower AT | A 9 IfgEd §, 9 aw
€ & 9% wex Freet fey o ama =0 § 1 a9 77 T §, wrea frfres
(Finance Minister) qTza $aT ST 31 Sfe T 24 qwrea gUiY a1 7Y,
TE TE T8 TFF &, ¥ 7G| $€ GohelT 31T T4 Ao 1 THY A€ § @ orar
gadt fomr & ““to enable'them to settle in business or industry *
FIT T IATC TF F1S o7 Ta| TEAATS $L 94§ 1 99 “t0 settle them
in life” 7@ 5772 & &7 fawqa 57 & 1 9 79 9 @aw @R A0S &
wrdY g1 SfeT ag @ #1 3T AR aE # a g, ¥R 399 e
faoge 9S8t (Select Committee) & ara ag # fawrfea &1 &4
mﬁm&mg,ﬂwmﬂhmmmgqawm FT gArdr
NTEAT T8 & 99 mﬁmwmm@mmmaﬁm
. ymgmdama S ok § @@ 7€ & 5 w ag wEr o § R
Tt extends to all provinces of India” wa 5 fif gardy 22 1 ok
(merger) g g 3R  WIE T AN T A F TS A
aifgd | WH o1 & a9 g €8 0¥ X TR w3 qifed
A o fafreex (Law Minister) aii<g god @om 1 AN gH 9 o7
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&, fs It extends to the whole of India” @ ¥#IT & F1§ T=
@& fF gad o1 9t 2zq (States) weaEq gEAAF FRL AT T §
37 S F W TAH HIAT BT & g o A Q@ waA g
A feamaa sa AT w7 797 737 BA) F@ § 39 Foama § w@R A
SN F1 39F FTAT GFFA £ | gH qG W 9 § gy Fareat A
Feas wrd fags g s & St frdtfam & oY ama gk d@d 91 ¢ ) 3
A TH TR D AT & S wag g™ ATy ot farad § 9 @R
13 ATT 57 WrEA) F1 g7 AfT § waz T wHa ? Fearaa st ar
feqras A ATwa SAAT A2 § TAH ATTH ATHT g ¥ § AT TS AWH
aa #Y ara gad § gafed AU AT ¢ & ga o frere wied s
Z9 TR TEd & | w2 eguae o ( Constitutional Law)  g8¥ 09 #15
@z 71 <@ & fw “All the provinces of India” a9 & T a1¥
Fraany § o1 gF A0 9T | F TF qR T I T FE A8 § |

g, ga A X W femaigm g fFag @1 FefEe o
usfafresas (Council of Adminiat.ration)ﬁ ag % g1 9% Te-
fafezer (Chief Administrator) forqaa & #1 AfqFIE TTHE F I
& 1 398 17 aTEE R § AT A I @I | 78 T8 g9 T 5
g A1 F1 a9 (balance) #47 T SITaT & ? F4T IAX F1 HLM & A
@ Fucie (Chairman) 2431 T SaeT FIAT | T8 FT § 7§ 48 Fe1 &0
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a2 %28 & A IF dzAr Afed | SfFA I FrOETT ToT IS g ag a
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FEd & WIGF FIH @ ATCA A W I@T AT gR AT T TT
g T aeETd agedl & A NA A & A1 g FW FA ST I E,
3feT o a7 TaF AfHs Rl 9 § A T ST 5 Ry ST
wifed frad a8 SaTaT FT9 KT 9 1 79 o4 70 gETT Ag R Ag W
@ srrfwfrae (Official) T f Fr-anfwfias (Non-Official) e w2
§ g% aom am.anfRfraes (Non-Officials) savar € =1fed | &K
arrfg favares (Official) ST #9 &F A1 #1% & 70§ | TG TF 419 & |

gﬁ‘&ﬁmgﬁ-ﬁ(AdviaoryBoard)ﬁwaﬁm@ﬁ-wgm
Frafir @it | sad A & fasler @9 i g9 aa o Sy sad
(Standing Committees) FATH #T qO® &, TET TAWT TAATS FTAT
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wifee @ @@t a0 g KT 1 I TEATES are (Advisory-
Board) ¥ # fordt wF aw A oy g A F  fF wefafregfer
Frefe (Administrative Council) ag & & 7Y 4 30 fEfafeswm
uvz gz~ geiafasza(Rehabilitatior and Finance Administration)
F et qeg fFel A1 W A wAr wnfew ) fome sewer av o § wwa
A% fae @1 59 AF wEATEA AXE (Advisory Board) & ot wzer g1
g4 fok @t sifan @ar =fgd fF sqa e axg & Soaer a7 o |
g% faean a1 anfus ggraar &4 F ;e T g | 98 I A § fat
ag qHT FA |

oF AT a1 794 @ § —<«Removal of Members” 78 Hfa®1T
% far § 9vz& 7a77% ( Central Government ) ®1 ag sfaa< & |
Sfe & ag I I=a1g F 799 “Removal of any member after
giving him due time” 78 STaT A7 faar s | w7 Iaw fean s
‘atf 7 AT F759 (Conduct) Fw@TE AL @ T v &g
i frell Wit gaea F frod & fodd SR aw A ag @ fr m
mﬂgeﬁmwgﬁam frere oo @ Tad o7 47
qaTs Ot qeier g o a1 A §

zg FOT w70 F W) wAiar § & wrAan g 5 w@ @ A s wmiar
raars & A T3 @%4 § | ST s Eiar @ faar @i ds e
(Central Government) FT 1T % qFaT & AR m{j’qﬁ'{ TEq &
At a9 AT TIATHA § A TF FQEAT FMEY 1 AT AFIRT FT F7wA
e A4 & A & WA § IAH ¢ ¥ F W@ Wi
« The Central Government may from time to time advance
money for the business of the Administration.

datra #r aee farw & Y @oomdt sy & I gre WY o E f ag
+f B12-BN 9 FTAT AGH §, 9 W AT HAT @A § Aqg o e
W AT AT | a1 § 6 o @ g & e e w7 w9 A
&1 3T WG g9 gT B S § A g I qGE HA G
. e W s A e § ) 3 & e o gane g
ﬁaawmw:ﬁ?mﬁwﬁqmmahm
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(English translation of the above speech.)

Shri @okulbhai Daulatram Bhatt (Eastern Rajputana States Group):
Speaker Sir, A great many opinions and views have already been
expressed on this Bill, but there is one significant point which prosents itself
4p M, tous. Itis that people favour the idea of enlarging the scope of

- this Bill, its aims and objects, because it has been stated in the
‘reasons’ of this Bill that small business men and the agriculturisis will not
and cannot derive any benefit from it. It is clear to us that the inclusion of
the words “‘Buginess end induetry’’ meang that the Bill aims at aidivg only
business and industry, At no place in this Bill is there any mentinn of sinall
seale business'and industry.

[ At this stage Mr. Speaker vacated the Chair, which was then occupied
by Pandit Thakur Das Bhargave (one of the Panel of Chairmen).]

But in the reasons for this Bill it has been stated that no help will be given
under it to.pgtty shopkeepers, artisans and workmen, nor can the peasants
derive any benefit from it. This means that loans will be given to those who
have got other resources to draw upon. Perhaps the Government thirk that
if loans are advanced to petty shopkeepers it may not be possible or at leust it
may be difficult to recover the money. This may be an argument, I do not
know.

Honourable Mr. Neogy has told us that the Government had chalked out
many schemes; but so long as these do not come up before us we remain in
suspense. We wait to know what they are. A Bill has been introduced
which aims at giving financial aid to those of our brethren who have been
forced to quit their hearthy and homes. But how are we going to help them,
how much help are we going to give them and how many are we going to help?
A limit has been affixed which means that loans cannot exceed ten crores of
rupees. This means that the maximum grant of a loan will not exceed rupees
ten thousand, Small loans will fail to be of real help and a loan of
ten thousand will not serve the purpose. It must therefore, bes set
right and clarified. Some Members who are sitting here may like to
say something before we refer this Bill to the Select Committee. If we
have to help our brethren, if we have to give them anything as a token of our
sympathy and love for them, we must also help those who need i aud cannot
stretch their palms before others for this kind of help, and those who, even if
they may make bold to do that, cannot get it because they have no securities to
offer against loans and are not known to people. It is only the Central Gov-
ernment which can recognise them. This Government knows thesrn well and
these men must receive help from it. This is imporbant.

There is another thing and it is for the Finance Minister to answer. Whether
his reply will satisfy the House or not, is difficult to say at least I think it so,
so long as we let these words stand in the Bill, namely “to enabl: them to
settle in business or industry.”* Can we not replace these words by syme such
words as “‘to settle them in life’””? Tf we extend the scope of the Lill in this
way then all these things will automatically be included in it. But this is a
thing which requires thought and deliberation. I recommend it tn both the
Honourable the Finance Minister and the Members of the Select Cominittee.
This is my humble request to them. T hope it will be acceded. 1t is onr
desire that we should adopt & policy with which we can help all these unfortu-
nate people. . .

The second thing which comes before us is that the Aeb shall “extend fo all
provinces of India'’. Now, when many States have been and are being
merged into the Dominion of India, we should change the wording. 1Tt is
cssential ‘that we use now some such words as *‘it extends to the whole of
Todia'* . which the Law Member and others may recommend—and we shall
welcome their recommendations. We should use such words as can enable
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even those States which have mmerged themselves into India to derive imime-
diately the benefits of Indian Laws. Otherwise only those State subjects can
enjoy these benefits whose Governments apply Indian Laws to thenr states.
We are not unaware of the fact that there are many of our unfortunate evacuee
brethren who are at present living in the states. This is a thing whicn calls
tor our attention. But how will we be able o help such persons wio come
within this category and have settled in the states which have given them re-
lief?  The revenue and resources of the States are meagre as compared with
those of the powerful Central Government which has got vast resources.
Moreover everybody has an access to the Central Government. Therefore, 1
propose that a way out of this should be found and this is what we always urge.

No such words as ‘‘all the Provinces of India’’ can exist in the Zonstitu-
tional law. You can yourself consider this and wili! have to ponder over it. 1
do not want to say anything more in this respect. .

Yes, I would like to draw attention to the fact that the Council of Admihis.
tration which has been set up is a step in the right direction. The Govern:
ment reserves itself the right to appoint the Chief Administrator. 'Lhis com-
priscg of three cfficial and three non-cfficial Members. I fail to understand as
to why balance is always kept between these two? Will the Chairman give
his ruling in case a dispute arises between them?  What is this? I would
like to say that the official Members should play the role of experts, they
should participate only in purely advisory capacity and function in this manner.
But those who are to conduct the working of the Administration, must bs non-
official Members and responsibility should vest in them. Otherwise the old
things will repeat and those who are non-official members shall have ic act
according to their (official members’) wishes. They will neither be able t look
into the affairs themselves nor let us do this. ~'When we put pressure upon
the non-official members, they discharge their functions. But when they are
associated with this Administration, greater responsibility should be thrust
upon them which may actuate them to do more work. To achieve this, there-
fore, I propose that the number of non-officials should be more than the
number of thrge each fixed for both official and nn-official members. Mare-
over there is no harm if the number of officials is reduced. This is cne point.

The second point is that the Advisory Board should be.constituted in tke
manner suggested by Mr. Sarvate. Recommendations will be made in this
respect that the same procedure which is followed at present in setting up the
Standing Committees should be observed and that would diay be the right
course. The suggestion had been put forth by my friend Mr. Santhanam that
while constituting this Advisory Board, some provision should be made that
those members who have direct or indirect personal interest ~hould not in any
case be nominated to the Rehabilitation and Finance Administration. Similarly
it should be made compulsory that the members of the Advisory Board should
not be directly or indirectly connected with or take part in financing persons.
This is an essential thing which they should appreciate.

The Bill contains another point, viz:, ‘‘Removal of Members’’. This autho-
_rity has been vested in the Central Government. This is an authority; but I
“feel the necessity that its scope should be further enlarged as such ‘'Removal
‘of any member after giving him due time.”” They should be given an- oppor-
tunity to enable them to explain their conduet. -Otherwise sometimes it may
8o happen that once it strikes them to remove a member on account of some
defects that may come within their knowledge they will find that sufficient
reagson exists for his removal. Therefore, I suggest that some modification
may be made in this direction.

T realize that in the case of the limit of Rs. ten crores we can micresse the
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amount, if at all the question of limit only is involved. But ¥ the Central
(overnment can carry on withoit fixing any limit and if it is considered im-
perative to prescribe any limit, then this sum of Rs. ten crores is quite insuffi-
cient and it should be enhanced. 1If it is not binding to fix the limit, then I
feel that it should be put in this form: -

The Central Government mav from time to time advance money for the busi-
ness of the Admimstration.”

Refugees who have migrated from Sind are also placed in the sare plight as
the refugees from West Punjab. They also want to start some small-scale
industry and business. They also wish to earn a living wage. Thev are nov
beggars. I know that all these people who have come are hard-working and
they are earning their livelihood by dint of their labours.  All of ug sympathize
with the people and we should render them necessary assistance.

We welcome this Bill. But 1 believe that the suggestions whish we have
made will have to be accepted and this Bill given a finishing souch.

Shri Satyanarayan Sinha (Bihar: General): Bir, the question may uow be

ut.
b Mr. Chairman: The question is:

“That ihe question be now put.’

The motion was adopted. \

The Honourable Shri R. K. Shanmukham Chetty: Mr. Chairmun, I am
glid to note that this Bill has heen welcomed on all sides of the House. It is
as it should be because this is one of those ameliorative measures intended to
do something to enable some of the refugees at least to settle down in useful
necupations. A great deal of criticism has been made that this measure does
not include loans or any form of assistance to agriculturists. My ansvier 18
very simple: it was not intended through this ageney to give loans or adsances
to agrieulturists. Sir, T have not introduced a comprehensive measure to sut up
one agency for dealing with every problem connected with the rehabilitation of
refugees. In fact it will not be possible for one agency, however big or
powerful it might be, to deal with all the manifold problems that arise in con-
nection with the refugees. I thought after a great deal of consultation with
some of the Provincial Ministers, the authorities of the Reserve Bark and my
own collengue, the Minister for the Rehabilitation of Refugees and his Officers.
that there is a need for a separate agency to give assistance to the middle class
people who want™o set up some business or industry. Those who think that
'we are again introducing & measure which will help the large industrialists are
entirelv in the wrong. Industry does mot necessarily and always weun lorge-
seale industry. There are o great many refugees, lakhs of them, belonging
to the middle class who are after all the mainstay of the sogiety who require
small advaneces ranging from rupees ten to fifteen thousands in each case. Un-
less we set up a definite agency which will concentrate its action in giving relief
to this large class of persons, whatever you do will be ineffective. T would
therefore very strongly suggest that no sttempt shonld be made in the Select
Committee to enlarge the scope of this Bill so as to include agriculturists.

My Honourahle friend Mr. Neogy gave some account of what is being done
in the direction of givingshelp to agriculturists. What T would submit is this:
if it is found that what is being done for the agriculturists already and what is
contemplated are not enough and do not go long enough. by all means ask for
another Corporation or Administration for this purpose.

Prof, N. G. Ranga: The need has already arisen.

The Honmourable Shri R. K. Shanmulktham Ohetty: If the need has already
arisen we will certainly look into it. ~But if you overlap this agency with this
work you are going to fritter away ‘the energies of this organisation. T would
therefore very earnestly urge that the scope of this Bill should be etriotly limit-
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ed to what it was intended o be, namely to give loans and to give assistance
%o the middle class people who want to set up some business. If there is one
messure thet can be considered to be & non-capitalistic measure, if there is one
measure which is purely s nationalistic measure it is this one thst I have
brought before this House. It is hundred per cent a state concern. It is not
intended to benefit the capitalists. It is not intended to enable individuals
to accumulate large fortunes. And I think, Sir, I should legitimately take
crediil;t that the first measure of that kind to be introduced in vhis - House is by
myself,

There was some suggestion made that the rate of interest ‘hat we have
suggested for the loans, nemely six per cent, is too high. Here again 1 would
ask Honourable Members to bear one very important point in view. 1 hope it
is not the intention of this House that the taxpayer should in any case be bur-
dened as a result of the operation of this agency. We want that as far as
possible it should be a non-profit-making agency but st the same time a self-
supporting ageney. If this agency would give three per cent. interest to alb:
the money that it draws from Government, that means Government would
eover itself against the interest that it has to pay on loans that it has to borrow
from the market. This margin of three per cent is necessary for bailding up
Ehe administrative system necessary for the purpose.

Shri M. Ananthasayanam Ayyangar: Six per cent is only the maximum.

The Honourable Shri R. K, Shanmukham Ohetty: That is so. I would
. suggest if you do not want to put a burden on the taxpayer and if you want this
administration to work on a self-supporting basis you should not prevent the
fiFing of six per cent as the maximum for interest on loans to be advanced.

Some criticism was made about the definition of the word ‘displaced persons.”
There was algo crificism that there is a lacuna in the Bill in that the words.
‘displaced persens’ did not occur in any of the clauses of the Bill. My Honour-
able friend Mr. Chaudhuri said that he.can also obtain a loan through this
Administration. But let me tell him tha® he cannot because if Bonourable
Members will please refer to another definition, namely clause 2(e), ‘loan’
means a sum of money advanced by the Administration $o a displaced person.
In other words, every loan advanced under this Act or any loan referred o in
this Act which mav be given by a private bank, must nécessarily be a loan
advanced to o displaced person. Instead of repeating the word ‘displaced
person’ in a number of places we thought it more convenient from the drafting
point of view to put it in this form and define ‘loan’ as meaning a suw of miney
advanced by the, Administration to e displaced person. We shall further
examine this point and if we reslly find that it will enable my fricnd Mr.
Chaudhuri to get a loan T will see thal it is prevented.

Another suggestion was made that the benefit of this Administration 1nust
also be.available to persons who might migrate from one province ~f India fo
another. T have got the fullest sympathy with such persons who out of fear
may have to migrate from one province of India to another. but T wonld submit
the? if you are going to include within the scope of *this Bill all persons wlhio
may move from one Province to another, or from one place in the same Pro-
vince to another place, you will be placing upon the Administration a responsi-
bility which it will be very difficult %o discharce. How are you going to dis-
finguish a person who moves, for example, from Delhi to Meerut from one who
is actually a displaced person in the sense in which we intended? Here
sgain the scope was expected to be restricted. There are, as my honoutsble
friend said, 65 lakhs of people who have been displaced and who have come
trom enother-country. Tt us look affer them. If really there is a case for
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iving some help to persons who have to move from one place in Igdia to sn-
Et;l:raior msonls) uotpwithin their control, then that problem will have to be
faced in an entirely different manner. .

Shri M. Ananthasayanam Ayyangar: Does a person include a bank?

The Honourable Shri B. K. Shanmunkham Ohetty: I am coming to that.

With ard to the class of persons who were intended to be hem.eﬁl‘:ed, ons
suggestionm‘;hut was made by my Honoursble friend Mr. Santhanam mhthm‘. you
must give these loans not to individuals but only to public limted companies.
Well, I suggest, Sir, that you will entirely defeat the purpose of this Bill if you
attempted to do anything of that kind.  Is every refugee to take steps to form
a public limited company before he comes to this institution for any assws-
tance?  Obviously it is impossible. . .

Again, m¥ friend Mr. Ananthassysnam suggested that this Adwinistration
should also be enabled to come to the help of the Banks that have bein put to
some loss or trouble on account of the disturbances. There again 1t is » problewm
which this Administration cannot deal with. We have already takep steps in
thet direction.  As a matter of fact the moratorium that we declared and the
undertaking that we gave to supply funds to these banks to meet th?n- rbliga-
tions for their depositors are evidence of our angia_ty %o help such banke, snd if-
there are still banks of that category which require further help we ecertainly
would do what lies in our power after & careful eximination of the position by
the Reserve Bank, '

Another question was asked: ‘‘How was %his figure of ten crores arrived af,
and is it adequate?”” I am free to confess thas it is an arbitrary figure and id
is not possible for us to make any accurate estimate of the qumber of people
that may want assistance of this kind and the total amount of money that may
be required. I personally think, Sir, that if an administration with resources
smounting to rupees ten crores starts its business, a very very large class of
persons will be materially benefited, and in the light of fhe experience that we
gain, we may consider further whether we might place at the disposal of this
administration further funds.  After all when you ask me to place larger funds
st the disposal of the administration, Honourable Members should not forget
that it is the taxpayers’ money that is to be placed in the hands of the adminis-
tration. No private  shareholder is connested with %his adminis-
tration, and when.ae who are trustees of The public funds have to place such
funds at the disposal of a semi-sutonomous administration for tHe purpose of
granting loans, we have to be extremely cautious.

I have no doubt that the numerous ofher points that were referrad to in the
course of the debate will be looked into by the Belect Committee, but T would
once again most earnestly urge that whatever. might be done, I hope tho Selech
Committes will not try to extend the scope of the activities nf the administrs-
%ion and thereby endanger its effeotiveness.

Mr. Ohairman: The quistion is:

“That the Bill to establish the Rehabilitation Finance Administration be referred to s
Select Committes consisting of Dr. Bakshi Tek Chand, Pandit Thakur Das Bhargava, Shri
Jaspat Rov Kapoor. Dr. B, Phttabhi Sitaramayys, Shri Khurshed Lal. Mr. R. K. Bidhva,
Bhri Bikramlal Sondhi, Prof. Yashwant Rsi. Shri T, T. Krishnamachari, Shri Jainarain Vyas,
Kazi Syed Easrimuddin, Diwan Chaman Lall, Shrimati Sucheta Kripalani, Shri Snrendra
Mohan Ghoshi. and the Mover with instrnetions to report on or before the 10th Fehrnary,
1948. and that nomber of members whose presence shall be necessary to constitnte a meet.
ing of the Committee shall be five.” - :

The motion was adopted.

The Assembly then adiorned +11 Elaven of the Clock on Wednesday the
4th February 1948
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